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1. Uriginal fs,f;r‘;:.zi-f:‘é..'".f‘-“.:(' #l," S / ?g,%’/ S

2. Mise Petition No. _ . ______ i /,é/—* |
3. Contempt Petition No. . /_.f"_(_‘ o
4, Review Aprlicztion No. / / //_/5\ | | o
Applicant(SI_&'l;_@_,__D__f%‘ q‘/éjflsg' _VS’J Unit&n of India & Ors jk“
" Advocate for the AoDchant(S ML‘* L@\GW\&M _ )
S‘ﬁi—?r:“' T ’g” NaR, M%.:@x.%&@

ML L PR , <A To a2 Lo
QET-QALQ/Q@('%W o, NEpamry St ovend

. . c e s o8 ‘e’ q .
‘./)C’i'be {or/t}rlﬁ/desp[)nr{ﬂv"l'}'( N I IR I ) A,?- a’b’»q"

-

// . Not E-SA/Q ."Tr n@:’:r-v,f"" :‘; E rh:;‘ - .,.-__,?_..;,.._. e ~»~v-;;}L--J-{T-':"'-Of" "Jri":jg .:":I:'liun xl'"wk
ST '
// LT ti(}ﬂ v "..u.hb‘ 3.7.2007 : The Applicants are working as -
b ‘ ol l ' . ' Divisional Accountants on deputation basis -
-~ :1}:31,{@65!_{5‘ ¥ under the administrative control of A.G.
Duted 9\'}&69\ . ) (A&E), Meghalaya etc. and they are posted in

- B=. K rar different divisions at Tawang of the Works
e L oois( . A
6;}}, ; ; Department, Govt. of Arunachal Pradesh. The

--A.G. (A&E), Meghalaya, A.P._etc. was
f’e‘h}\euo Q‘va | ‘ -

e MO B

requested to transfer the cadre of Divisional

Accountant to the State of Arunachal 'Pradésh.

A elved. Their deputation period was .ex‘tended as per
_ orders of this Tribunal. The Commissioner of
% .’ Finqnce,‘ Govt. of A.P. requested the
n ' Respondent No.2 to allow the serving
’ - Divisional Accountants on deputation basis to
% ’ continue. On 28.3.2005, 31 Divisional
i Accountants were granted extension of
i i

deputation period including the present

‘ Contd..
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Contd .
3.7.2007 5 \
: - Applicants. On 15.7.2005 Respondent No.2

_was requested to-reconsider its decisionon

repatriation‘of the deputationiéts A scheme

()ZL’ 6 / 7/ F/oF T as submitted before the Respondent No.2 by
gﬁt @gg]"@@—&mw o - - the - Govt of AP. for - taking over the
/TLO‘llJ .24 ﬁO"/ ﬂ’ 5 1"" & \P"M admlmstranve control of -Accounts set. up from

(n,o.'/ﬂ’ p’l‘& O’&L'fg’ol 'Q’Qﬁ; ﬂ‘ TR the'- Respondent No.2. - Respondent No.2
~ The e . : .
l&&’b’w GAVDCJ& ﬁ'@ e .- -informed that C&AG has framed a draft

W o Lar o S }é/0¥ S scheme _re'garding .pr'oposed transfer of D.A.’.s ~3'_
e )(ﬂ e . and the same was forwarded to the Stafe of
o bjﬁd I' vw\)@‘\” e " AP. for its comments.. While so, the d
| RN oL ' ‘order dated . 5.4.2007 has been passed
o : A _
V-/Q, » E:&,)M ' directing recovery of the alleged. excess
‘x\\b ' :vt’b .. » . o . ) Al e o
¢ . “.”'.L:'t S salary to the Applicants due to alleged
P - ‘ .
— Vi

overstay on deputation” which is challenged in

this O.A.
- - ) l"-\&k
Heard Mr.M.Chanda, learned counsel for

i - the Applicants. He submitted that as per
]\ro%ce,yov&y{wz—o : ‘i
orders of this Tribunal which was uph&d by -
T the Hon'ble High Court the deputation period , .

3 (ﬁ?o 4 'ﬁ?t A j of the Applicants was extended and the

) A Lj) fO’S Respondents are now attempting to recover ’
0 ‘_D /j\/b_g 7,5 f )‘;L S L | the alleged excess payment made during that
‘ é 7/' m} 2 [ } —J—L period also. Mr.G.Baishya, learned Sr.C.G.S.C.
wblF '

accepts notice on behalf of-ﬁReslaondent Nos. 1

§<g< % } - & 2. . .
Issue notice to the Respondents. The
d° Uj& ‘_\\Q'f . Applicants are directed tc take steps for
J)\D | Respondent Nos. 5 to 8 and pay the process.

Post the case on 6.8.2007. However, I direct

the Respondents to maintain status quo in so

‘:?\"\J\!)'}. far as the Applicants are concerned till the

RN L’*‘%\K/ next date. .

-~ b
.
T Malvman
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22.8.2007 Reply not filed. Further fime sought.

Four weeks time is granted.
Post the case on 24.9.2007. Interim

%’)O\p C,@SI{’OQ’ Heswlee

of“ﬁl’xmgé;ijb d | _Ordérwili continue till such time.

Jﬂa( Ho 0 e fev

foe a,p‘fv’/("(’m/{iw ﬁ?/?/ﬁ ‘f Vice-Chairman
/(%\D’P o by
,,ff L | -
Noﬁuz. ?’ oy b .5&5/— 7Lb 011007 i ; ' ents have been
:D/éecfrw L}{@YW?. -, gF ts
to geor mash&ﬁ? 24.9.07 o NN '.!
-éw&lo post e, 770 oy clsapabt Sx—Standing)

ws/"g«@* mwa eall - Cusune spgeaiiedo mwmvemmmm

3> Me-772 Fv rmoxégasnean% i 1%wse.;wmgemms_fm the

Government prays fo tten stat
-, Vice-Chairman

Prayer is allowed.

%I ’57;/%977 ' WSﬁjgmthe rm&q&s M@ the ‘-;‘ :
e to fil ' 1

Noheo al,g)% So ek Call this matter 6n 15 11.07, awaiting repi,
& onsR. -, 7,,/ . ~ the Respondents./ - ' 1 .
_ | - Send copiey of the order to the Respondents’
%/LD? . free copies of this order be supphed to the cor |
Vv Notie o ! W appearing for both the partlc$ ' L L -
e Riowo-F38, \/ P

\/)V6 (‘27' B’(%f W[-C((/Q/O ' ' i {Manoranjan M anty)
\ow . ) ember (A) . Vice-Chairman
2
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01.10.07 Despite several adjournments have been
) granted no reply has been filed by the liesponde\nts

| Mr.M.Chanda learned. “counsel appearing fo‘!r the
applicant and Mr G. Baishya, learned Sr Standing

\‘\ ~ 1

Counsel appearmg for the Central! Govcmmcnt are
| pmsent. Mr.L.Tenzin, > Counsel appeanng for the
Arunachal Pradesh\ls ‘not- pnesent. Mr. G Baishya,
learned Standing Counsel appearing foi the antral

Government prays for time to file written stiatc‘.ment.’“

Prayer is allowed. _
e - Lo Cali' this matter on 15.11.07, awmtmg reply from
: : - Y s P «. t-the'Respondents. . . _ \‘» , \\
e | IR P T pit 7 Sendrcopies of the onder to tht_: Rcspondents and
ST N N Lo e -« freercopies'of this order be supph{:d to thc
0 R L R f)" e el aohaisa o i appearing for both the parhes L
e e A |
. R A PR rfﬁl,' R TT “i boh L A . |
{\ e . s S S g o“.( ' ! W .
P}l..unf., oy g e hs
O Al (Khﬁslnrman) (Manoranjan Mahanty)
- l Lo . - e -Member (A) 'Vice-Chairman
. ’ PYNR0 7L L L™ . i
'—P—“‘—_——.\ +
\X‘ HBASUL J\ m N AT R
‘ Q—gr-' el 2 . .4‘ v “ T - . ¥ ' ’. ! ." ‘
S‘ “ \Q 115.11:2007 Mr.G.Baishya, leamed Sr. Standing
» L\/. (e b s v - . ; : "

counsel undertakes to file ‘oppearance

£ o et T e

LT . Voo . . '
memo in this case for the Respondent
acw# irofor. PN
2/_0 CD /5: az[ om ' Govt. of India. On his prayer, matter is .
MW S adjourned to 14.12.2007 for fiing of reply.

Mr C/L & :ﬁf?: /SYCnS ("f“”{ Mr.L.Tenzin, learmned Govl. Advocate for
Mo . 1—- T€/M‘74 ..W the State of Arunachal Pradesh also

i"lfli'"l' ti

tr

Sy /A"Y et w( pra OLL;[’,\ - undertakes to file written §totemen’r by that
?C-QEJ:’V"""’Q \L«%M date.

. +. ﬂ/a aj‘fT
orA Fese Aok 4 Call this matter on 14.12.2007

]ﬂ . ' awaiting written statement from the
Respondents.
VTN B “)'~
—t ’l/ /I2 Interim order shall continue to
No DS M b remain in force till the next date.
=\ o o |
SN NS AL QT
ll\ ) - (”h\' Ih. .
\/ g AN (Khushiram) (M.R.Mohanty)
oveler H-15/11 [0F avsuoy L35, 13¢¢ Member (A] Vice-Chairman

t deotic Ve Portiay ZH 151, b0/ s
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O.A.No. 182/07

14.12.2007 In this case, written statement has
already been filed.
.
r 4
Subject tc guestion of laws to be
examined at the final hearing, this case is
admiited. Leamed counsel for the
‘ Respondents tock notice of the admission .
of the case on behdf of dl the
Respondents.
Call this matter for hearing on
06.02.2008. Rejoinder, it any, be filed by
25.01.2008.
‘ interim order shall remain in force #ill -
disposal of the case.
(@?&%ﬁﬁﬁ (M.R.Mohanty)
- Member (A} Vice-Chairman
fbb/

' ' Py
Call this matter on 19.3.2008 'F‘* J' I

ﬁh@

Member (A)

(M R.Mohanty)
V1ce Chairman

[ %11}
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L

India and Mr 1.
Government

Tenzin, learned
Advocate, Arunachal

N
Pradesh, in part.

Call this matter on 62.04.2008,
when the Accountant Geneéral (A&E),
Arunachal  Pradesh, l
Mizoram etc. -at Shillong, should

Meghalaya,
appear in person, alongwith his
officers , to assist the Court for
effective adjudication of the matter.
He should come with all  details
relating to ‘the

genesis " and

Accountants in various Engineering-

Divisions of State Goverriments. He
should also come with up-to-date
instructions in the matter relating to

~ finalisation of the 0S\cygn\r{e for handing _

over"--the - ?pOsi:s/sléafjt: 'of - Divisional

Accountants to the State Goverriment/

‘Arunachal Pradesh.

appearance
General (A&E), -.Arqr_}a_chal Pradesh,
Meghalaya, Mizoram etc. at Shiliong
on the date fixed/02.04.2008.

Call this matter on 02.04.2008
for further hearing.

Send copies of this order to the
Respondents and free copies of this
order be handed over to the learned
Counsel for the parties.

Member (A)

(M.R. ty)
Vice-Chairman

Heard: Mr_M. ;Q}zagd@;@?_{}ge@. -
Counset appearing for the Aﬂb}icants;
Mr G. Baishya, learned: Sr. Standing -
Counsel appearing for the Union of

Mr G. Baishya and Mr M.U.
Ahmed should .qqsurp the personal
of .the Accountant

\
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0O.A. No.182/07

g,

02.04.2008

/ob/

11.04.2008

,/ﬁfiﬁaaéilif

 /bb/

Heard MrM.Chanda, learned counsel
appearing for the Applicants; Mr.G.Baishyq,
Ieorn_'ed Sr. Standing Counsel appearing for the
Union of India and Mr.L.Tenzin, learned Govt.

Advocate for the Arunachal Pradesh.

Hearing concluded. Judgment s
reserved./
(Khushiram) [M.R.Mohanty)
Memober (A)

Vice-Chairman

Judgment pronounced in open Court,
recorded in separate sheets.
The O.A. is disposed of in terms of the

P

:(M.R.Mchanty)
. Vice-Chaimiqn.

order.

Member (A}



d

CENTR AL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH a 1
.: "' .. Original Application Nos. 112, 130, 134, 143, |
o T 144, 159 & 182 of 2007 1

Date of Order: This, the % dey f Apil 9008 !
HON’BLE MR MANOCRNAJAN MOHANTY, VICE- CHAIRMAN 1

0.A. 112/2007 E = o

B

HON'BLE MR. KHUSHIRAM, ADI\HNISTRATIVE I\JENEBER

1. Shri Pradip Kwmar Paul
S/o Late Paresh Chandra Paul
Divisional Accountant
O/o The Executive Engineer
Resource Division
Panchamukh. P.O: Agartala
West Tripura-799 003.

ROl Lo, S

Applicant in O.A.112/2007
By Advocates Mr M.Chanda, Mr.S.Nath & Mrs.U.Dutta
Vs.
1. Union of India i
Through the Comptroller & Auditor Genera] of I_ncha -

10 Bahadur Shah Zafar Marg
New Delhi.

The Accountant General (A&E) ' ‘

Shillong — 793 003.

The State of Arunachal Pradesh

Represented by the Secretary to the

Government of Ar -unachal Pradesh )
Department of Power. Itanagar.

o

4. The Commissioner, Finance Department ) E
Government of Arunachal Pradesh ‘ :
ltanagar. :

5. The Commissioner, PWD L
Govt. of Tripura
Agartala — 799001,

6. The Chief wameer 1& FCD
Government of Arunachal Pradesh

It.ana%

L',-';*"—"-_:" .

Arunachal Pradesh, Meghalaya, Mizoram ete. -~ ré
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TJ

The Chief Engineer
PWD (Water Resource)
Government of Tripura
Agartala - 799 001

8. The Chief Engmeer
PWD (R&B)

Agartala. Tripura-799 001.

9. The Executive Engineer
Resource Division
Panchamukh, P.0: Agartala
West Tripura — 799 003.

10. The Director of Accounts & Treasuries,
Govt. of Arunachal Pradesh,

Naharlagun-791110.
Respondents in O.A. 122/2007

Mr.M.U.Ahmed, Addl (.(3.S.C. for the Union of India & Mr.L.Tenzin,
Govt. Advocate for the Arunachal Pradesh.

0Q.A.130/2007

Sri Tashi Namgey

Divisional Accountant

Olo the Executive Engineer
PWD. Seppa, Arunachal Pradesh.

Shri R.K.Deb

Divisional Accountant

OJo the Executive Engineer
1&FCD. Tezu. Arunachal Pradesh

Sri S.K.Dam

Divisional Accountant )
Olo the Executive Engineer

Seppa Electrical Division

Arunachal Pradesh.

V]

4. Tushar Kanti Baruah
Divisional Accountant
Olo the Executive ingineer
R.W.D.. Khonsa. Arunachal Pradesh.

5. Sri Dilip Ikumar Dey
Divisional Accountant
Olo the Executive Engineer

PWD. Boleng, Arunachal Pj%ﬁ

-
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6.

=1

«8.

Sri Bimal Biswas

Divisional Accountant

Olo the Executive Engineer
R.W.D.. Tezu. Arunachal Pradesh.

Sri Debobrata Roy

Divisional Accountant

Olo the Executive Engineer

1&FC Division. Roing, Arunachal Pradesh.

Sri Pradip Paul

Divisional Accountant

O/o the Executive Engineer
Resource Division, Agartala
West Tripura — 799 003.

Applicants in O.A.130/2007
(All the Applicants are working on deputation basis under the

administrative control of AG (A&E), Meghalaya, Arunachal
Pradesh. Tripura. Manipur etc. (Respondent No.2).

By Advocates S/Shri M.Chanda. S.Nath & U.Dutta.

3.

.CJI

6.

Vs,

Union of India
Through the Comptroller & Auditor General of India

10 Bahadur Shah Zafar Marg

New Delhi.

The Accountant General (A&E)
Arunachal Pradesh. Meghalaya, Mizoram etc.

Shillong — 793 003.

The State of Arunachal Pradesh -
Represented by the Secretary to the

Government of Arunachal Pradesh

Departiment of Power, Itanagar.

The Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

The Chief Engineer, Public Works Department
Government of Arunachal Pradesh
Itanagar.

The Chief Engineer, Rural Works Department.

Government of Arunachal Pra%

Lo : o, L




Itanagar.

O

S

The Chief Engineer, 1&FCD
Government of Arunachal Pradesh. .
Itanagar. ’ A T

8. The Chief Engineer S SR
PWD (Water Resource) R '
Government of Tripura _ g
Agartala - 799 001. ' S

s

Government of Arunachal Pradesh : Y 1;-';_;#«;-:

i
Taht

L
. ; . . i I
9. The Director of Accounts & Treasuries LR TR ,.}ﬁi'f ' SRR
R |

Naharlagun — 791 110. Cot o
Respondents in O.A. 130/2007.

Mr.G.Baishya, Sr. C.G.S.C. for the Union of India and Mr.L.Tenzin,
Govt. Advocate for the Arunachal Pradesh. o

0.A.134/2007

1. Sri Takong Taboh

Son of Late Tapong Taboh

Divisional Accountant

Olo of the Executive Engineer .

Public Health Engineering Division [ _ o
Yingkiong, Dist: Upper Siang : '
Arunachal Pradesh.

Shri Radhesyam Das

Son of Late Ramesh Ch. Das
Divisional Accountant

Olo of the Executive Engineer
R.W .Division, Pasighat

Dist: East Siang

Arunachal Pradesh.

3. Sri Vijaya Kwmaran Nair
Son of Sri Govindan Nair
Divisional Accountant
“Olo of the Electrical Division under
The Executive Engineer
Department of Power, Bomdila, :
Dist. West Kameng, : 4
Arunachal Pradesh. k-

Applicants in O.A.134/2007 b

(All the Applicants are working on deputation basis under the
administrative control of A.G.(A&E), Meghalaya, Arunachal
Pradesh. Tripura, Manipur etc. (Respondent No.2).
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By Advocates S/Shri S.Sarma, UK. Goswalm H KDas & B Den ! l ‘ . ‘ ;
Vs. | j . : o
S ;o
1. Union of India b g _ 1'
Through the Comptroller & Auditor (Jeneral of Incht'i | o Al
10 Bahadur Shah Zafar Marg S AN At i E :"li
New Delhi. 3 Pl i
Pl t SR
. - RS ff gl
9. The Accountant General (A&E) ! | ; F | W *‘!
} Arunachal Pradesh. Meghalaya, Mizoram etc. AR Aol
Shillong- 793 003. L : ! e
3. The State of Arunachal Pradesh E
Represented by the Secretary to the o
Government of Arunachal Pradesh A
Department of Power, Itanagar. j ! i

4. The Commissioner. Finance Department

Government of Arunachal Pradesh : '_ .
Jtanagar.

5. The Chief Engineer, Public Health Engineering Department
Government of Arunachal Pradesh, Itanagar.

: : : -t = '
The Chief Engineer ' . ”
Rural Works Department Co
Government of Arunachal Pradesh |
Itanagar. , o SR R
The Chief Engineer B HE - PRIERE
Power Department AU P
Govt. of Arunachal Pradesh
Jtanagar.

8. The Director of Accounts & Treasuries | -
Govt. of Arumachal Pradesh.

Naharlagun — 791 110.

9. The Union of India S
represented by the Secretary to the Govt. of India , -
Ministry of Personnel, Public Grievances and Pensmns
Department of Personnel and Training P
New Delhi. e

Respondents m O A 134!2007 :

Mr.G.Baishya. Sr.C.G.S.C. for the Union of India & Mr.L. Tenzin, Govt.

Advocate for the State of Arunachal Pradesh. o A

|
A b
;' L
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0.A.143/2007

1. Sri M.V Iitithikevan Nair ‘ o |
Divisional Accountant ' o LRI T
Olo the Executive Engineer ' IR
PWD Division, Kalaktang L h B
Arunachal Pradesh. | Lok e D
Applicant in QA143/2007

‘ i
By Advocates S/Shri U.K.Nair, B.Sarma, A.Chetry & B.Chakraborty.

h

\TS :.. >;.>.l- 3 ) E)

1. Union of India ' ‘ -
Through the Comptroller & Auditor General of India - .
10 Bahadur Shah Zafar Marg - e
New Delhi. :

e

2. The Accountant General (A&E) , _ ?"1
Arunachal Pradesh. Meghalaya, Mizoram etc. : e
Shillong- 793 003. ’ i

3. The State of Arunachal Pradesh
Represented by the Secretary to the ‘ , b
Government of Arunachal Pradesh ' : 3 A
Department of Power, Itanagar. : | f . " :1*”

. ‘ e
The Commissioner, Finance Department 3 i}
Government of Arunachal Pradesh o 4 . 1:“
Jtanagar. 2’

5.  The Chief Engineer : ¢
Public Works Department
Govermment of Arunachal Pradesh 1
Itanagar.

6.  The Executive Engineer i e
PWD Division. Kalaktang & %
Arunachal Pradesh. f 2

: i

7 The Director of Accounts & Treasuries - ik
Government of Arunachal Pradesh 'i';ié
Naharlagun — 791 110. ' o S

Respondents in 0.A.143/2007

e MU Ahmed, Add] C.G.S.C. for the Union of India & Mr L Tenzin,
Govt. Advocate for the State of Arunachal Pradesh.




0.A.144/2007

1. Sri R. Pratapan
Divisional Accountant ;
Olo the Executive Engineer (CiviD L
Ziro. Civil Division, Department of Hydro Power '

Arunachal Pradesh. _ S
Applicant in ©.A.144/2007
: S
] “"-:' ‘|‘ 'l

« By Advocates S/Shri U.K.Nair, B.Sarma, A.Cbetry & BClllakrab‘ort.y
v | SR

)
! Al .1

i
by

1. Union of India o
Through the Comptroller & Auditor Geperal_ of India .

10 Bahadur Shah Zafar Marg . .
New Delbi. ' ‘ : ;'“il

2. The Accountant General (A&E) o g‘ L o i :
Arunachal Pradesh, Meghalaya, Mizoram etc. - SR
Shillong - 793 003. R

3 The State of Arunachal Pradesh L
" Represented by the Secretary to the . P
Government of Arunachal Pradesh
Department of Power, Itanagar.

The Commissioner, Finance Department
Government of Arunachal Pradesh

Itanagar.

The Chief Engineer
Public Works Department
Government of Arunachal Pradesh

Itanagar.

6. The Executive Engineer, Ziro o -
Civil Division, Department of Hydro Power
Arunachal Pradesh.

7. The Director of Accounts & Treasuries | .
Government of Arunachal Pradesh .

Naharlagun — 791 110. e
Respopdents 'm"O.A. 144/2007

Mr.G.Baishva. Sr.C.G.S.C. for the Union of India & Mr.L.Tenzin, Govt.

Advocate for the State of Arunachal Piici.ip
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0.A.159/2007

1. Sri Santanu Ghosh
Son of I Ghosh
Divisional Accountant
Olo-of the Executive Engineer
R W.Division. Yingkiong
Yingkiong. Dist: Upper Siang -
Arunachal Pradesh.

Applicant in O.A.159/2007.

(Applicant is working on deputation basis “under the
administrative control of A.G.(A&E), Meghalaya, Arunachal
Pradesh. Tripura. Manipur etc. (Respondent No.2)

By Advocates S/Shri S.Sarma, U.X Goswami, HEK.Das & Mrs.D.Devi.

Vs.

1. Union of India |
Through the Comptroller & Auditor General of India ’

10 Bahadur Shah Zafar Marg
New Delh.

The Accountant General (A&E)
Arunachal Pradesh, Meghalaya, Mizoram etc. -
Shillong- 793 003.

The State of Arunachal Pradesh

Represented Ly the Secretary %0 the

Government of Arunachal Pradesh : P
Department of Power, Itanagar.

4 The Commissioner, Finance Departiment
Government of Arunachal Pradesh
[tanagar.

5. The Chief Engineer, Rural Works Depa.rt.meint
Government of Arunachal Pradesh
Itanagar.

6.  The Executive Engineer
R.W .Division, Yingkiong
Yingkiong, Dist: Upper Siang N ,
Arunachal Pradesh. ' E i

The Director of Accounts & Treasuries
Government of Arunachal Pradesh

Naharlagun — 791 110.
>
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The Union of India

Represented by the Secretary

to the Government of India

Ministry of Personnel. Public Grievance & Pensions

Department of Personnel and Training .

New Delhi. ’ IR N

Respondents in O.A. 15?;12007
. O 3, A 4

MrsMDas, Addl. C.GS.C. for the Union of India and Mr L Tenzin,
learned Govt. Advocate for the State of Arunachal Pradesh: | g :

*0.A.182/2007"

Lo

1o

Sri Malay Bhusan Dey j S
Divisional Accountant SRR
Olo the Executive Engineer
1&FC Department. Tawang :
Tawang. Arunachal Pradesh. A

Shri Nikhil Ranjan Nath
Divisional Accountant

Olo the Executive Engineer
P H.E. Tawang

Tawang, Arunachal Pradesh.

Sri Upendra Chandra Debnath
Divisional Accountant

Olo the Executive Engineer
W.D. Tawang

awang, Arunachal Pradesh. TR
Applicants inO.A. 182/2007

Vs.

Union of India :
Through the Comptroller & Auditor General of India

10 Bahadur Shah Zafar Marg
New Detlhi.

The Accountant Gen'eral (A&E)
Arunachal Pradesh, Meghalaya, Mizoram etc.
Shillong — 793 003.

The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh
Department of Power, Jtanagar.
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The Comumissioner. Finance Department
Government of Arunachal Pradesh

Jtanagar.

The Chief Engineer .

Public Health Engineering Department, . .
Government of Arunachal Pradesh ' :
Itanagar.

6.  The Chief Engineer . o
Rural Works Department
Government of Arunachal Pradesh o B,
Jtanagar.

7. The Chief Engineecr. J&FCD
Govermment of Arunachal Pradesh
Itanagar.

8. The Director of Accounts & Treasuries
Govermment of Arunachal Pradesh
Naharlagun - 791 110.

1 1r.G.Baishya, Sr.C.G.S.C. for the Union of India & Mr.L.Tenzin, Govt.
)f‘é vocate for the State of Arunachal Pradesh. '
C .

o]

[ ..
ORDER

/ANORANJAN MOHANTY, (V.C)

P

Heard the learned counsels appearing for the parties of the
above cases one after the other and al] the cases are being disposed of -

by this common order.

L
I2. Rule 3 of the Rules framed under Artlcle 14-8 of 'i”the
Constitution of India ({relating to recruitment of ‘Di\?isional
Accountants) ecalled “The Indian Audit and Accounts Department
[Divisional Accountants] Recruitment Rules, 1988 reads as ﬁnder .

“3. Method of recruitment, age Iim;t, qualifications,etc. ‘The

method of recruitment, age limit, qualifications and other
matters relating to the said post shall be as specified in columns

5 to 14 of the said Sihedu/le."‘f/
‘ = s



A M

Note:l The direct recruits will be selected on the basis . of an

entrance examination conducted by an authority speciﬁ.eﬁ by tlf)_én
Comptroller and Auditor General of India. During the. periodof
probation, they should qualify in the prescribed Depai't;i_néntdll;;"
Examination. o L } : j ,'
. ) R SE0 R (N
Note:2:Vacancies caused by the incumbent being ‘away | ontranéfex;éﬁt |
- deputation or long illness or study leave or . denéioctﬁ ' _
circumstances for a duration of one year or moiré ma)if ﬁéﬁlle LE
on transfer on deputation from- B : Q‘f‘f-?:i*-f‘ i

STy
.
ot
H
H '

[Rs. 1400-2600] {belonging to the Accounts and Entitlement
Office in whose jurisdiction the vacancies have arisen] who ™
have passed the Departinental Examination for a
Accountants and have 5 years regular service as o
Accountant/Senior Accountant including 2 years exp rience -
in Works Section S : o T
or

(1]  Accountants [Rs.1200-2040) and ~ Senior Aooountants

{ii] State Public Works Clerks holding posts equival?ﬁt 1o Q_f :
comparable with that of Accountant/Senior Accountant on
a regular basis for 5 years including 2 years exp’efrienoei.. in

Public Works Accounts. '.
FA
o o ;
. . . . .4 I
Note:3.The period of deputation including the period ! of
) . . ; L ‘ I .
eputation 1n another ex-cadre post held immediately preceding
1S appointment in the same or sonhef : qjcher_
anization/Department of the Central Government shall

inarilv not exceed 3 vears.

* I

| W

In exercise of the powers to recruif Divisional Acoount,ants
on transfer/deputation basis. the Applicants of these case:s. (Whp are
permanent employee of the State Government of Arunach;ai Pradesh)
were appointed as “Divisional Accountants” and posted 111 diﬁ:;fent
Engineering Divisions of the State Government of Arunachal Pra;lesh,
being posted as such by the Accountant General. One of them

(Applicant of 0.A.No. 112/2007), of course, was posted in the State of '

Tripura.
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4. \While the Applicants are continung as Divisional

Accountants. on deputation basis, the State Government of Arunachal

Pradesh resolved to take over the entire Divisional Accountant etc.
posts from the control of the Government of India ~(Acobuntant
General/CAG) and. accordingly, proposals were placed before the

Central Government Organization.

5. In the said proposal it has been proposed t.hét, upon.taking
over the posts of Divisional Accountant etc., the incun;bents Qf those
Divisional Accountant posts (who are continuing Qh deputation basis)
would face a test (to be conducted by the State Government of
Arunachal Pradesh) to be finally a‘bsorbed and such of them, who would

not qualify despite three chances, would not be absoxjﬁe’dlreta.'ined in

thair parent post/cadre. ' I

The entire proposal. having been examined by the Central

N . |
Govermment Organisation, counter proposals were given by them (the

Central Government Organisation) and, as it appears, the proposal and
counter proposal are still at a not final stage. It appears, further, before
giving a final touch in the matter, the Government of India

Organisation has sought options from the members of regular

Divisional Accountants Cadre.

N

7. Since the posts of Divisional Accountants are born in the

establishment of the State Government (although recruitment,

appointment, posting and control are with the Acmuntant

C .

o
the posts of Divisional Accountants and would be repatriated back o™

+
2

.
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General/CAG/Govt. of India). at one pomt of tim,e,l;:j

’ I T P
Government of Arunachal Pradesh ra’ised objection:; :rglatmg

4 ,"'.A )
recruitment (of Divisional Accountants) by ‘the Central Govermnent
: 1 "\f:';';. ’!,lP !

1| ! ";";‘.
Or gamsatlon and, as it appears, in the sald premises, 1ther‘e :hhgfnot
. : ir .

I

been any recruitment (direct or deputation) lof Dx\qsmnallecountants

i o 3
for the posts (about 61 in number) lymg vacant mj the State of

“ \L 4

Arunachal Pradesh.

8. At the above juncture, the Applicants, who are continuing
b o
N
as Divisional Accountants beyond the 3 years of their deputation, were
asked not to get their deputation allowances/higher pay meant for .
I A

Ll

Divisional Accountants. Hence, these Original Applicati_oxiis_ he?ve been
filed under Section 19 of the Administrative Tribunals Acp,ﬁ 1985.
Before hand. attempt to repatriate the Apphcauts from their ™

deputation had to be abandoned awaiting the views and counter views

N
i

both Central Government & State Govermnent pelt.almng to taklng

e

of Divisional Accountants etc. posts by the State Govermnent of

1achal Pradesh. . .

Under the Recruitment Rules of 1988, lthe Hepﬁtatio;njst
Divisional Accountants are available to continue even b_ej.fond 3 years of
their deputation period, of course, In extra ordinary circuxhst.ailpe_s. As
it appears, the Central Government Organisation, whﬂ:e 'awai-lt,ing the

question of finality of the point of t.a}ung over of Dnnsmnal Acoountant

Cadre by the State Govermment, did not rec;rmt!abandoned the

. i, K i¢ ‘;. "
- T TS NN T g
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posts of Divisional Accountant etc. are lying vacant in the State of
Arunachal Pradesh and. if the present Applicants are repatriated, then
there shall be total disruption of Accounting in various Engineering
Divisions of that State. \Ve are informed in the Bar ﬁhat',_several
Engmeenng Divisions of State of Arunachal Pradesh are bemg
managed by one Divisional Accountant. Apparently t.hat is the
cmﬁpelling reason for which the Aocountantz. General did not give eﬁ'ect
to the repatriation of the Applicants (t.hose who are occupying the posts
of Divisional Acaountants) as yet: though they have covered more t.han

: |
3 years of deputation. '

10. Since the Applicants are continuing on deputation (beyond

allowances/higher pay in the post of Divisional -Accountant should be
continued to be paid to them, they should not be compelled to get salary

in their previous post and nothing should be recovered from them; until

they are actually repatriated.

11. In the peculiar facts and circumstances, the Accountant
Jeneral/CAG/Central Government should promptly proceed t.o recruit
Divisional Accountants for the posts (61) lying vacant in thé State of
Arunachal Pradesh and‘\\:hile doing so, in all fairness of things, they

should associate the State Government, as the posts are funded by

them/State Govermment. Recruitment. as aforesaid, can be done safely:

)

W

-

TieTm A g X e

—aw
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- n , ; -
as there are 1o prohibition 10 that effect in the recruitment Rules of ?b} = S
1988. That should be done pending finalization of the issue relating o .
handing over & taking over of the Divisional Accountant etc. Cad.re'
ganisation 10 State Gov ernment
. i

from Central Governmen-t. Org

to.

o

- i E i :
-12. Once the. recruitment (direct or by deputation) is done (]omtlb by Y i {% v|l
. . 1 {;I. ' :‘ %‘{ﬁt

the "Central and State Govt.). there shall be no problem to repatnate."“ i‘\:a\
‘i‘ ' H . ; : ; . ?%H

e event the .State - ' H‘ EL

mhEa

the Applicants from their deputation. In th

Government takes over the Cadre of Divisional Acoountants, then the
iated) need be given @ chanoe 0 faoe t.he test

Applicants (even if repatiia
(proposed to be held by the State Govémment) ‘for being absorbed in :
the Cadre taken over by the State Government. The Applicants, on “ " o ;
repatriation, after the W aiting/cooling period, can also be recruited on ‘: b
utation basis as Divisional Accountants. : {
= = 1‘
_ !
jated by the

The Applicantjn 0.A.112/2007 has been repatr

of Tripura State, apparently, v1thout leave from the

n. But, in the

3 ' ;:lm-w’
nment Organisatio

\Jﬂﬁ\.}* Huntant. Gener

-,

/?

al/Central Gover

peculiar circumstances. the Accountant General need post him as
against 2 vacant post of Divisional Accountant Arunachal ‘Pradeshs

until he is repatriated from his deputation.

All these cases. subject 0 above directions, are disposed of.

_/—'/f/— ".
~ _-,_-—-—”‘ e - i
o ate-of Application 'l .oceee vesstesinaTes sd/-
d ipte on which copv i< e” DAL 52 ? MU\‘?‘“JBI\MOW
CREEN S (1333 N 1& ‘ hamuﬂn ‘-4'
Date on which capy ocivetd b e : 3
: Gertifieo (o be true cTPY ;ihus:;‘fx
a3 e ) -
. Section ' O S .
‘ ion Qfficer (3:.4D i
e. AT Guwahati Bencb b |
LRHL
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IN THE CENTRAL ADI‘y_ﬂNISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATT
(An application under Section 19 of the Administrative Tribunals Aci, 1985)

. O.A.No. | 82— poo7

Shri Malay Bhusan Dey and others.
-Vs. |

.Union of India and Others.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

All the applicants are presently working as Divisional Accountant on
" deputation basis under the Administrative Conirol of A.G (A & E), Mieghalaya,
etc., (Respondent No. 2). They are posted in the different division offices at

Tawang of the works department of the Govt. of Arunachal Pradesh.

15.11.1999-  Directorate of Accounts and Treasuries, Govt. of A.P requested
- respondent No. 2 for further 2 years axtension of deputation period
of Divisional Accountants. . . - Annexure- 1)

12.01.2000- . Respondent No. 9 requested respondent No. 2 to take necessary
" acton for transfer of the cadre of Divisional Accountant to the Statc
of Aruncahal Pradesh mmwdmhﬂv - - (Anmaxure-2)
22.06.2001-  This Hon'ble Tribunal in an Q.A filed by the two of the applicants
extended penod of deputation for 2 years as sought by the State of
A.P. Hon'ble High Court vide judgment dated 16.02.05 upheld

the d.uecuon of the learned Tribunal. . (Annexure- 3 and 4) .

11.03.2002-  Commissioner of Finance, Govt. of A.P requested respondent No. 2
o allow scerving Divisional. Accountants ‘on 'd'(_putdi:ion basis to

continue. . | A_n_newme- 53
14.02.2005- Respondent nt No. 2 sought darification from office of respondent

‘No. 1 regar dmg continualion of Divisional Accountants who are

scrving on deputation basis. : : {Anncxure- 6) '

28.03.2005- Respondent No. 2 issued-a letter % the Respondent No. 4,
Intimating Respondent No.. 1 on the matter of extension .of

deputation period of 31 Divisional Acotntants (induding the

nmq@f annhmnfﬂ : ( A_tmexm'e— 7). .
15.07.2005-  Respondent No. 9 requested. Regpondent No. 2 to reconsider its
decision on repa Luauon of the depulalionists. {Annexure- 12)

P S



31.07.2005-

\.:0\( t. of mm'iuulﬁx .Li‘au.t:su S‘C&ﬁﬁhu&u bu'it:uu: for 'i&lxuls over of
the administrative control of Accounts set up from the control of

fou

"

Respondent No, 2. - (Annexure- 10 series)
July 2005-  Govt. of Arunachal Pradesh handed over the scheme to the
' Pesnondent No. 2. - {Anmnexure-11)
11.2005-  Respondent No. 2 informed that respondent No. 1 has framed a
draft scheme reszardmg provosed transfer of D.As cadre and the
same is forwarded for au.epu" l‘l‘t terms and conditions of the
scheme of Govt. of AP ’ {Annexure- 13
16.01.2007-  Respondent No. 2 intimated that Divisional Accountants’ working
on deputation basis will be under his administrative control il
finalisation of Court cases or #ll such fime Cevt. of A P. has not
taken over the cadre. ' ‘ "~ (Annexure- 9)

.2007-  Respondent No, 2 1ssued mmuqned letter dated 05.04. 07. directing

P e T

. to make 1C\.uv Ty of the G_Htgi‘_d CKCTSS sa}an/ Paxu to the ap_y ican

due to alleszed over stay on deputation basis to the post ot

Divisional Accountant. ' {Anvicxurce- §)

20607- ° Hon'ble Tribunal in OA No. 130707 direcied io mainiain siaius quo
in the cage of similarly situated Divisional Accountants,
: {Annexure-14) :
Hence this Original Application, |
PRAVYERS .

Th g{' the Honhle Tribunal he e nl leased to set agide and qt_ash the nn}w_crnpaj

&

-

e pleased to declare that the respondents are
not entitled to re-fix scale of pay of the applicants, recovery of excess

Irawl of pay and allowance and increments drawn and defer ncrements



>

Loy}

o~ o amam

clief {s) to which the applican

]

Any other

Tribunal may deem fil and proper.

Interim order praved foinz

During pendency of the application, the applicant prays for the foliowing

interim relief: -

That the Hon'ble Tribunal be pleased to stay operation of the impugned
letter bearing No. DA Cell/2-46/DDA/Vol. II/2007/10-15 dated

05.04.200)7 (Annexure- 8) so far the ap

ALy, s aIsEs

rlicants are concerned till disposal

1; LR ] RITIN B A

£ a7 i YL

of ine Original Application.

ARRAL LN L taw Rpipiadi il

That pendency of this application shall not he

3k ok sheofe sfe ok o e ok ok



IN THE CENTRAL ADMINISTRATIVE TRIBUN AL

GUWAHATI BENCH: GUWAHATI

(An application under Section 19 of the Administrative Tribunais Act, 1985)

B

the case : O.A. No. [ ¥2_ /2007

Shri Malay Bhusan Dey and others. : Applicants.
-Versus-
Union of India & Ovs. : Respondenits.
INDEX
; Sl No. | Annexure Particulars Page No
L -— Application 1-20
P2 - ! Verification -21-
5. 1 1 | Copy oflctter dated 15.11.1999 2223
o4 2 | Copv of letter dated 12.01.2000 24
3 3 Copy of judgment and order dated 22.06.01 | 25-29
[ 6. 4 Copy of Hon'ble High Court's order, 30-24
7. 5 Copy of letter dated 11.03.02 35
8 6 Copy of letter dated 14.03.05. 36-37
9, 7 Copy of letter dated 28.03 .05 38
10. 3 | Copy of impugned letter dated 05.04.07 |  39-de
oo 9 Copy of letter dated 16.01.07 47-51
I V3 10 Copy of W.S. filed in OA No. 1 15/05 along with | 5259
Series) | letter dated 31.07.05 and Scheme.
13 11 Copy of letter dated nil Judv 2005, 60-61
! 12 Copy of letler dated 15.07.05. 62-63
15, 13 Copy of letter dated 25.11 .05 4-67
(16 14 Copy of the order dated 25.05.07. 68-69
Filed By

Advocate




IN THE CENTRAL ADMINISTRATIVE TRIBUNA{.
GUWAHATI BENCH: GUWAHATI

- {An application under Section 19 of the Administrative Tribunals Act, 19

O.A.No. |82 — mopo7
* BETWEEN: . :

.1, Sri Malay Bhusan Dey, .
Divisional Accountant,
)/ The Fxecutive Engineer,
1&FC Department, Tawang
Tawang, Arunachal Pradesh.

2. Shri Nikhil Ranjar Nath. : /
Divisional Accountant,
/& The Executive Engincer,
1’.H.h, Tawang.
Tawang, Arunachal Pradesh.

3. Sri Upendra Chandra Debnath.
Nivisional Acconntant,
O/ o The Executive Engineer,
RW. n Tauranag,
Tawang, Arumtha.l PrddEbh

...... Applicants.

85

7‘;?.;&/
M

Rt b 45

W %@»MM

A

All the applicants are working on deputation basis under the

administrative control of A.G (A & E), Meghalaya, Arunachal Pradesh,

Tr pura . Manipur etc, (Respondent No, 2).

“AND- v

1. Union of india,

Through the Comptroller & Auditor General of India, ~
10 Bahadur Shah Zafar Marg, New Delhi.

2, The Accountant General (A&F)
Anmathdl Pradesh, Meghalaya, Mizoram etc.
hillong 793003
3. The State of Arunachal Pradesh,

Represented by the Secretary to the
Covernment of Arunachal Pradesh,
Department of Power, Itanagar.

C, Nah”
. Afel/state
Oﬁ{aﬂam; '



4.

2

[

The Commiissioner, Finance Department
Governme Arunachal Pradesh, Ttanagar. ¢

i

¢ Chief Engineer, Public Heaith Engineering Department
Covernment of ‘Arunachal Pradesh, Itanagar.

The Chief Fngineer, Rural Works Department
Government of Arunachal Pradesh, Itanagar

The Chicf Enginceer, I&FCD |
CGovernment of Arunachal Pradesh, ltanagar.

The Director of Accounts & Treasuries,
Covernment of Arunachal Pradesh,
Naharlagun-791110.

eee eesee RESPONAeENisS,

DETAILS OF THE APPLICATION

Particuiars of ihe order {s) against which this appiication is made:

This application is made against the 'mipugned order bearing letter No.
DA Cell/2-46/DDA/ Vol 1M/2007/10-15 dated 05.04.2007, whereby
direction has been given lo re-fix (he scale of pay of the appﬁéanis, in
respect of scale of pay in the State Govt. from the date of alleged
wnanthorized overstay on deputation and with further direction to make
recovery of ihe alleged excess drawl of pay and allowances and
increments drawn after the date of alleged unauthorized stay, and for
deforment of increment due in the state scale of pay with cumulative

effect till the date on whidl the officer rejoins his parent departiment.

Jurisdiction of the Tribunal;

D
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119

Y

4.2

b

L)

Tha aprlieante drrinrr that the enbjact mntinr of thie applirakion ic weal

within the jurisdiction oi this Hon'ble Tribunal.

[]
k1

Limitatione

The applicants further dedare that this applicaiion is filed within the
limitation prescribed under Section- 21 of the Administrative Tribunals

A"# £ JU\.’

Facls of the case:

That all the applicants are dtizens of India and as such they are entitied to
all the rights, protections and privileges as guaranteed under' the
Constitution of India. Al the applicants are presently weorking as
Divisional accountunt on deputation basis unﬁc.r the Administrative
Control of A.G (A & E), Meghalaya, Arunachal Pradesh, Tripura, Manipur
otc,, and they are posted in the offices of the Executive Engineers,
Iffigaiioﬂ aind Fiood Conirol department, Rural W forks depariment and
Public Health kngineering Department respectively at Tawang, of the
Govt. of Arunachal Pradech.
Thal the appiicants pray permission lo move this appiication jointy in a
single application under Sec 4 (5) (a) of the _eptra_ Administrative Tribunal
{Procedurc) Rules’ 1987 as the rclief’s sought for in this application by the
applicants are conunon, therefore, they pray for grantmg leave 1o approach

the Hon'ble Tribunal by a common apﬂhcatt--m

That the respondent No. 2 vide drcular bearing No. DA CELL/249/97-
98/ Vol. T1/245 dated 20.01.1998 and on earlier occasion also invited
application from the willing employees of the State of AP to serve as
Divisional Accountant in various works departments under the

administrative control of the AG (A & F) Meghalaya, Shillong. Pursuant to




':hn

the said advertisement, all the applicants who arc x;egu}alf employécs of
the Stale of A.P had applied for appointment on deputalion basis lo the
cadre of Divisional Accountant. The respondent No. 2 after necessary
scratiny found the applicants cligible for appointment on deputation basis

in the cadre of Divisional Accounlant. However consequent o lheir

Divisional accountant in different division offices of the Executive
Engineer, PHE, I & FCD, RWD of Govt. of Arunachal Pradesh, The details
of the office address of the individual applicant has already been
farnished above. It i5 also stated that the applicants had joined the
deputation posts on different dates during the year 1997 and 1999, which
would be evident from the impugned order‘da.ted 05.04. 2007,

.

44 Thal il is slaied ihai mosi of the applicants were serving as UDC in ihe

U

State of A.P prior to their appointment to the cadre of Divisional
Accountant on deputation basis. Be it stated that, initially the peried of
depuiaiion was for 1 year, however (he said depuiaiion period was
extended up to 3 vears at the instance of respondent No. 2 with due consent
of the parent organization of the applicants. It is algo categorically stated

that ali the applicanis are siiil coniinuing as Divisional accountani on

deputation basis.

That it is siaied ihai while ihe applicanis working as such, on depuiation
basis. The Director of accounts and Treasuries, Govt, of AP wrote a letter
to the respondent No. 2 requested to teke necessary action for transfer of
the cadre of the Divisional accountant to the State of Arunachal Pradesh
immediately. It is further stated in the said letter bearing No.
DA/TRY/15/99 dated 12.01.2000, that it was undér ackive consideration of

the Govt. of A.P for sometime fo take over the accounts cadres of the works

_ department totaling 91 posts from the existing combinedl cadre being

controlled by the AG (A & F), Meghalaya etc. Shillong. But now tha Govt.

\\
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4.6

of A.P has decided to take ov& the said cadre under the direct control of
the Direclor of accounls and treasuries, govl. of A.P with inunediate effecl.
it is also stated in t_he said letter, that no fresh Divisional Accountants on
depatahcn would be entertained and cases of those who are prcscntiv on
deputation and serving in lhis stale of A.P shouid be examined by lhe

Govt. of

AP for their further continuation even after their completion of
the cxisting term on deputation It is specifically stated in the letter dated
12.01.2000 that formal notification is wunder issue and shall be

communicated in due course

‘Copy of the letter dated 15.11.99 and 12.01.2000 -

are enclosed as Annexure-1 & 2 respectively.

That in the meanwhile the state Cabmet of the Govt. of A P forma]lv :-, :

approved the decision to take over *}'e administrative control of the entire

accounts set up from the A.G (A&E), Meghalaya, Shiliong on 02.12.2001. it

is stated that the said news also published in the Arunachal Times, a local -

newspaper on 0212.2001. Tt is pertinent to mention here that, at the

relevant point of time, the respondent No. 2 had issued repatriation order -

in respect of the applicants those who have completed 3 years period of
depu‘téﬁon, writh instruction to the concerned Chief F,ngi'neer, Fxacutive
Engineer for issuing necessary relieving order.

" In the aforesaid circumstances, many of the app]icaﬁts approached

heofare the learned Tribunal as well *'he Hon'ble H*'f"h (¢ nurt-aﬁaiﬂqt the

ordur of n_pdtn.mun, more pa:rhtwany in view of the dedsion i:ak_n bv the

Govt. of A.P for taking over the entire Acécounts cadre und.e.t the control of
the Govt. of AG (A & F), Shillong.

In view of the letter dated 12.01.2000 issucd by the Covt. of AP and

also in view of the approval given by the cabinét, Govt. of A.P for such -

taking over the entire accounts set up, the present applicants whe are

basicaily cmployces of Covt. of AT, us such-they were under the lcgiﬁnﬁtc '

\N
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xpectation that since the Covt. of AP have decided to take over the entire
accounts sel up, so there will be fair chance on Lheir part io gel absorbed in
the existing vacant post of Divisional accountant since they have acquired

long practical experience in the relevant ficld and with this view of

L

intenlion, they had approached the iearned Tribunal/Hon'ble High Courl
praving for direction upon the respondents to consider absorption of the
applicants in the cadre of Divisional Accountant in the light of the dedsion

communicated by the Govt. of A.P vide letter dated 12.01.2000
It is pertinent to mention here that Original Applications preferred
by some of the applicants before the learned Tribunal were dismissed on

the ground that the AG (A&E) Meghalaya i.e. respondent No. 2 opposed

such absorption by filing affidavit before the learned Tribunal. However,
order of the learned Tribunal have been challenged before the Hon'ble
High Court under Articie 226 and the Hon'bie Gauhati High Court upheld
the decision of the learned Tribunal, '

it is pertinent to mention here that the applicants in the instant case

applicants to continue on deputation basis till the process of taking over of
entire Accounts set up by the Govt. of A.T from the administrative control
of the respondent No. 2 is completed and with a further praver for
absorption in the light of the Govt of APs decision communicated
through letter dated 12.01.2000, The learned Tribunal disposed of the said
0.A on 22.06.2001 extending the period of depuiation as requested by the
state of AP to the respondent No. 2. The respondent No. 2, being aggrieved
by the dedsion of the iearned Tribunal approached the Hon'bie High Court
by filing a writ petition under Article 226 which was registered as WP (C)
No. 3992/2002 [AG (A& E) Meghalaya, Shillong - Vs- Shri R Prathapan
and others]. The said writ petition came up before the Hon'ble High Court
for final hearing on 16.02.2006 and the Division Bench of the Hon'ble High

Court after hearing the parties upheld the decision of the learned Tribunal

Y



It is selovant to montion here that applicant No. 1 was onc of the
resi:onden!. in W.P. (C) No. 399272002 belore the Hon'ble Gauhali High
Court.

Copy of the learned Tribunal's judgment and order
dated 22.06.01 and the order of the Hon'ble High
Couri passed in WP (C) No. 3992/2002 are enciosed

as Annexure- 3 and 4 respectively.

That it is stated that, some of the writ petitions was preferred by the
applicani No. 2 and 3 and by some oiher similariy situaied employees
withdrew their petition in view of the fact that the Govt. of A.P in the
* meanwhile requested the rcqundcnt No. 2 not to repatriate the coxisting
Divisional Accouniani's working on depuiaiion iiil the process of taking
over the entire accounts set up is completed. 1t is relevant to mention here
that in the meanwhile Covt. of AP had prepared a scheme for taking over
the enlire Accounis sel up and submiiied ihe same io the respondeni No. 1
and 2 for approval of such scheme, wherein provision has been made for
- regular ahsorption of the applicants who are working on deputation hasis
provided, they qualify in the prescribed examination. iMore particularly in
view of the Joint Director of Accounts Directorate of Accounts and
Treaguries, Govt of AP, Naharlagun, wrote a letter hearing No.
DA/TRY/15/95/9629 dated 15.11.1999, whereby Directorate of Accounts
and Treasuries requested respondent No. 2, not to make further
recruitment of Nivisional Accountant/Divisional Accounts officers in view
of the financial condition of the State exchequer. it has been stated in the
said letter dated 15.11.1999 that the pay and allowances of the Divisional
Accounts officers/Divisional Accountant since horn by the Gavt of AP
from the state exchequer and further requested to allow the serving D.As in
the works department on deputation basis to continue to work by granting

extension for a further period of 2 years from the date of expiry of their
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respective tenure in the inferest of rural service and same would provide
succor poor linancial condition of the Slale prevailing al the present Lime.
Even after expiry of 2 vears, the Govt of AP, more particularly,
Commissioner Finance, wrote another letter, addressed to respondent No, 2
bearing No. DA/TRY/ 15 /99 daled 11.03.2002, wherein the respondeni No.
2 has requested not to make any fresh recruitment to the post of Divisional
Accountant against the works division of the state of AP, putting the
reference of letter dated 15.11.199% and further stated that the recruitment
Accountant would be made by the state Govt. through
AP.PS.C and alsc requested the respondent No. 2 to allow to continue the
serving Divisional Accountant’s on deputaiion as emergency Divisional
Accountant’s for the time being as working arrangement, It is further stated
that a scheme has already been formulated for submission for obtaining
approval of the appropriate authority for issuance of a formal nofification,
Therefore, it is quite clear, apart from the Court cases, The Govt, of
A.P had requested respondent No. 2 for extension of period of deputation
of the present applicants due to poor finandal condition of the State of A.P.
therefore the present applicants cannot be held responsible for extension of
the deputation period from time to time. Moreover, in view of the
judgment and order dated 22.06.2001 passed in O.A No. 200-208/2001 (R.
Prathapan and ors. ~-Vs- U.O.T and Ors) and also in view of the Hon'ble

LJ.L 11 (—Uurl [~J ,lder di{ted 1\) ’15@ Ll (C) MA 3992 eﬁ
High 06 p:

Copy nf the Govt. letter dated 11.03.2002 ig

endlosed herewith and marked as Annexure- 5.

That it is stated that the respondent No. 2 vide D.Q letter hearing No. DA

/10

Cell/1-8/Court Case/2000-2001/1898 daied 14.03.2005, addressed io
Director (legal), office of the Comptroller & Auditor General of India, New
Delhi gsought an advise as to whether the deputationists (1. As) should he

§ P A

eVe d bauz\ as ﬂ‘lt‘: j' 5 e hm: COie neany after & }FEE{IS Th‘é
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"-..Syc‘tdcm No. 2, again wrote a DO letier bearing No. DA Cell/1-8/Court

case/2000-2001 /1909 daled 28.03.2005, addressed to Commissioner,

F-r

nce, wherein it has been stated that the H.(QQ has confirmed
consideration of cxtension of deputation period of the 31 Divisional
Accountanls working on depulation basis in the establishunenlt of AG(A &
K). It was further pointed out that the Division Bench of the Hon'ble
Cauhati High Court had issucd an order dated 10.02.2005 regarding the 12

Divisional Accountants on deputation who are to be reverted to their

parent departments in the Govt. of A.P and it has been specifically stated
by the respondent No. 2 in his D.O letter dated 28.02.2005 that the order of

the Hon'bie High Court is not being _implemented presently and the

Accountants whose cases are pendine before the

-~y « . 13
Hon'ble Court/CAT may be immediately requested to wﬂhdraw all their

Court cases and once this is done their continuity on aeputanon would be

nside rpd Tt is further stated in the DO letter dated 28.03.2005 that on the

)

guestion of absorption of this 31 deputationist, the HQ has informed tha

the modalities would worked out and further requested to take urgent

fou

action to ensure that the nending Court cases are withdrawn to facilitate

their continued deputation/absorpton.

Therefore, it is quite clear that even the respondent No. 2 also

assured the Govt. of A.P that the deputationist will not be repatriated and
modalities for absorpton womd be worked cut. It is also abundantly clear
from the DO letter dated 23.03.2005, that the respondent No. 2 did not
propose for repatriation, for public interest even after the Division Bench
judgment passed by the Hon'ble High Court of Ranagar Bench, dismissing
the writ petition on 10.02.2005 in respect of 12 Divisional Accountants.
Moreover, it is quite clear from DG letter dated 14.03.2005 that in
the event of repatriation of the applicants to their parent department, there
will be a tremendous probiem reiating to the closure, finalization and
rendition of accounts of the Govt. of A.P. Therefore the applicants cannot

be held responsible for continuation on deputation basis even after the

\)
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expiry of normal temure, rather the applicants have been retained on
depulation aller Lie expiry of the normal deputalion period on Lhe request

of the State of AP in public interest. it is needless fo mention here that all

oy
P

the applicanis arc regular cmployees of the state of AP and they are

serving in the post of Divisional Accouniant on depulation basis for and on

from the State exchequer. The respondent No. 2, is only vested with the
administrative controi of the post of Divisional Accountant/
Accountants officers but the pay and allowances are b
of AP, as such the AG (A & E), Shillong has no jurisdiction to issue the
impugned order dated §5.04.2007 bearing letter No. DA Cell/2-

46/DDA/ Vol TH/2007/10-15 directing to make recovery of the allegec

b

-excess salary paid to the applicants due to alleged overstay in the

deputation post of Divisional accountant after expiry of the specific period

of deputation, relying on an O.M of the Govt, of India, DOP & T bearine

f deputa 0 \ ing
OM No. AB 14017/30/2006-Fstt {RR) dated 292.11.2006, such decision of the
respondent No. 2 is not maintainable in view of the Govt. of A.P jetter

ated 15.11.1999. 12.01.2000. 11.03.2002, 14.03,2005, 28.03.2005 issued by t

ERLN A L y 111

respondent No. 2, is in the interest of the State.

Copy of the latter dated 14.03.05, 28 03.05 and
the impugned letter daied 05.04.07 are

enclosed as Annexure- 6, 7 and 8 respectively.

That il is stated thal the respondent No. 2 have issued the impugned leiier

bearing No. DA Cell/2-46/ DDA/ Vol. 1172007/10-15 dated 05.04.2007,

0.
which is based on a DOP&Ts OM hearing No. AR 14017/30/2006-FEstt
dated 29.11.2006, (he said O.M of DOP&T cannol be applied in the
instant case of the applicants in view of the facts and dircumstances
narrated in preceding paragraphs. Tt is categorically stated that the

respondent No. 2 have not implemented the order gg iﬁ;amahoﬁ and the

Y
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‘ I'c“aso}i £35>xRm implementation have been claborately explained by the . -

respondent No, 2 in D.O letier dated 14. 03.2005 as well as m the D.O Jeller

'd_atecl 28.03.2005, besides the decision ta_ken by. the (_-nvt of A P.in their

fotter dated 1'5._11_. 999( 1".01‘."'{}00 and 11 .G GC.;, Vv,qu'Cb thc uovt of A. P

- célegoricaily requesied _lhe  respondent No. 2 not’ lo repalriale lhe L

. ap p! cants for the mterest of tbe state, more pa:hr'ularlv in view of tbe pogr
finandial condition of the state as because frosh recruitment and postmg on

' deputauon ifvolves huge investment from the state excnequer In view of

e

the aforesaid nosition, the dpcg_emn of the pondf-*nt No, 2 for rpcovprv of

aliowances bv _the ‘applicants after expiry of the supuiated penod of

depu tation is contrary to the decision communicated by the respondent No,

“houg‘z DC le‘ter dated 28, 03. ”OO ;" as: auch the mpugngd orc_lf.arv of_

proposed recovery and re-ﬁxauon of pay is not sustainable in the eve”'of

law. The reﬂprmdmt No 2 1% barrpd by law of eqtoppel, waiver. and.f o

agquleacc; LCE

It would be pertinent to mention here that the respondent No, 2 -

' h:a_vp na«ed the mmugzwd order dated 05.04.2007 directing to malm

recovery of excess pay and allowanceo on the ~r"und of alleged ovcrstay .

after the expiry of the deputation period, whereas the said résponderit No.

2 vide letter heanmr mrm]ar No. DA Cell/ 81 dated 16.01.2007 invited |

optons for pemn.nent allocation of the emplovees hold,ng the poat of
Divisional Accountant/ Divisional AcCounts ‘officer, Gr-I and Gr-Ti, Sr.
Divisional Accounts officer se.rvino iﬁ the state of A.P; Tripura and

) Mzmipu: w.ef 0105 007 ..ongequ it upon the déciéic_m *cf-'tl‘:é Com?téoﬁé

" and Auditor 'G’en_eml to separate “the cadxe of Divisional Accountant/

~Divisional Accounts officer etc. In the said letter dated 16.01.2007, it has

been decided by the respondent No. 1 and 2 that the employees of the State

AT appoihted on_deputation basis as” Divisional Accounitant ‘would be_

under administrative Control of the AG (A & F), Me;rhalava Shﬂlono .
ﬁimh,.atan of the Court cases pending in different cour*s AT or il su‘_h
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© Hme the state Covt. of Al has not taken over the cadre, The relevant

-

portion of clause 10 of letter dated 16.01.2007 is guoled below; -

“18. Employces of the State of Amnau‘al Pradesh

appuinted on deputation basis as Divisional Accountant
will be under administrative control of the Accountant
General (A & E) Meghalaya, Shilleng 4l finalization of

i __ -

cases pending in different Courtg/Centi

ek

B

Ol

(]

Administrative Tribunais or tili such time the state
‘Government of Arunachal Pradesh has not taken over the

¥
cadre,

It is relevant to mention here that there is no case pending either
before the Hon'ble High Court or before the Pun’blc AL, as such, the
dedsion contained in ciause 10 of the letter dated 16.01.2007 of the
respondent No. 2 would confine to the extent that the deputationist will

remain uﬂder the dm;mstratw on‘..ml of rcsyuﬁdent: No. 2. In clause 11,

Qa

it has been stated that, there is every likelihood of taking over of the cadre

“of Divisional Accountant by the ‘itate Govt, of Amnarha1 Pradmh ear

Py vy

any of the lottor dated 16 01 07 ig onclosed as Annexure- @,

¢

That it is stated that the State of Arunachal Pradesh have already prepared
a scheme and submitted the same to the Respondent No. 2 vide letter No.

DA /TRY-27/2000/ 1060-68 dated 31.07 2005, seeking approval of the said
Scheme for taking over the administrative control of the cadres of Sr.

DAQ/DAQ Grade-I/DAQ Grade-II and Divisional Accountant and the

said scheme was ultimately handed over to the respondent No. 2 vide

§

letter No. DA/TRY-27/2000 dated __ july 2005, whereby approvid is

‘

sought on the proposed scheme submitted by the State of A.P.

W
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- It would further be evidemt from the letter bearing No.
DA/TRY/15/99/ Parl daled 15.07.05, whereby the Govt. of A.P. requested
the respondent No. 2 to reconsider the decision of repatriation of the
deputationists, since the scheme for taking ow:r the Accguﬁts }sc‘:t up is
being submitted.

1 i

bearing No. DA. Cell/1-1/2000-2001/1502 dated 25.11.05 whereby draft

relevant to mention here that the respondent No. 2 vide letter

_schemé framed by the C&AG's office regarding proposed. transfer of DA’s

cadre was forwarded to the office. of the Director of Accounts and

Treasuries, Govt. of Arunachal Pradesh for comments, suggestion, if any,

‘on the proposed scheme for transfer of DA’s cadre. Therefore, it is evident

from the.above correspondences that the Govt, of A.P all along requested
the respondent No. 2 for retention of the deputationists in pu}ﬂic interest
and accordingly the respondent No. Z also conceded such réquest
considering the interest of the State, therefore the present applicants
cannot be held responsible fc;r retention for ovérstay in the deputaﬁén

post tiil date.
Copies of the written statement in OA No. 115/05,
letter dated 31.07.05 along with scheme. letter dated

nil July 2005, 150705 and 2511.05 are enclosed

berewith as Annexure- 10 (Series}, 11, i2 and 13

respectively.

That it is stated that in O.A. No. 114/2005 as well as O.A. No. 115/2005
which were filed by the some of the. similarly situated Divisional

Accountants hefare the learned Tribunal praying inter alia for a direction

_upon the respondents lo consider the cases of those applicants for

absorption in the light of the dedsion contained in the letter dated 28.03.05

issued by the respondent No. 2. Tn tha said Original Appiicétions Govt_ of

AP, submitted written statements on behalf of the respondent No. 8
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(respondent No. 11 in OA No. 114/ 05 and 115/05) wherein in para 7of 7
the wrillen slalement the Govi of A.P had reitéraled ils stand Ior.' -

- continuation of D.As on dethatlnn Hll th- process of fa_kmo nver

ad:mau:, ative control frum the R\.spondcm No. 2 is complctcd In view of : -

such specific statement for and on behail of the ‘al.ale of AP who have,',

iy

from Lhe Statc ¢ \.xchequc; has never asked th».. present apphcanta to mf-md i

au.egea exCess salary which is aid against the deputation post as such ™ |

Te Dd_em Nn 1 or 2 has no umsd_lcuon u_nd.er the law to 19‘:119 the

mpagned order dated 05.04.07 danmn** refund and re—ﬁxahon of the p""w
of the appucants when the State of A.P. his no ob;ecuon in pavmg tnev r.’
‘salary to the deputati omstq from the State exchequer and further the ‘ntafp .
“has no ob]ecton in cuntmuntmn of the depmahomsts in the dcputahon_ .
~ post il the process ‘of taking over tiie entire Accounts set up is completed.
In the circumstances stated as abovp thp Lpugnpd ordPr datﬁd' f
05.04.07 is Hable to be set aside and quasued 8o far the appﬂcanu, aIc" ;-

concerned.

That it is stated that the D.O.PAT circular dated 29.11.06 has been relied -

upon by the respondent No. 2 while issuing the impugned order dated

" {5.04.07, but while pussing the impugned order the respondent No. 2 in 4

most nrhh'arv .manner sought enfnrremnnf of the said dencmn /. nrr‘"lnr-' -

with retrospective effeLt divecting the Chief Engmeer PWD PHE, I & F
RWD, Power Department, Govt. of A.P. to Tecover excess pay/ re-ﬁxat‘wn
of pav with mh'ocpnchve effect i.g. nn many of ’1. veare ‘servica an

deputation Wheréas the said O.\ { dated 9.11.06, as such rgspondent '\Io

has no jurisdicﬁon to issue the impugned order -entorcmg ‘the same with -

rei.rmpecf_we effect. It is :‘ategonm_!.v qubm_tl:ed_ that the res ponr:lent Nn 2

has no junadlctlm to pass such an arb;trar; unfair and ﬂlcgal rder of

recovery of alleged excess wilhidrawal of pay and a]lowance,s,-asmweﬂ_,as:’. e

\)

m_i--- the salaries of the anp!.csm durma the enb:e deputahon per rzori' :

w\
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for re-fixation of pay of the applicants in the lower scale and on that score

quashed
That it is stated that the applicants arc apprehending recovery of the

excess withdrawal of pay and allowances from the salary bill of the
ch th P !

current months as such the Hon'ble Tribunal be pleased to pa

appropriate order/interim order directing the respondents not to make

That it is stated that in the fact and circumstances stated above, the

impugned order dated 05.04.07 is not sustainable in the eve of law in view .

At J

of the categorical stand laken by the respondent Govi. of A.P who is liable
to pay the salary of the applicants from the State exchequer as such the

~wa SF a LAty —ar i alsa

impugned order dated 05.04,07 is liable to be set aside and quashed so far

That it is stated that some of the similarly sitnated Divisional Accountant
serving on deputation basis have ap‘éroac}md this Hon'ble Tribunal by
filing O.A. No. 130/2007 chailenging the validily and legalily of ihe

d r dated 05.04.2007. However, the Hor'ble Tribunal while

suing notice on 25.05.2007 in OA No. 130/2007 was plcased to direct the

respondents to maintain status quo in so far the applicants are concerned

“and the said O.A. No. 130/2007 is pending before the Hon'ble Tribunal for

further consideration. The present: applicants in the instant Original

Application being similarly situated Divisional Accountants working in
the State of Arunachal Pradesh under the administrative control of

- Respondent No. 2, praying for stay of operation of the impugnad order
. ay J i + ‘

A
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dated OS 04.2007 so Lar the- apphmts arc wnu..uu.d HU- diSPObal of the

Original Application.
Copy of ihe order daied 25.05.07 is enclosed
* . herewith for perusal. ot Hon’ ble Tnbunal as

Anncv'.z'-e- 14

.16 That it is stated that there is no scope to subﬂut any representahon avramsf

e impugned order dated 05, G 07 as because there is a specific direction o

take action in regard to scale of pay of all the Divisional Accountants to be -

re-fived in t.he"' respective scale of pay in the State Govt. from the date of

their uﬂaud\un.aed over slay on deputauun, {ii) excess drawl of pay and

aliowances and increments drawn after the date in every case is to be

fncmmred (iii) increments dve in the staved ecale of pay to be deferred with
cumulaiive effect till the dale on Wluc;n the officer fejains his parent

-

. department,
In view of such arbifrary order nassed fhrm_ gh the impugned letter

dated 05.04.07 and apprehei;;’dﬁg re—ﬁxahun of pay and r-ewvery of a}legm
excess drawal, the applicants has approached this learned Tribunal with
the prayer to protect the valuahle legal right and interest of the é?plicants
by passing an appropriate ordér éemg aside the impu@ed letter dated

05.04.2007 so far the applicants are concerned and further be pléased to

declare that the applicants are entitled ta the scale of pay of the depﬁtaﬁan

post.

417 That this application is made bona fide and for the cauge of justice,

5. Gmunds for refief (s) with legal provisions:

us
Y
iz s

‘or (hat, the respondent No. 2 has no jurisdiction lo issue the impugned

letter dated 05.04.2007 claiming recovery of the alleged excess amount of

AP RAN Ry ANk

- pay and allowances drawn in the 11.101%91' cr‘zﬂe and rn-ﬁvnu y of pay and

\9
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deforment of ingemont on the aﬂ*—ged gmmd of over stay in th
depulalion posi, as because the pa
the deputation post have been p

exchequcr.
For that, the Govt. of A.P repeatediy requested and mdde their stand clear

‘ for retention and confirmation of fhe annlicants in t}m deputation nmt hy

i

extending the period of deputation through Govt. of AP, le er date

15.11.99, 12.01.2000, 11.03.02, 31.07.05, July 2005, 15.07.05 as such guestion

of recavery, re-fixation of pay, deferment of increment and -plammmf in

L

(‘1.:. .....
e oin

te scale of pay does not arise, more so when the Govt. of A.P has no

objection to continue the deputaﬁunists till the process of taking over of

the entire Accounts set up is r'onm?eted, as such the mpugned letter da ted
G 04.07 is 1 b’ to be set aside and quashed so far the applicants are
concerned.

c*nﬁnuaﬁcr: and retention of the appu nis on deputation basis tll the

‘process of taking over the entire Accuunt.é set up is completed as indicated

in para 7 of the urntfpn ctatement filed hv ﬂ'!p (‘nvf nf APis. rpenqndpnf

No. 11, Director of Accounts and T.u‘.‘.aSui" cs, Govt of A.? bc—.forc this

compet’efnl Court in OA No. '114/' 05 as well as in OA No. 115705, as such
SC

question of 1 ecovery, re-fixation _ay in the State ;_-_lé'oflpay,. determent

For that, pay and allowances of the applicunts i the cadre of DAs have
been paid by the State of A.P, the respondent No. 2 has no jurisdiction for

e BRR SRS e W vE Lunk £

reduction of such pay scale with retrospective effect and for placement of

\N

d placement in th; tate scale of pay as C"ntempl“tcd by -
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the applicant in the State .scalc- of pay as dccided B ; the Tes ondent No- 2
PP P A4 P

tirough impugned Ietler datea 25.04.07, when Lne applicants_ are '

d_:scharmo the luohe_r duties emd. responsi bx__tleq in the cadrp ot L’Ae

~ For that, respondent-No. 2 has also decided mot to rtepatriate the
| applicants through D.O léiler'dale& 14.03.05-as well as twough D.O leuer'
- dated 28.03.05, rather decided to allow the appl_n:emte to continue to work
inthe'd deputation post in spite of the ]adgmcnt and order passcd by thc“'
' Dnrmon Bench of the Hon'ble Gauhati: High Lourl on 01.02.05 for the
interest of the State respop_dent As such reepondenf No.?2 19 barred bv.f

law of 'cspppci, waiver and acquicscence to cnforcc the ‘.mpugncd lethr

dated 05.04.07 retrospeciively against the interest of the Slate respondents.

. For that the Hon'bie Tribinal upheid the decision of the State respondents

for extension of period of deputation as requested by the State of AP vide

judgment and order dated 22.06.01 passed in QA No. 200- ’7“%/ 2001 which

o

was further up'mi’tu by the hon ble High Court on 16,02, Go mW.I{C) No. .-

3992/02 and the said judgment has attained finality. As such respondent

No: 2 has ne 3Lnsd1chon to issue the impugned letter dated 05.04.07 and

+ on that ‘scorc_ alone the same is Hable to be set aside and quashed.

For that, the DQ_P&T- OM dated 2 ’?9 1 06 has no refros ecuvc effx.ct as

such the respondent No. 2 is nol enlitied to enforce the impugred order
dated 05.04.07 with retrospective e&ect however the said circular dated -
11.06 has no application in the instant casc of thc apphcants in the facta '

~ and circumslances as explained above.

Details of remedies exhausted.

. That the applicanis declare that they have exhausted all the remedies

“available to and there is no other alternative remedy than to file this

application.

\)

ST s
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Matters not previcusly filed or pending with any other Court,

The applicants further declare that they had not previously filed any

application, Writ Petition or Suit before any Court or any other Authority

or any other Bench of the Tribunal regar g the suuy:c* atter of this

application nor any such application, Writ Petition or Suit is pending
. 1

before any of them.

prays that Your Lords hins be plea ed to admit this apphca_uon caJ_ for the

records of the case and issue notice 1o thc respondents to show cause as to

why the relief {s) sought for in this application shali not be granted and on

perusal of the records and after hearing. the parties on the cause or causes

pQ’

hat may be shown, be pleased to g grant- the ‘ALot 'm" *e‘"“ )

r

=

lettex  bearing. No: DA Cell/ ;—46/_ DDA/Vol. 1I/2007/10-15 dated

05.04.2007 (Annexure- 8) so far the applicants are concerned.

Q...

That the Hon'ble Tribunal be pILabed.

due to them.

Coste of fha aﬁrﬂlcahqn

Any other relief (s) to ‘Whl(_‘h the am)hcant is enntled as. the Hon'ble

Tribunal may doem fit and pm
4

Inlerim order prayed jor:

During pendency of the application, the applicant prays for the following

\N

That the Hon'ble Tribunal be ﬂleasefl to set aside and ¢ msh the impugned

eclare that the rebpundentb are.
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-
~

That the Hon'ble Tribunal be pleased to stay operation of the impugned

letter hearing No. DA Cell/2-46/DDA/Vol. T1/2007 /1r; 15 dated

AT S PN, PR BN ) \.\.Ilf e ""\lf =il

015.04.2007 {Annexure- 8) so far the applicants are concerned till disposal
of the Original Application. |

Thal the Hon'ble Tribunal be pleased lo observe that pendencv ohthis

-

#

application shall not be a bar to the sespondents to provide reli i ef praved
. f ) .
P N

A U R VN R PR TR TIE RO PP NN SN RTT RO P SR IOY VIO PAC PER VO SRR 00O REOSS

IPONe. . B4 §é§#§5\1

Date of issue Tl 99,68, .07}
ssucd from :6,p. 0, buusohnts
Pavable at o
" 6;#?-0 bueabahy”
List of enclosures : As given in the index,
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1, 5ri Malay Bhusan Dey, son of Shri Braiendra Chandra De 7, apged aboul
r A

5% vears, working as Divisional Accountant, (/o The Executive

T]

ngincer, I&FC Department, Tawang, Arunachal Pradesh, applicant No. 1

[

in ihe instani Original Applicaiion duly authorized by ihe oihers io verily
the statements made in the Original Application, do hereby verity that the

chatomants mada in Daracranh 1 th 4 and 4 4 17 e treran + iy bnararladan
=4 I.S & g’.‘ =S l-lnu ‘!O c kA I.S nl}

LU A CER .I:\JLIL"'VVJ-L \16\-
and those made in Paragraph 5 are irue io my legal advice and I have noi
suppressed anv material fact.

M . .t e v ot ¢ . ”'\ et
And I sign this verification on this the _"2? day of June 2007,

W)
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¥ ;%- 'ANNEXURE;i

LEopy )

7 VLY U ) PNE S JR X ol sl FrALnLoR : \_ﬁ
DERECTOnATG UF AvuUdiils o ThacAsUrles 8 NADARLAGUN
. . & L“I"\.‘Jl,.l‘l i‘ﬂ,ﬁfbpnzi) PL);% I )
L MOUATRY/1D/ 39 Cwated naharlaygun the 12%th Noviye
:"‘C',

‘,nnhancad.wltnout,hav1nv appr ovalti

_The Acccountant General {(AXL)
meghalaygArunachal Pradesn etC.

shiliong.
Caub e necrultmgnt/ positing of regular L&VlSLOﬂal
' ' Accountants, _ G e
wef 3= Your letter No La/uell/2-46/92-93/1241 -

dtd. 4-1U-99 & this office lettez No@uajgg/ab/
(Part)/63V4 dtd 8-9=99

wirn, :
The issue of 1ecru;tment and pO&tlﬂg of Pivie
sional Apcountants to* 38 public works division of this
state which are presently manned by d@pugﬁ piggiw@xe undey
active consideration of the state Govérn taifhe Govt. of
A.r. has observed that prxor to this éotreéspotidance under
reference the state Govie: well as this [Direct Osdu@ were
never consul ted while rearuitinq and posting of DAOs/DAS,
fh;ujh thése posis ware borned in the establishment of
mxeCutive gnglineers and paig from the state excheguer. It
nas also been obegrved that prior to declaration of the
state~hood (2U=-2-87), the cadres of the DADs/lAs were
anjoying pay sCales without anomaly with the Comparable
status of Hucountant/ﬂsblutant/;upex;ntend?nv in the state
wOvt. working either in the uirectorate Of AGC ounts &
izeaguxieéﬂas well as in ¢ther ereauavquS'vﬁ in the

istrict _establishment. The irectordte’ of‘gufoﬁnua angd
1ﬁpasu1$es now espress concern on the-Pay-%scaliy’ ‘presently

> J-l';.“m

enjoying Dy the .cadres of DAOs/DAS ﬁJﬁﬁswhlvs‘x@xe
~obelstate Govt 0f AdPe
Ihe higher pay scales presently enjoying by the cagre of
uAus/UAs has been posing a problem for granting huge
ammount in the form of pay and aillowances during #f4 the

proposed ;Ialnlng perioa of 33 uivisional Accountantse

The Government of Arunachal yrradesn is of the
view that recCruitment anu pesting of the vavs/uas for 38
working Lhvisions of Pwb may not be done at this staye,
since final deCision of the Jovi 'is stil) awaited. The
serviny iavisiogal Accountantants in the works deptis on «
deputation basis may Le allowed extension for a fusther

preriod of . two years from the date of expizy. of ithelir

present respective tenure in the interest of public servic
FThis will provide succour ¢ the poor financial position.

of the stats prevailing at the present time. fhis arrangement
i~ proposed till view of the state Govi. in finazl shaps could
e put forward to your estecem office, ‘

Yours faithf. ~.i-;?

{ oM ﬁanqm W)
Joglot girector of Accounts
urvectorate of Accounts & Treasuriss
Gest. of Arunachal bradesh

ooty bl K'--}~.;’|D\) “{{‘,»31&131

ie The ¥.. Lo the ion'ble Chief minister,
'~ Arunache.i pPradesh, . tanagar {or information of
the ton*ule Chilef minisler.

LOontQ. ¢/ 2
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wre

s?
The P.5. to the Cemmissionex(Finahce)govt;
of A.P. Ltanagar for information.

The Ps to the Commissioner PWD/RWD/PHED/LECD/
Power for information. e R

fhe Accountant General (Audit) Arunacha,
Meghalaya etc shillong for favour of

informaticn.

The Chief gnyineer, PWU(EL/WZ)/RWU/PHEL/
LFcb/pPower tor information please. Ihey are
requested to give continuation‘to”the serving
UAs who are on deputation tor a. further period
of 2 years on expiry of their present term

. of deputation & meanwhiletithey-hby!glbase

direct the ExeCutive &ngineericonternedinotio
accept joining report.of new apointee(iA)
without consulting the state Govt/iirectorate
of Accounts and [reasuries, wnaharlagune

Ine Chief Accounts Officer™PWp: (EZ/WL)/

)

AWD/PHEU/LFCU/Power for information.

Office ¢OpYn-

Sd/- ' .
- ( Co M. Mongmaw, )
Joint pirector ' of “Acgounts \
pirectorate of Accolnts: & Treasuries
Govt. of Arungchal, Pradesh =~ =

Naharlagln:

~ ',"‘1 t
oia

eq

';im_lfi
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g__iz{—-* . ! . Grain ARLJNACICOUN F‘i
; Phono }}142&! {0}

o
o ,esus}:r ('1))4 2& ‘
GOVE QNMLNI o ARUNA( AL E’PADL SEL hﬂ&}(“&& ‘

Director. of Accounts & l"{cn.‘unm
N \huli.li’{lﬂ 701 1 !(),

/)/ 77@’/./.5.”/99 Dmcd !i:c./*?f.'.”‘.‘...:?.f?.” 000’
E .
!
TO, :
. 1
= !
g The Accountant General (AS.E), f
Anunachal Pradesh,Meghalaya, etc., , : ' k
Shillong - 793 001. ' o
, Sub Tr'msfcr of the Cadre of Divisional Accounts 'I
Oﬂ’iccr / Divisionnl Accountants to the Statc of
Arunachal Pradesh - regar ding. .
Sir,

v It was under active consideration of the Government
of Arunachal Pradesh for sometime (o take over the Cadre of the .
Divisional Accounts Oflicers / Divisional Accountants of the Works C o
Department  totaling 81 ( Ninety one ) posls Gom the existing
cosnbined cadie beirig conirolied by you. Mow, the (Jnvcnvncnt of
Arunachal Pradesh has decided to take over the above sai & adreunder
the direct control of the JJirecior of ACCOUnts & Treasuries, Govl ol !
Arunachal Pradesh, w:lh usnmeadiate effect i

r

( I’c:som those whe are borne on lumlar basts in the
Ladre and opt to conic over fo Arunachal Pradesh siate Cadre, Will be
i n.¢n over on stakus quo subject fo acceplance of ihe slald Government, '
itis also decided that Tignceforth no_iresh Divisional Accountani(s) on L
deputation will be ¢ntertained, Fd‘;(..‘» of Uiuse who are presendy on
depulation aniﬁenrmg in this state shall be examined 4T (s énd for
their future conbwation even afler complelion of Tie exaslg ienn of
deputation,

: "It s, therefore, requesied to take necessary action at
your level so that the process of the transfer of thc Cadre along wi wnlh Lhc
“willing personnel ¢ can be compleled inmgdiately ™ T

Fouml nohﬁmhon is wunder issue and shall he
communicated in due course. ‘

Youss faithiully,

1 ’]@aﬁa

(Y. Mecpu)

Dircctor of Accounls & {reasuries
& Ex-Officio Dy. Secy. ( Finance ),
Govt. of Aruirachal Pradesh,

FALIARLAGUN.




v Original Appllicalion tos.Prom 200(1) =y pg3( ) of Zout,
C | ' ' B
) CGate of Order § Thiao Ls the 22ad Rey ol Jung, 2001,
"HON'ULE ME, JUSTICE HuH, %, IRIVEUL, vIUL CHALHNAN,
HOM'OLE M. K.K. SHAUMA, ADMINISTRATIVEL ntnpdit,

J/B AoH0,200/2001(T) (fn C.H,6U37/98):

. _.' R. Prnthn;mn ;- o A .‘. WL F\ppll.(-ml
Tt By Advocate Nr,B.K. Shaamn 5 ﬁr.P K.1Lu¢:l.-

.'/’ Lo ,t_" v :VD - ) L ‘- IR ’ .q'- i
", ',‘ ,...‘ . R _\‘«: . l‘. B
~State of AtunschalrPradesh & Ore o, iteapendantsa.

'::'By mr.g.u'pu‘,ha-“ﬁ’ _.’\ddla{:oc:s

’ ru.n.No.201/2001(1) (fn U.P.(c)1117/2000 ¢~

‘ShrL Habung Lelin . o e Aupllicant,
JUy Advdcato fr, ngla Mictl f

l‘,‘,'; sl s Ua -

n. or ‘lndla & Ors. . e e e lisgpundants,
Pathuk Addl.C.G., S c,

.202/7001(7) (La WeP.(c)374/2000
mhnh Chaondra Uss s o o Applicant,

1’-;’-

vocat® n:.AmLtava floy & Nr.J.Lutta
'q .

Uﬂ_ - : -
.

"ih@ﬂ Qﬂ !\.Nnachnl Ppadesh & Orp = ' Reapongonts
; '?.Dub Roy, Sr.C GoSele. - R T RS

‘e

rgBJ . ' f

#Z\Cumboh Hagay o o e . AppchanL -

- uu ~y
Thd State of A minachel Prodosh &« Yo, Rer pondents.

ﬂr.u,u.')ﬂthnk, “ddlvtn(:aﬁoco .

S 0.R.208/2000(T) (an WL P () RT3/ 2000

Shel flathlindre Kumer U sl . e Appdtoant,
Uy Advocato Mr.Amltova Hoy & Boeobcbuils
M}‘/ﬁ?{k okb —- Yal - '
W TI\U:‘.S"LH‘:’.@,UP--{\ minaschal Dinteshioa rive o, floxypoadant,

N he Vab Roy, S0, 65,0,

CLRTIRL ABNLISTIN TV L ERUB AL, wUrzg-/%MNEXUQf: 3
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‘4?r‘ Shri Utpal fahaolo Y e s
By Rdvocahu Nr,A Ruy &, Nr,J.Uuttd.
- g =
Thu‘qtqtulofx\xunqchul Pruudsh &, Ui0a - Haupondantw.
; nr A Dnb ﬂO,, Sr.C Ge 50 .
A 206/2001(1) (in u p, (<) fa%lzooo) t S
. ! o e LY Flpﬂl}cuaﬂhg' '

fiago Mubl Tqu
9uﬂ§é;.

By hdvucatu‘ir.n HOj, ﬂr.ﬂ.Chnnda & Mupdas

- Vo - -
Union of Inﬂlu'& 0r3. ) . v e ‘ Rabnondnntn;
Mmr.A 0ol Ros Sn.C'.G‘.S.E. o ‘
y//ﬂ‘t\ 20?/20(“(1'} (in M. Pe () §76/2000) ¢
A g .
anu/ ghuo! an Doy A “ppplicans.
e By Advocal~ nr.l) C.Das & Mr.S.0utra
..'-\l’:é‘f" -
"'-5;‘“4 -*-“-lrlp\
'.-“;;-‘7;‘1‘(-‘:‘: 'h? « - Vo - .
L L T PRGN . o
>~'3£{[~~ X A of 1ndia & O ..o Reopond 8nts.
MU ) S .
S 2 TRy ob Y, 5r.C.G-5.C
(c):&'w/'muu) !

.\:;,i
\hhéi,(fi. Jﬁoﬂo 20‘/2001(T)(ln W, Pe » ‘
' -&pplxc;ntQ

ENE (DA A
~ Nhlwf:&/‘54fl \fago Tamin v e
l"‘e\'ﬂifo\‘ /
R Pt uy Aduoun‘u Nr.N.HoYy Mgt Chiendo & ﬁr.a.Outtn-
. _ g
'd Uq - .
\ o )
Rogpondentd.

Tha Statu of A runachal Rradouh,& Gros » * ¢

ﬂ :u& Deb’ i\oy,

i
1=
o

B T
1=

. : ¢

nc -”'_.VU)
Us hove heard Mre Do Chande fpor the -pplicants'
and n:.n.ueu floy loarnsd GreC,Gadeles for bt
.p thes Qu gatlona

Ltue ufuxo"aid 0.A

2. in nl.l.
\-ﬁ ‘0'\~ )\.Q_J '
;ratcse sLnilar and thay can LU g1 sposed of by = common
te
cuuLd.. 3
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‘ordor, againat uhich loagnad counsal for L prrtbos

nave na objeclion,

3y, . Tha applicenta of tha presont "G, A, nr anrviig
in difforent capecitius under tho Stateo of hrsnechal
Pradosh, Tha applicants oroe anruing on e Laastae of
ﬂupuLatlun. Thsy ara malnly lnvolvud uth Ukvisional

L[S N V\V" e
Accountunt 1n Lhn orqanLaatiun anﬁ}gdminl aIlLLVﬂ con-
ON " “trol of Accountant Geaoral (A&E) ,Arunzchnl Pradeah and

Meghalaya, After explry of the period of deputation,

ordeq havs buon poassed for ropatriation to thair orlgLn:{

'2unpnrtmunt. ngrLUVud by tho order of rnplltlntlon tho

:uhich have bLoon transferred to this: Trlb;nal.. : : - E

Lonxnod counsol fur tho nppllc*uh hua subm;LLed

thut‘. by ordur dnl‘.ud 1..:-11-—1999, the Govnrnmunt of Axunoclml

'al”;(": s RE

+ ﬁPtadaoh hau uxLundnd Lho perliod ol doputation for 3
‘\"“l i

ﬁfpurlod of tuu yeara from tho date of crpixy of Lhnlt

: #ﬂ’u T 4

T

§~prnaenh":aapoct1vo tunuro‘in tho intorest of publlu

ol ’%@y‘?a”;f FIN {f. RS

” ervlcs. Tha upnratlvu psrt af the ordns rendn as undar 3
W

nfhu Govi., of Arunachol Pradeah 1o Ur tho
vigu that requitment and poating of tha DAOJORS
for 38 uorking-Divialons of PUO mby not be done
at thie stego, einco final declslon of thoe
Govt. is still susitod. Thia surving Bivislonal
Accountanta in the vorke Deptts on deputation
baols may be alloued oxtunsion for n further
_ - porlod of tuo yoasrs fror the dote of axplry of
doL thelr prosent reppoctivae terare L0 the interest
. of publlie sorvice, This will pruovide succour
to the poor financial poaltton of thhe ntate
prevelling at the present time, This 3rrengo-
mont ip pzoposed till vienu. uf the Steta GCovt,
in finol -.hupe could by pat: furuatd lo your

ostuom offlice,”
' 1

* . . /’ .
Thus tbelpariod.of ornplty atands orlundad Ly ordng dotod 19th
Hov'!99 from the date of expliy. ln the mu.mH_mn-Lhn Stato

of Arunochal Pradaonh hiao tokan n gonciajoun Lo abanty® tha '

b, . o
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dogutotionlst nphlicuan 1n tho Statu Cadre Ly ordor

dated 12-1-2001, cupy of uhlch s besn (Lled as
Annexure~9. Tho rotbtor Ls bulng repruduced bslow
"To,

, Tho Accountont Genaranl(Rat)
/ . Arunachel Pradnah, Noghalays, etc.y
Shillong=743 LUt . !

:-..,;‘:' : WA

Subt Trannfor of tho Cadre of Olutstanal
Accounta Offilcor/Oivisional Accountants

ty the Stulto of Aryoachal Pradesh -
ragutrdling,

sir, N
It wag under nctivo conpidaratlon of the

Government of Aranschel Prsdosh for somotimo
“to teke gver the Coadre of tha Olvislional
Accounts Offlcera / Olvizlonnl Accountante of
of tho Uorks Dopaktmant totallhg 91 (Hinoty onj
. posts from the oxiatling cambined cadre beling
controlled by you., louw, tho Governnent of

A runochal Praduoh has docidod to tzke gvar Lhe
above sald Cadre undar the direct control uf
the Dirsclor of Accounta & Tresnutles, Govt, '
of Arunachal Predash, .uith iemovlale affect,

Pernons thosn uha are barne on roguler

bapnka in Lhe oodro and .apt to comn ovor to
frunachal Pradeah stoto Cadre, will be taken’
. ovar on atatus Quo subjoct to accoptance of
the etuto Govornmont. 1t Lo alwo dinmjdnd that
hencoforlh no Freoh Qlvisional Accountant(n)

on deputation uill Le entwtteined. Cases of
"Lthooo whe ure presently on deputation and
.sporvling Ln this atate shall bes exsmined ot this
ond for thulr fukure centingobllon evon aftar
completion of tha exlating term of dtputation,

. - -

' 1t g, thurefore,. tequoestod Lo taks
nogessary oction at your levnl su Lhat the
process of the tranafer of thae Cndre along vl th

tho willing peracunel csn bo complated imno-
dlataly. L

) fosmal notiiicaetion fa under f{anue and
shyll be oummunlesbted in dun couran,

Youra falthfully,

- . (Y.nogu) -
;Uirocto:'uf decodntas & Treasurlas
S & Lx-~tiffielo Uy.6ocy.(Flnance },
' o Govi., of Ajunachal

Pradbah,
'HNHRQ&“HHEﬁ‘ :

Ctonbd Ly

»
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in tha State L.‘d:u by ntdur uatad A2-1-200%, ..

' ln our uplnlun, nothing ks kelt to Le dechuod by Lhie

hTrlbunnl in thogse Q. Ao The ordar ol ropatriation fepignod

PN W ['4 t&—\‘
in thess 0.A.o oLanan dod by ordur dstod 15-11-1999, ..

-t (qu

. Y

Cl riludL Annoxure-T, ' L
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- Thu nppllcuLLona ero ﬂL‘COldlhgl/, disbosnu of.
;.,.'. y S L madn clear. that L7 chan.;u in tho prngnnt llunl.i(rn

= e Wb
nrises, U. Lajopen to Lhn npplicants to- npp}nnrh thia

Y

.

Tribunal, . '
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7. “Shri Hage Mubi Tada..
$/0 St 1'1agé Mubi,
Dmsmnal Accountant,

Qo the B \ccuuvc F‘noincc‘

‘.]?’apu npare, RW. D..

i
H
A
t

Arunnchal Pradesh.

Shn \Talay Bhusan Dey o
 S/o Shry Bmwn-lm Chnndra Dey\, ]
- Divisional Accountant, ;
O/o the Executive E nélnecr. I
Tawang 1 &FC Digi;iqn, .

Arunachal Pradesh. L
DIsT. TAWANG, s -

: 9" Shri Hage ’Tamin.i | , , .
Qin! ate HageMurchu, ' fl | "I: F;,
Divisi mml Accountant = .

Olu the l‘xccutwc Engimcr. ;
- Blectrical Bnl _1 v o s

m .1.1adml Prade%h.
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i /... Respondents,
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‘i'he humble petition of the Pelitlonor above- named
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' Noting by Officer or: Serial Date Office notes, reports, orders of proceedings ‘;'
 Advocate No. with signature
- 2 273 4
B WP(C) No. 3992/2002 2
| |0 gerore’ o, 0 . "
- HON'BLE THE CHIEF JUSTICE MR BS REDDY
HON'BLE MR JUSTICE T NANDAKUMAR SINGH |
16:0p-2006 iy
2 The |view ‘taken i by  the Central
.:'Adm nistratiye  Tribynal, ,m our - coneidered~ :
_.:o';’)inio'n,' is "Ano’tli utlated" for any révas‘o'n
i whatsoever"eduirlng our, interference exercislng
; + the | power .'.o_f’ | certloran jurisdiction. The :
'; . impugned ozder doea not ksuffer from any error.
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-

IHREC F()R/\ e OF /\(,(,OUNJb &TRIE /\SUI\II S

-  NALARLAGUN o v
- ) o ‘ .. ’ (N .
NO. DASTRY/15/99 . ' Dated Nabarlagun-the | [l x\'i;li'cll ‘02
To. | _ | T
The Accountant General { A&LL) el J“l;-‘

Nhsnbedyet A reebed Penedealy o
il

Sub~  Continuation of service in respeet of the Divisional Accountant’ on deputation.

Sy < ‘ N S . :
L would like torinform you that the stale cabinet of Arun;'{clml Pradesh-has alrcady
Taken a decision for taking over of the administrative control of the cadres of
5r.DAO/DAQIDA of works divisions belonging to PWD/RHEDIFCD/RWD and Power
department of Arunachal Pradesh. In order to ensure simooth transition of the controlling
authority of the said cadres a scheme has alrcady been formulated which is being
submitted Lo you shortly for oblaining appioval of the appropriate aulhonky lo. muanu.
ol a formal *Notilication’, '

a\luu\\lu\\, you are requested for not to make any ﬁuh recruitinent to tie- post ()I

the Divisional Accountints apainst the Warks divisions ol the State-of Aranachal Pradesh
which is i continuation to our letter No. DASTRY/L5/99 dated 15701799, Fresh
recruitment ol the Divisional Accountants will be nmg]c by the ;l.m, government througl
Arunachal Pradesh Public Service Commission. llmmiom Hl(, D:v:snon.\l Accountants
those who arc appointed by you on deputition from thc stale service of Arcunachal
Pradesh may be  Howed 1o continue as Emergeney: Dwmonal Accountants: for the Umc
being as a working werangement, Bul o their absorption on 1cnuhr basis,” they will bc
uiven chance (o quality. themselves in the Divisional. I"csl C\dmllhllIOII‘*WhILh will bc
conducted” by the state bovc[nmcnl through the authorized  oflicer of the’ smtc
sovernment afler ml\mg, over the admmisttalwc couhol oflh(, mdrcs o i i
|

Yo” s f‘ziilhlully,

5 '
. (A I\ (.J\Ill n) : N
i Conmiissi I()I‘lu (Finance)
Gavl, ol /\unt uh.nl Peadesh
_ ‘ Il(m‘n,.u B
Memo No, DA/TRY/15/99/ _ Dated N.lh.nl.:um the 1Hth Mareh’ 02,
Copy (0 :- : g _ :

1. © the Chiel l,-'.ngi:m.'cr‘ PWD -(“/7 \’//)/]’lll DAFCD/RWD ‘md

' e Department of Arunaehs Prade: »J\ !ul information. .

} ' i . 1)
/ . , B F]. -..-.:L
\,/’) - AL Lxcculive  Linginecrs, DAVED/RPHEDRAGCHD/IWE: & Power
' depattinent of Arunachal Pradesh Tor sutuimation, Phey e
\,:,\ ' requesied for not to release the Divisional., /\u.onn\.ml\ who e
on (lcpnnlm.\ lrom the stale scrvice of t\nn\\Lhﬂ Pradesh ©oon

%bggvﬁu’v/ , expiry of thn deputation term, until hulhu orded from this vad

{A. l( Gl 1)
Commissionier (1I° manee)
Govt. of Arunachal Prad - h

"anagar,
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OQFFICYE OF ||u

ACC ()UNIANI Gl Nl RAL (AN 0?
MEG HALA\ A, /\HUI\A(.IIALI’RAULSH & Ml/URAM ' @
SHILLONG-793 041

Plione : 13642223191 (0) Fax : 0304-2225 165

E.-_R. Solomon
Accountant General -
DOV A CellZE-8/Court Case/2000-2001/1898

Daicd:March 14, 20035,
Deae Shn /ﬂ{vw UTpde, .

L Conliuuulion o this otfice D.QUter NodDA Cell/1-8/Court Case/2000-

200171867 dated ").2’2()\)_; Powould request you o advise if these Divisional
Accountants  on dcpulutifm shoaid n'u-w be reverted back to their parcat
departments based on the jhdg,cnwn:‘ and orders of the Division Beneh. |

1lowwu as unscm%d wiill vou, lf liu.,% dbpumt:musu. are u.vu ted back
tmsud on the Cowl’s mdus there will !u. Uumnu')m “problems n!..unp 1o the
ciosure, lnalisation and réndition of ﬂ(;('.()!l!i!:-i 0! the (,mvl of Acunachal Pradesh.
absoenchose &ocopy dE D onader !\m.,-.E'rl"'s'l-’;‘\.-';l".liilll datcu LLN 1’“

3

tecstved from e Comnussiong: o e ol of Araniehal Pragcse, Fuascd

v e g . } ! _ . . . ' ’ T
Gepartiaent resardig iy Sutire savject - E

S o mion you tial i J9V e Gowv m Arunaciial radesi: had
unilatcrally passed an order of Labang over (e cadre of Divisional Accousizits
hul during my dlscussnon with the Chicl® Sceretary o the Govt. of

Pradesh on inc, '74

Atunachal
lcmmn 2005 tnc. (,Im.,i »ccrciury wus wery clc;u“ that tilc
ocadre W()uld no( be l.ﬂ\c,n over dlld would! u:mlim’z; iu be udminisicrcd by illc

Accountant General 1n order 10 overcome alt thcse d!ﬂlbulllus I seek “QIH mdu

as 1o whether lhu,b dupuldhums.t.s (Dwmondi Aub()l.mldllls) shouid be wvulud B . !

back as tlu, mdgunun fas come ‘.ilu nearly four ywrs

L ' o ; L G\V/ Yours sincerely, o
L"\t\-‘J( ‘q o) J .}gx(lCJI . ) ) i . R . .

[P T

Shri R.Srinivas..,
. Director (ch:,.xl) - . fL,-l]'/‘\/u.f\:v{"
Oflice of the Comptrollor & Auditor (muua! of India, ,
' l(),l).ﬂmdux Shah Zalas g, '
A Indraprastha Head Post Oflice,
lﬂ NEEW DELEIE 110 002,

¥



) = 3?"' : | (}\
filed before the CAT e Coii o aesede o e cveniand ranstor of the cadre o
DA o the Stte Governanent,
4. The State Governmcid i thereting, kindly requested 1o talie steps o anli the
22 persons tv withidraw all their court cases uncoﬁdiiionully and onve this is done,
the ball for transfer of the cadre to the Government of Arunachal Pradesh will be set

in motion,

Yours Cithlully,

EAA
"'\\\.\&‘--'
“Deputy Accountant Generad A



E. R. Solomon
Accountant General

Dcar (9{/0»%

PideL recall our u.h,um 2 ldtlc while ago. rc.;,drdm;, lhc, Divisional Ac.umulamb tm .

Shri Otera Dat,
: l'umncml Couumasmuor w the Govt. of Armmciml l’mdcsh

1

3

deputation 10 my ()Lhcc and pw%nli) pmlud in the State o( Arutachal Pradesh. Wﬂh
reference L your D O.fetter No. DAT I\Y/”'I

preset 'il.l)lvmmui Au.ounl.mls prwcu thy on deputation ln our dc.'w.lrum.uh As yuu e |
wware the Division Bench of the Oauhalt High (,nuﬂ Lanagir Bench had issucd an orda-
dated 10.2.2005 rogarding the 12 Divisional ‘\bu(lu.llidlllb on dcpumu.m who are Lo he.
ted bavl\ 0 thelir parent departmenls in the u.)vwwc:x' of’ Arunachal Pradesh; T’ms
order is ot being, impicnented :Jresenll_y and i Tomaining LY Divisioned ,Nscot.u"\r\!mé'»l ‘
wito have casen neading i the Court/CAT may be nmncumlu) requestied Lo wiiitdeaw all
limr court cascs and once tus 1s uam,)umr umlumxly ou dcputauou will be considercd.

| On lhn, guestion ol .1bsurpuun ur these 31° dc.pumumuslb m) 131Qus. has uuunnm
Lhai the modahuos will be’ woiked out dlld tius ny be cunvcyod to these dcpumumu

-1 rcquusl for yudr urgent ac“mu {u umurc, that the pending, court cases of l,u.,‘ ‘) -

,vamonal A(.muulmu, ‘on dupulatwu arc w1ﬁldmwn 1 lauhlalo their umtmuw.,e
dcpuwllmlﬂabsoxplwn.

0

OFFICL OF THE ACCOUNTANT GENERAL (A& E),
MEGHALAYA, ARUNACHAL PRADESH & MIZORAM
SHILLONG-793 001
Phone : 0364-2223194 (0) Fax : 0364-2223 103

1.0. No DA (,c.ll/] ~8/Court Case/2000-2001/1909 .
Dated: Mageh 24, 2005

2 EMAR 200

)O” ddtcd tu. 3 ”005 I amt 1o o you lhak

my llbddqwlbrb has confirmed that we could c.unsndf.r extension uE the dc.pulahm ol the .

Yuun, il 'u,c.u.n,i \-‘ '




OFFICE.OF THE ACCOUNTANT GEINERAL (A& NMEQFATL A Y_.'\ i
STHLLONG.-793001,

_Nu.DA.c:cri/:z;»u(}/DJ:)ANoi.i11,12(><x'/10~t:a" S Datedis 54

Tor
) Chief I8 npmcc;!
PWDL,PHE, 1&ECH, 12 WI) Power Departme -

. (imfcmmcm ol Arunachat P l.ulcslr
Imagar,
§

3
|

Subi- Implications of overstay-while on depntafion,

Sir

Viease find-rerewith a copy of the Office Memorandom of Govt, of India,

NMini=try of Personnel Public Gricvances and Pension Prepantment of 'ersonnel

and Trainiig No.  .M.Na, AT TA01V7/30/2006-) sty tRR) dated 29171 20004

reparding, implications of overstay. while kn] deputation without the approval of

Compelent /\m‘hnri[y. The Govt ol India has decided that all !ln cases ol

deputation should be rcp.;ul.'ncd as per the conditiong Laid dn\\:n i the :th'r'- VL

Tndhiy cmmculmn Lam to glate that 2 aood munbu of emplovees e»f the

T

(tovi, of »\:unauhal I’mdfwh whu have musl‘n cdd their (Icpnl Hion pumd mxpm

of their dcpumnon pu(od which had .lhmdv u.pucd are m)t willing fo join rtheir
p:nrnl dcn.nlmwt r.wn aliu repatriation. They arc uumm;' the hipher  Central _

poy  seale (m' l)lvmmnal Accountant compare (o the l‘i‘}" seale of the St

Clovernmernt,
As por para I of the uHicu memorandon, the Govt, of India Lia

decided  that in the event of Hu, depntationist over ul'nmn fon anys rennon

whitsnever he iy htl)lu {o clm plinary m,lmu mud nth .uhuw Cial Serviee

CONSCLUCIILES wlm,h should include that the prtmd of unanthoriscd overst; ay ‘h 1l
noet count against service for the prvpose of pension and rh.n Ay iecremeat dog
duing the period ol naawiborizad ovarsiny bl e Gefened owith v

chictall the date onowhich ofiioo sioiy b pavent Sode

Do

ANMEXUEE,@A

C Xgmes)

v’

q
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S iy Ja R e St
g g _'-'w--«-o—-)u.&.m..»._. [ N
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These iy “anatly apply T an deputationise uull.mn;a State (xmf OHicers Al

! .
Clndin Servigeg OMicesg Joining Centra Gove. st on dcpul.umu mul o oflicers

1 . - ‘ ‘ oo
proceading on - deputation W state 8oVl Jautonomoug &

statutory

_ ' e l:lul:una/[mcwn bodic« cle,

) lhudou Yoware roquested (o ¢ ki action in Teanrds lo the scale of pay of
all l)lvmurml Accountinty - to be re- Iwul in tlu,n pru,l:\w %alc ol ]ty i the ' .
‘ State Gowt, ﬁ'om the dai¢ of their unmmhouscd over stay on dcpumnon (ii) cxcess BN
- draw) ofpay &, (l”()W{ll]Cc d]l(l mcrcmcnls dmwn afler the. rlnlc i every ¢ cascfo be X
SR recovered. (i) incu,nn.,nls duc in e sare seale of p,tv be defired with T
S
- numul lllVC‘ d'lcu h]! {he (I.llc on which (he OHILC! rcu,:ins-his parent llcp'lrnncnh S
' Yuu are Ihcmfozc kindly requested (o mkc ,n.lnm :m Tegards (o papy 3 n( LoL e
S the GOI u:du apaingt Un.. (h.pumlwnmt {List cm.!u.\:cd) who IMVL muw.quf
B their dcpu:atmn pcrlods undm inlimation 1o mis oflice. ., : L '
. | : . ) . | . - o ) ‘ L { "..’(.‘.
Enclow Ag stateq above, ' : e ' "
. Yourg Ihlll‘tlmi_v,
‘ ':;i" T 2 .
Dy Accountant, eneral (pdn)
« o .- “‘A,' : . . E
’ "‘.’:‘ . . G
Mm.m Nu Jm r._u/z 4(,/1.)1“wvu1 muom/ I o ’..;‘;hu:cd:~
Copy ‘I'(mv:n'(lcd lo:- | N
’ 1 1
The Il /\ccmml.ml General {

Audit), Meghal. aya C(L
. request {g kindly  jssue instruction (o the fic

o the nmmlcnons passed by this officc
Allowances 1o T)Wrsmnnl /\cmunl A on dqm

.Sln”n))p with thc
cld partics 10 \:cmf'y with reference
rc;?mdmo over payment of pay &
Iation |

i

i \\'\{ '

! \}',,\ucugu{l:m! Lieneeral (.
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i Numeof DA '13817;1; T

Div_i-uicm/ Dute of - [ Dote of I Remaks,

No. | ¢én deputation Depuctineny - State where joining ag expily
| of Arunachal . presently posied ! DN ony | Deputatio
Prodesh & post ! ' b deputation | periods,
from which the ' '
person Camie on
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(Power),
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Pradesh,
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- . Jj.anm_,o.r, Tawang,

i

_ SRS N xJD(, -
4, Radhee;hyam ‘ lhuCE

| Pasighel WD |5
Das, Power, lanagpr

2551998 [T ——

R _upc - B

5.4 'Iakong Taboh -« The. CEL il hugkwnu,P Thi‘t 19)9 ?i 14,2003 —— -
N SIS Poqunumcha PHEHC . i . :
SR ledcsh o D -‘ff ‘f
P R T T |
B, Bumemwuu llu.("L]J-.l'C Tem R WD

e

W, [N 1'*)) 3147.2113;‘&" a 1,
' Jlanagar, S o _ Dy
L _unc L L
o *;7“-" ~i):.ml)_u_}.51 li Ruy Thc CI. Puwu T

1»ummuc —;“I?s'.'..'i."‘f:{."?"ij REXRI T T
llqnubu_x o e ‘

S . upc, - - ) .‘.___ﬁ-_;_..____._-._._v._._.;' B T T N
AR T B TCE - 21619 3165540 -

CoE e e

PWD tunuysur, R. W.D.
upc

. : ’ o -"'.‘-:'f-
,‘y R Cliz)y Tawang, FE R L7 e B T T
. MR .Nuth

G999 T 62007 L

PWD, ilnagur - PHE. . , RN

. oo ot

: h o [

- ' oupe . , \ —
; IR T ! i




TNy b

L e - e SO I A I R

Q. BT ,\'i,i,{\] Awant o

T MV N, T

- ~43-

Crorwn,
Hannpar,

upe
Fer twzy
PWD, ltanagar,

I .
v LRC

Sanlanu (:hcrsh

A Coar
C.E.

(KW ltannspar

i

" Asslt,

Ehonss PHE

“iainkiang W

Y mp mm
RWD

RULLL

PESLEN

RE 3 ,
1940

Lendi Chatug -

CJ. Power,
Il'mﬂg'u

UDC

" Aong Bleet. -
Division

1. plankeswar

Rorah:

1

| Itenagar.

UG
|

TCERL) PWID

TTeu PWO T

S Dam

16. Lave Ko .

;
.

CL(LZ),
AT,

[ Hianagar,
P

i ,
LU

PO PWD, -
a ]mn'm.nr :

1 LC.

B ‘ Dthpkr Dcy

! L

k .

\UI

[

Jummi L’mmurn |CI Wi,

—— et

“Sq\pn,, o
Tiluciricnl
Division

Along (‘l\ |I
Divn.
(Power)

e - — -

372.1907
H

ATV

' '5{_4 1999

1.
I
It

Aoy

aafonn

Clsweor |70

243

1 i

Trazuod

42002

Daporijo,
[&FC
Di\'isimL

_C' EPWD,
Itanagar

une - -

e wmemmae s e o i

Bolrn;;
LPWD

""SP yoas

SHION

(‘\52“—. e e i

JREp B

foleasea e nn '
vy on

A1.1.2000.0n hue
pelige Nyt

*
e = et o b e = 2
[

20.5.2005

Tnshi Namgey

N

C.EY
PWD, Itanagar

uRc

Farmakar

Lani Bhusan .

CILPWD,
Itamngar,

unc

Seppa.

PWD

Pwn o

Duraporijn, 0 e

i
128.7.799%

I

R

il

i / !

Iy
>

|

B
12 51909

78.7.2001

AR e




A 29 woL. S

. . \ ~ . R . . 2
. . S it . - . L B
o ?wgm—ﬁw—n«wMMMm‘ﬂm* - . w\ :
. . . ,
' . : ) .
) : . ' bt
B : P o
L - . o

'ﬁ?;i(ii"ﬁ."@ﬁf%ﬁi“““é]ﬁ&l’(t. ‘

Resource - 2810907 TTRRZG0 ) '
Departraent, - Division J&FC, R SR S R
: _ . R Agertala, - s "".:' ; ’ A C - RS
: R R UDC - C | Topum . - N L L T RS
s AR Tags Murten - |7 C L IRFC ~ Youcha,, AN CIYAR EX NI s ©
TR I I 3 Dcpartmmt PWD B R o
SR - _l:,. e S S T
R 23 Milir Das - C. LPowcr Gclgu Cavir iden | 14 b.eg. TR ZO0ET | Tl wns et
: _q':“;. L - " . 2 .c( Mne! ' R zc'lc-mc(l from !hc RV
B LT : ' L v AR SRS o e e
PR 0 ﬂ“""r”wl‘\”ﬂ{:' R [Towever he wae '
N n)z... a. p 1elease on
. : ' . e e | RR200S
L 247 R Prathapan _CE(ISZ)PWD Ziro Civil D 201996 T Reg ) T 3
O S T T = et | (Povwer) SR T R R Rty
b2 Habung Yalin™ L l’mvc: Tan meng AWV i 1007 P 2om S
26| Gamivolr Nagey ™ R & 57 S ;f.ir(i"ﬁ\i(fii"""' RENIT-" R P e FY o
—d . limﬂvm e N i o .
LA Rathindra™ LL(L?) I"WD fczu I&b(.. T 2111997 21.1.2000
Sl PEeDeb e o - L
Malny Bn.Dey- [ CB RWD T ﬁwumg I&F (, 0.2, 2997 1 10.2.2000 .
e ) Hage Mubi Tady | CE I&!‘C Papumpoma, 14,2,19'&37'7 B T s J'
S N | . WD) ‘ R
M T eshab Ch.Das. CLEZRWD T Bomdila RWD ‘"'5‘77607 TR ] Wiedn S
"““‘"‘;"“"“‘-“—'—‘-‘"“*-' " —— ' s 3042006, RN
3L | Hlage Tamin CRJSFC Deptt. Daporijo | T4 1997 14.1.2000
_ : AP Elect. Divn -
132 | Debabmto Roy" | - CEPower " Roing I&FC | 7%.3.1500 18.3.2002
= : \ i Depr ! i
DR ' e ‘ . R
AT ‘ a1 .-‘(rt:mnu‘t()ﬂ'rrr-r u, IS
s A Cell, "



PP

i W Ay o C N A _ * e N
B e e P I

S

R

. )

-

. 'YL(\.J“\(\( ' against servica for {0 [ et
-\ g
‘)d Slvall £z gefo o, SN
(1\)\ \ \I A3 2 1 t el
g\\/ !t\ -

Subject:

. MR <y PR
R . ; ,;r._:,imk,k. .

A v BAG (Adwn ) /4]

i, “:, (El. o :a’n -{.])n e

/{:U A "'o”/\"utl(‘f‘l//?/ Lt/ (\ '”"1/‘

.
o

X m'a Xg w ‘L'
}?ﬁﬁﬁﬂmiw 2yed T!:ﬁ"f* :“:*:f:;a'.i';.

OFHCF MEMORAMDUM 2 9 NOV 2006 -

Irhplications of overstay whits on deputalion.

———

5t hau been bmught to hotlce -of the Government that: 1liul aven
though the tarms and- conditions of deputation jssued by the vanions
Minls stries/Depariments, 2/Of g s specify tha padod of de pulation, there
have: been o number of cases of overslay without :the approvst ol 1l
competent authorily. A pumber of Proposils: lor reguiarization of wiuch
oversiay are alse being received for approval by the Competant, Auilority
Lig m»w".ary to ensure that thereis no Faxity on e purt of the conlrolling
“Aaulhonlies in relieving {he depulationlst and the deprtalionist should nol
GO By hex pres umption that he needs to Jin his parent cadre ONiy - ey
Deing fummﬂy relicved by the hotiowdhg tmmutmc,m H hag, 'Iu'uwhm'

benn dogcided thal in !utu;c, all casus of dc;mi,.tmn i,lwll Lia requly m ‘0 by
the mllmruiug) cunditicng VL.. -

~ (i) The lurm and condittons
e cdown not only periad of deputation ay per the. Recruivaens
. Rustes for the post or as approved by the competent snithaoriy

4 - but also the dato of ralioving of thio deputattonist, No furttes
- otders fcxr rchz-,-vme the oiﬁcc:r wiil ba nee ousurv‘

of dopul'allun shall clearly lay

(1) CThe Ocputatmni 51 ofhu,r mc,iumng lhd.mt, Whu are prasenily
N deputation would be deemed to have boeon relievad on

‘the date of expity of the deputation badod unless CHTR
Ceompelamt alflhumy has with regulule » approvals, extondod
e perlod of doputation, iy wiiting, prior (o the daie of e
expiry, I will be the res SPRONsIlty of the Jmmwlmw SO iGr
officer to ensyre thal the deputalionist deés Nl oven: iy
cases whare offices oire on dopuiation on the

these ordars and e Donnal teimgies
period of gy monthsg, the concerned offi:
may -he allowed an axten:
On g case tw case b

in
daler uf issue o)
Arer getling oved i oz
cers/Omamin s lions
sion of not more, thiarn One maonih,
asis with lhu approval of the I’)()P 1.

‘giii) _ That in thes QVunl of tho oflice
' whials agover, lu: is liable
AGVT e Civillb';r-ivir,c:

r uvomtaqu for dny reason -
W disciptinary action arnd ot

cOnsehvence s v, ookt e
that tha parnod of tssethonizisd vernloy chall vot ooy
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REGIS TERED POST.

OFFICE Ol* THE ACCOUN’] ANT GLNLRAL (A&E) MEGHALAYA ETC.,
: : ' SHILLONG ::: 793001.

No. Circular-No. DA Cell/ 81 Dated:- 16.1.2007.

' N B
. Conscquent upon the decision of the Compuroller and Auditor General to

sgparate the cadre of Divisional Accountants/Divisional Accounts Officer Grade-1 &

11/Sr. Divisional Accounts Officer in the States of Arunachal P:rzxdesl1,Tﬂjnira and

Manipur  w.ef. 01.052007, all regular DAS/DAOS/SEDAOs under the
administrative control of the Accountant General . (A&E) Meghalaya, Arunachal
Pradesh and Mizorani, Shillong are hereby required t'o‘ cxex}cisc option {or permancent
allocation to the office of their choice in the prcscribgﬂ Option Form enclosed
herewith. |

1. The proposed Sunc{ioﬁcd Strength and Person- in- position in the three sates

i.e. Manipur, Tripura and Arunachal Pradesh is shown below:-

Name of j No. Strength of the cadre and men on roll
the state - | of .- ' S '
' Divi L L :
si- | Sr. DAO DAOC-I - PDAO -1 Regular DA,
on T ‘
:l:ch ‘Sancti | Men Sanc' Men | San- | Men |-Sancti-'{ Men
stat. 4-0ncd on ti- on cuon-. on ed | on
c Sucn roll oned |roll jed® . ' [roll Stren- | roll
gth Stren | St cng gth
: ‘ gth -th |~ L
Arunachal} 91 | 13 16 23 9 23: ] 2 32 0
Pradesh- : o croe
“Manipur 79 |- 12 . 8 20 4 20 1 27 0
Tripura .| 52 8 8 13 0 13 0 18 0
AG(A&E) 01 - T N Y
Shillong. ‘ ' ‘ : b .
: 223 33 . 32 56 13 56 3 78 0

e

~ -

2. The Sanctioned Strength will be determined for the States o Manipur [ Tripura
and Arunachal Pradesh on the basis of number of existing Divisions for which
post of DAS/DAOS/Sr.DAOs have been sanctioned for these States.

Contd..2
. V(M f Torsuanar '
rvier of thi (e f
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4.

6.

9.

- 48— 'X;

Contd.?

permanent allocation of existing DAS/DAQOs & Sr.DAOs Lo the States of thewr
choice will be  made by the present cadre Controlling  Authority 1.c. the

Acconntant General (A&Iz) Mcghulnyn; cle., Shittong!

Allocation of DAS/DAOS/SEDAQ opting (o a parlicular Stales will be made on

(he basis ol their seniorily in the concerned grade starting  [rom the scnior first

i the number of oplees for a Siatc is nore than the sanctioned posts i a gride,
the junior most person in the grade in exeess of the sanctioned strength ol that
Siate who can not be accommodated in that Stale against the existing posts shall
be posted temporarily to the State Tor which the number of optees is less than the
sanctioned strength Such persons will be posted to the State tor which they have

excercised (heir options on availability of subscyuent vacancics in that State,

Afier scpnr:\tion of the cadre, the seniority of the cadre members will be lixed as
per the exisling inter-sc seniorily.

The vacancies remaining unfilled in a Stale aller separation of cadre will be
filled up by the concerned  Accountant Ceneral office.as per Recruitment Rules

for the concerned post.

Pirect reeruitment will he done i the deficit State only against the requisition

already placed/to be placed o the Stall Selection Conmission.

After  final scparation of the cadre the cadre of Arunachal Pradesh will be
controlled by the present Cadre Controiling Authority 1.c, Accountant General
(A&l Mcghalaya, cle., Shillong Gl such time a scpaate Accounts &

Entidement office is not functioning from Hanagar.

B 7 -~ ) 4 a . -
.40, Employecs of the State of Arunachal Pradesh appointed on deputation basis as

Divisional Accountant will be under administrative control of the Accountant
Gienernd (ALY NMephalaya Shittong Gl finalisation ol court cases pending i
dilferent couts 7 Cential Administzive Tribunals or Gl Caneh e the State
Government of Armnachal Pradesh s not taken over the cadre.

oot
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L There is cvery likelihood of taking over of the cadre of DAs by the State

Government of Arunachal Pradesh in the near future,

12, Al the Dlvmlonal Accounts Officer Grade 1 & Grade 11 and Sr. Divisional
Accountants O hu:] are 1o exercise his/her one. (ime option in the Ln(,lmul
L)pm)n Form and submlt the same to the umluwumd withih one month Imm the
LL;I{L‘. ol ISSUL‘,‘U[ this Circular. )

§3. 1 such (,)|)l,i()n is rjot reecived within one maonth from any person, such pu‘snh
will be allocated L()'Zj‘élhc State for which nuniber ul'éi:plccs-in the conccrnul.glmlc.

are less than the sanctioned strength.

4, The option anee exereised will be treated as final and cannot be revoked under
any circumslances.
/5. The option o be exercised by the regutar Divisional Accounts Ofticer Grade-l &
r .

Grade-11 and Sr. Divisional  Accounts Officer and not by the Divisional

Accountants appointed on deputution hasis.

Authortiy:- C&AG’s lelter N0.909-NGLE(App)/32-2000 dated 17.11.2000.

-

Dy. Accountant General (Admn)

Contd.
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.  Memo No. DA Cell/BOC/2006-2007/927:937 Dated:-

_ sos

Copy I'orwardcd to forin [‘ormation and necessary action:-

laJI‘J.—-

L.

Cong - H 6/
4}

Sparé' Copy.

A}

lhc, Accountant General (/\mht) lnpum /\r.\‘rl ala, 'I'},IV 2
= _.f'.

The Accountant General (Audit) Manipur, Imphal. _ !
The Sr.Dy.Accountant General (A&L) O/o the b1 Dy.Accountant, Gcncml

(A&, Tripura, Agartala, _'
The Dy.Accountant General (A&L) O/o thc Sx Dy Account'\nt Cu,nual

(A&E) Manipur, Imphal. :
The Sccmmry,'PWD, l&l?C,_R.W.D. & Eiccmclty Dcparlmcnt, Govt.
Tripura, /\gmtal'\ '

" The' Secretary, PWD, 1&FC, R vVD L‘lccmolly Department, Govt.

Arunachal Pladcsh [tanagar.

“The Secretary, PWD, 1&TC, RWD & Llcctncny Dcpaumcnt Govl.

Mampm Tmphal

fhc Chief Engineer, PWD 1&FC,R.W.D. L ccucuy Depar lmcm of the States

of Mampm Imphal..:

The Chlef Engineer, MWD E&EC,R.W. D. LlectLCLLy._DepaLtmcnt of the States

of Alunachal Pradesh, Hanagar,

The Chlc[' I"n;,mccx PWD, l&l C,R.W.D. Lluclzuly Department of the Slnlcs :

of'l rlpma, Agarlala

Thc Exccutiyq Engineer, S

Shri

O/o gg ccunvc Lnynccn

1CCY

e DA.Cell.

Sr. ‘/\*@cﬁ u.m \ﬂ/

o




1, Si/Smti/Ms_

.. Date ‘ . :~ : !

"Y-Stu[ion e SR

"Form of Obtion

In lhe evenl 0_1 sepalation of DlVlSiOl]dl Au.ounls Oihcus/& Dwmonal

'Acwunts Olhccr C'\dlC m lhc Slalcs of Mampm/ hlptll’l/AlL‘llhthdl Pi adcsh _ L

.)v

[ "

. . ol C L
working  as (designation) under  the

Bl

~administrative control of Accountant  Gencral (A&E) Megllml'uya, Mizoram and

Arunachal Pradesh, Shillong do hereby opt to be linally allocated in the State of
’ H ! , ) S ‘,\ .

BN
'

under  the  administralive  control ol the ‘Accountant  General

- (A&E) | | in  knowing fgilly that the option so

- exercised shall be final and no further change in the abovc: option shall be allowed in

any case.

(Signature)

(namé of the Stale),

. Nunwe '
Designation
. ‘ ;
- Division ™ |
Stale

e a




' IN THF CENTRAL ADM]NIST’%A"‘IVE TRIBUNAL
GUWAHATI BENCH GUWAHATI

. TN

0A. O 115 OB 20 z '. :
-Versus-
Union of India & Crs

- WRITTEN STATEMENT ON BEBALF OP_THE RESPONDENT No: I

I Shn Jayanta Kumar Bhaiiachaxya qon | of j'.; - late © Anil Kuma:

“ | | Bhaiiacharya,aged about 47 yeam preqenily posted as Fmame & Accounis Oﬁioer in

the Direcmmte of Accounts Nalmrlagnn and resxdmg at Vaharlagun,? 0. Naharlagun,
Amnachal Pmdesh do hcreby solemnly affirm and state 08 follows

1. Thata copy of the original application bemg No ngof 2005 has been served

- upon’me wherein 1 have been arrayed as Party Respon(lent No. 11, I have red the

. averments made in. the application along vath its annexures and uadera’mud the
 contents thereof

. That save and except what i is specifically adrmtﬂad m thzs Wnttcﬂ Sia’tement
and the statements made in the apphcanon which are conﬁmy to and moons;stent with

the records shall be deemed 10 have been denied.

3. That the applicants filed the instant application seeking the relief viz :

1) That the applicants who are on depuiation enfitled to consideration as

Divisional Accountani working under different Division offices of the -

% W  Executive Engineers in the State of Arunachal Pradesh.
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i) Thai before dealing will ibe said relief as prayed for, the deponent
deals with different paragraphs made in the instant application for

conveniences of the case 1n hand.

4. <That with regard to the statements made in paragraphs 4.1 and 43 of the
instant application the deponent stales (hai these are wailers of record and any

slatement made therein which are contrary to records shall be deemed to have been

denied.
p |
S, That with regard to the statements made in paragraphs 4.4 of the application

the deponeni staies that the Stale of Arunachal Pradesh through ifs Principal Secretary

. [P
[N

\
{3 mance) Gove mmuﬂ of A..m'ichal Pradesl has for*n.x lated a schuna\for taking over|

and DA of uo:kmg divisions alleging to PHERWD/II CD/’PWD/’Power bepar‘mcnt

ihe Adnmuslrahvu Lnnlrol of 111e cadres ot Senior DAO/DAO Grade-I/DACO Grade-H (

e Y

of Arunachal Pradesh from the control of Avcounmnt General (A&E) Megimlayw

Arunachal Pradesh, ete. Slallong. The said schelue has been sent io (he Accounfani

s

( icncml (A&L) Meghalaya, Arunachal Pradesh efc Sl'zi!lmlg'for'takjng over of the

achutnistrative controf of the cadre of Divisional Accountant from the later vide omce

lefter dated 30." 2005. This has been done in consonance/to cabinel decisioi taken oil
28.11.2001. |

A, That wath regard to the statement made in paragraphi 4.5 of the appheation

depanent states that the question has been dealt wiih in the schieme which is quoted

boromder

22 The Pivisienal Aceoundants (on deputation) these Wi have cotpleted

th eviefig totms of :10‘\l|1anc\|l will be confinued  ag IL':I‘,!CTSI’.‘!'.L“\’ yvicional

sttt e the e b as o w hing arrangement, sul for thien absorpnon as

-
=
=

pa
z

——
=t
e
2
TGN
3
ey
-
-
e
vy
-
—~
e
-3
[y
-

“themselvey i the Divisional

Cor cmapapahien wthin two vears from the dafe of Inking over the cadie trom the
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adtmmst:rauve conirol of the Accountant Geneml (A&E) Meglmlaya, Arunachal

Pmdesh efc. Sl:ullong, for whxch they will be g;ven three chances to- qualify in ﬂm

Divisional test examnmt:on If any body fails to quahfv in the Divisional fest

s s e

ehanmmhon, shall be reverted to.their | pare,nt department as and when qug!}fmiezc_l hand
become avaﬁable” '

—r
-
..o-""

,--.—-—-”4‘

The said pamgraph of the scheme ha put ceﬁam conditions and these

.l‘condxumls are requued to be fulfilled in order io get e pexmanent abqorphm; m the |
~ cadre of Divisional Accountant working under different dmsmns of the Gﬂvem_ment o
of Amnachal Pradesh |

m Ay am T ——

. M"“-‘"“"- e i e

R

Copies of the communication dated 30.7.2005

* and the scheinc are annexed hereto as Annencure

- AandB reépécii:if_ely to this Written Statement.

7. That with regard fo the statements madg in pa.ﬂgmphs 46 and 4.7 of the

apphcalm the deponent states that the Govefnment, of Anmﬂchal Pradesh bad

relteraied ity stand for coutmuanon of Dlvismnal Accouuts on deputation {iil thes .

el a————— e e+ 4 b mema

process of takmg over admmmtrau\re control &om Accountant Geneml (A&E) -

e ——

Annerxure [ of the application dated 12.1.2000. s 4

8. ' That with regard o the statements made in paragraphs 4.8,4.9.4.10,4.11,4.12
and 4,13 of the application the deponent states that these are matiers of record and any

slatement made therein which area contrary to records shall be deemed to have beer

dented. -

A

9. That with regard to the slatemncnts made i paragraphs 4.14.4.13 and 4.16 of

the apphication the deponent slates that before subwmission of the scheme for taking

'Meghelaya Aruanchal Pradesh etc. Shillong is oompleted which is evident from |
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— 55—

“ over of lne cadre, ihe Siaie of Arunachal Pnue‘m has/ consenied for permanen

| abxorpuon of the deputationists under the adnmuatmhve confnol’?c the Accounmnt

General ( ARE ) Meghalaya, Arunachal Pradesh eta Shll}omz

The deponent firther stales {hat the Divisional Accounmmb on deputation be
allowed to continue till such {une the cadre is taken over by ihe Siale Government of
Asunachal Pradesh keeping i view of the expeneme galliered by the serving
deputationisis and if the schere is implemented and control of depumimmsh are 1aken
over hy e State of Arunachal Pradesh, the deputationists shall have to qualily

thenselves for perinanent absorption ivlicated above.

VERIFICATION

,» Shri Jayauta Kmnar RBhatiacharya, son of late Anil Kumar Bhatlacharya,
aped aboul 47  vears, presenily posted as  Finance & Accounts Officer i fhe
Directorale of Accounts 1o the Government of Pradesh, Naharlagun, do uueLy veniy
that the facts states herein above are true {0 my knowledge, information and b elief

derived from relevani records. Notlung cubsiantial fo the issue raised by way of ihe

present O.A. has been concealed.

IR TP I PO Sn S T
Verify al Guwakiali oi this day of 26 Sepieinver, 2005

DEPONENT
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Ty ,_._."1 he Accountant Genernl (A&TE),
I Meghalaya, Aluuadml Pradesh, ete,
N “Shillong.

 Sub - Subimissivn of scheme for hlun;, over the administrative contro

*eadres of Sr. DAO/MAO G Adc— I DAO, C:'ldc—]l and Dmsn
Accountant - (hcncof o .

Sir,

of the
nal

I am dirccted to submit herewith the ploposcd scheme . for taking over the’

administrative  control of cadre of Divisional /\ccountanls comprising Sr.

Grade = 1 & 1F and Divisional Accountants by the Government of Arunach

vested undf& your kmd control.

D/\Os / D/\Os

al 1 a!\duh p:u:u:[l)

{ wm further direeted to state thal the State cabinet had ‘;am.c dpplu\’c{d the

proposal to take over the cadre and the De

Adminjsirative Refoxm‘* of the stale have duly vettle

In view of the progress as stated above, 1 am duectcd {0 reques
ating smooth taking over of the cadre ofDJ‘\s /DAOs / DAQs Grade — | &ll

your approval-facilit
hom your kind control,

Kindly acknowledge the receipt of the %hcmc cnclos

Fnclo © As stated above.

¢

partiments of Law & Judwml l’cnsmmd Sl

d the schcmc '\flcr thorough ekamination. . * ,

e
i

you to LO!\\’L)‘

ed in quadruplicate.
i

|
!
b

Yours faithfully

ol ~
(CM. MQ wwmaw ),
'\/)nculor of Accotnts & Treasuiics,
, (Jovl of Arunachal Pradesh,

Naharlagun —{791 110 (ALY )

Memo. NO. DA/TRY-27/2000 Dated l July'2005.
I P.S. to Principal Secrelary (Finance) 10 the Govt. of Arunachal l;r:\dcsh, flanagad

for information.

2. ‘The Seeretary, Law & Judicial to
plcasc.
3 The Sceretary. Personnel & Administrative Refors, to the

Pradesh, Nanagar for inlormation pleas:.

/

Dirccior ol Acconnta &

. ‘7, ’
r l\(U'

=
. TN MMongmne oy,

BTN RIREER

i
h

i

the Govt. of Arunachal Pradesh forintor fation

, ; :
Govt. of A nnachad

Govt. ol Ann wehad Preactoead

) ‘{W | ('r . IQ(\hn\l\t\nU” 7\)\ ‘ \U \.’\ i i
s e e
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The sebeme o takiug over of the Administeative ConGeol of the Cadegs ol

v DAOIIAO Gradel/DAQ_ Grade-tl_and_DA_of Waorking Divisions belinging (o
PHEAUSYDAECD/W I ower Department of Arunachal Pradesh from the control of
the Aceyuntant General ( A&I), Meghalaya, Arunachal Pradesh, ete. Shillong!

g4

The posts of Divisional Accountants were created by the State Government in the
Fublic: Works Department / Rural Works Departiment / Public 1 lealth E:-:ginccring
?)cpaumc:m /lrrigation & Flood Control & Power Departiment, but the administrative control
Le.appointment, transfcr, posting & disciplinary control, cle. vested with the Accountant
General (A&l3), Mcphalaya, Arunachal Pradesh ele. Shilldng. The Divisional /\écounlnnls
“comes under the immcdiate control of the Executive Engincer of the Divisions. 'l,‘hcy assisl
the Executive LEngincers while rendering accounts to the Accountant General (A&L),
_ Meghalaya, Arunaghal Pradesh, etc., Shillong. Their pay and allowances and ollicr service
condition are at present governed by the Central Govenment rules in force, but-lhc"y are paid
flons the stale Government's exchequer. The question of taking vver the cndies of the
Divisional Accountants from the administrative control of the Accountant General ( A&l
FMepghidaya, Avunachal Pradesh ete. Shillong had becn under active consideration of the state
Guvemnment for quite sometimes past in order to have proper control over expeniditine and
other accounts matiers of the works Divisions, since it has become essential for the state
Government (o have better control on the heavy expenditure incurred in various ehginecring
divisions of the stute, Now, the Government of Arunachal Pradesh has decided in pursuance

of cabinet decision of the Stale for taking over of the administrative control of the cadres of

St DAQ/MMAO/DA from the Accountant General ( A& L), Meghalaya, Arunachal I'radesh,
ete., Shitlong. -

To take over the cadre of Sr. Divisional Accounts Officers/Divisionali Accounts
Officers/Divisional Accountants from the administrative control of the Accountant General
(A&d). Meghalaya, Arunachal Pradesh, cte., Shillong, shall be subject to the Tolowing terins
and conditions. ‘

1. Absorplion uf DA/DAO and Sr. DAQ ( Repular Y borne on the cadre of
thie A.G o State Cadre, ‘
1.1 Sy Divisional Accounts Officers / Divisional Accounts Oflicers / Divisional

Accountants ( Regular ) borne on the cadre of the Accountant (’Qictm-ml wlfo
are presently  working in the State of Arunachal Pradesh may opt t:u serve in
the State cadre on status quo. The willing Sr. Divisional ! Accounts
Officers/Divisional Accounts Officers /Divisional Accountants ('Regular )
working in the State may submit their options 1o the Sw*etmj_' (o UIG"
Governnient of Arunachal Pradesh, Depowthinend of
Fiavnce,  Arunachal Pradesh, Itanagaos thiovgh \iw_
concerned Exeeutive Engineers within 2 (Two ) months from the date ol
isnue of the *Notification” under intimation to their paient depattnent,

j.2 The Si. Divisional  Accounis Olficers /- Divisional - Accounts Officers
Mivisional  Accountants ( Regular ) who do not optlor stade seivive
condition. but willing o continue in the post shail be allowed ‘I;m\'u 0o
st tenms and conditions of deputation duly approved hy the !;1..l.~_;
Ciovernient for petiod up to 3 (CHinee ) yeas whivh may be extendedup o |
(e sems i te interest of Public Service. h'.:)" shall be l'?‘\'L'l".'-l to lla-‘\.;
‘,':f.'n!li.'v-p;ulnn:nt hiceediately onoexphy of el lL‘,’\'l‘L‘L'(I\L‘-'l"‘t‘\li“.l"‘nl
1

i"'ni\"l.
1 1ivisi AYHY vy O lieers e ey
. ' The =0 Desional Acenunt: Oficers'Divisional Avcounis Cilivers S
- s l . v . y ot -t \'. e e
Aocnanbitabs { Regaiu ) vao optio sen Aranachal Pradesh shatl t], HE
AR [N 1 ) " IS N~
: ) : cnsion | orvtirenient bone i
to b povenied by the Central Rules for pension i other retirene Cli
o e J : }
as applicable [rom e to i,
“lhe Se. Divisi C icers / Divicaonal
b he inter-se- seniotity ol the St Divisional Accounts Ollicers / Divisie
K : NS h

y e

ivist ; . ar )y w i “he hinde
Lecounts Officers/Divisional accountants ( Regpula )‘\.‘vho ot fo lI e
Sepvice shadl be fixed in the state cadre basing, on thelr mler--e- senio i\ .n[.
G reisional Accounts Officers/ Privisional Accounts Ofhees ;| ‘

teer Lnnale Printonal Aceouniants o e dare
Pt nad Accounts e Crade- H/Divisional Aceountan

[ T R R | |l|" ’_'l’l."n‘f.

i

i

Bl
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N ' l_}i.\'i:ximml Accounts  Officers/Divisional

I/l)w'n::tmm_l Accounts Giade-1/Divisional Accountants (Regular) ale now
drawing the foilowing scale of pay as per central pay patter. 1 N ‘
Rs:5000-150-8000/-
125.5500-175-9000/-
Rs.6500-200-10,500/-

Rs. 7500-250-12000/-

A) Divisional Accountant -

B) Divisional Accounts Officer (Grade-11)
C) Divisional Accounts Officer (Grade-1)
D) Divisional Accounts Officer (Sr. Grade)

The cadie of Sr, Divisional Accounts Officer
Grade-l & 1}/ Divisional Accounts who are working in Arunachal Pradesh on
regular basis shall be ‘allowed to continue for drawal of their pay and

zélm_vz\nccs in the existing scales of pay even aflcr taking over by 'the state
ovi o

s/ Divisional ./\ccoulnsi()l"ﬂccxs

The Accountant General (A&L), Meghalaya, Arunachal Pradesh, ctc,l Shillong
shall obtain the option in triplicate in the prescribed form as annexcd herewith
frem the Sr. DAO/DAQ Grade-l DAQO Grade-11/DA borne on his :,cmhc and
serving in the state of Arunachal Pradesh on the date of taking over the cadre
by the state Government through the Executive Engineer of the Divisions and
furnish one copy of cach option exercised by th Sr. Divis'\onn\i Accounts
Officers/Divisional Accounts Officers Grade-1 Divisional Accounts officers:

_Grade-1/Divisional Accountants 1o the Secretary to Governnicinl uf{irmmclml

Pradesh, Depariment of Finance, on receipt of the options.

jl_'l_\'iSiUH:ti Accouniants on Deputation o !

~Divisional Accountaits who arc working in the works divisions i1l Arunachal

Pradesh on ‘deputation shall be allowe. continue SCrVing in the post of
pivisional Accountant on deputation (il they complete their normal Lerms, ol..

i W g e T T l
deputalion. .

‘ !
The Divisional Accountants { on deputation ) those who have cu‘pwp\cxcu\ the
existing term of deputation will be continucd a8 Emergency. Divisional

Accountant for the time being a§__\g_o_rk“i_n_g_grrangcmc_l;n_.j}gg_{gr_ln_c_:E‘r_.ub‘sqx_'p\}Qn_

o5 regular Divisional Accountant they shall have 10 qualify (hemselves in the -

Divisional {cst cxamination within wo yecars from the date of taking over ll‘\_c
cadie from the adminis\mlivc contiol of the Accountant Gcn;c.m\ (/\a\'.;b),
Mcgphalaya, Arunachal pradesh, etc., Shillong, for wh"xch they \'?'nl\ be gwcn
theen chances 0 qualify in the Divisional test cxamination. if unyibod?' fails 10
qualifly in the Divisional test examination, shall pc reverted 10 their paent
department as and when qx_xa\iﬁcd hand becomc available.

e
retrative Control
Adsuinistrative Contry o
The :‘v,!minisn’u‘.ivc cuntru\'uf Sr. jvisional Accounts ()ll\L'ICl‘S,UI\'-l.S\m\i\\
Accounts U[’ﬁcurs/l}'\v'xs'\onul Accountants shatl be vested with the I'u.mm;-
Hu,mrlmml, Governntent of Arunachal Pradesh, Jtaragar andd will hr;
a . . LI .

L'"'\.'Hi'.wC“ Ly e Secrefaryy (o the (,;uw:'rnuwnr of Aumuchm’ Pradesit,
Depariment of Finance.

egpuitinent

Hate E“v [A1L 3 \ wi l- i S \ hs . RN R b

hh':. N Ci ! \.H\ l‘ oL E__i‘l /\l i cil \‘ l IIL h 1 |

Gl {l'l \I‘ At e Vit d |C|L5Ul b\‘l'-(”\u\ .\LL()U“\U‘!‘
IS

PN
b

plcthod ;r\'!(_t'_g_:_'y_i_ll\_{‘gp'l_'z

S

' ‘ «ly Public Service ' 1gsion shatl make el
The /\nmuu‘.;d Pradesh Public Serviet Comnis

. e

the Cadre al Divis m : e fn
i Sritieiy appetifive ane quatifving e
Lollowinhg sourtes dnough wokles and co ‘.H'{L“\ - : it
' \ ' oo [op Divisiond O RN

the it Peenitinent o ptination (or Livisiony coonant i .

Accounts  Ollicers IGmdcf- -,

3 2oadly N FRET I_"\!I.
ional Accountant by seleciion on meiil adjudped b
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C::m?ic.lmc should not be less than 18 ycurs and ll’l]()l'c than 28 years of u{:c.
provided that the initial age limit may be relaxed up to 33 (thirty llmlcc) yCuis

case of APST candidates in accordance with the order of hxc state
}

government from Gime lo time. In case of existing / warking Divisional

Accountants, upper age limit is relaxable upto 52 ycars,

. |
5.3 Education Qualification: |

» ) . . ' 1

Minimium Gducational qualifications for direct recruit shall be a University
Degree / graduate with any one of the subjccts namely Mathcmalics,\Slakistics,
Commecrce, Economics, from a recopnized University. co ]

Nole:- Age Lim'il'and Education as prescribed at serial 5.2 & 5.3 above shall
not be applicable in case of cligible departimental candidate(s). |

| i.
1
H

5.4 Appointing Authority:-

‘The Seerctary to the Governiment of Arunachal Pradesh l)cpm'llll}clal of
Finance shall be the appointing authorily subject to the :1pproval‘I of the
Government, ' ‘

wh
wn

|
Probation and Training:- ‘ |

Candidates recruited through the Initial Recruitiment l:'.xumin'ulinnE\‘»—'il! be on
probation for a period of 2 ( Two) ycars before their absorption.in the cadic ol
Divisional Accountant. During this period he/she shall be given lr;’}ining for a
periodd of 6 six ) months in the Administrative Training Institute and therealter
intensive praclical training in all aspects of public works accounts for a further
period of 6 ( Six’) months. ' S o

After this training , the.candidates are rcquired to pass the Divi:r,ional lest,
which will be conducted by Director of Accounts and Treasurics. Till such
time as the trainees, they are’ posted as Divisional Accountant on probation.
After passing the Divisional Test Examination supernumerary posts equal to
the number of such trainces will be deemed Lo be created for (heir absorption
ou completion of probation period. ' ;

i}

0. Transfer & Posting:- ' 1|
" . N X .o ;
f Divisional  Accountants / Divisional Accounts . Officers arg to serve

anywhere  within Arunachal. Pradesh  and are fiable for (radsfer to the

establishiments of Chicl Engineers /U irector of Accounts & Treasutics whercon

such posts exists.’

7 o Yransber of revord:-

The Accountant General { A&L), Meghalaya, Arunachal Pradesh ete Shitlenp

Cshabi ke neeessary action (o transfer the relevant records to the Sectetny to
the Government of Arunachal Pradesh Duepartiment of Finance within A (Thiees
months fom e date of issue of the notilication. '

Sd/-

(Fabon am ),
Principal Scereiaey (Finanee)
Govt, of Arunachal Pradesh

Hanapar.

| “3’”

Ape Limittor “ Diveet Reeruitiment™s -
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, (Typed) e Annexure- 17
- GOVERNMENT OF ARUNACHAL PRADESH :
OFFICE OF THFR DIRECTORATE OF A_CCQUNTS & TREA,SURIES
' NAHARLAGUN. 79116 o

MNo. DA/TR Y-27/2000 ' . o - Dated July” 2005

fo, , _
The Accountang General (Ad:L)
Meghalaya, Avanachal Pradech oic,
:-ilﬂl()]‘(g. :

Sl - Submission of s jiege for taking over the administative control of ihe

cadvas of &p DAQ/DAQ Gradet DAQ, :Grada-T pad Divizional
Avouuntanl- thereof,

in
5

Fam directed to submit herewith the proposed echeme for taling over the

administative control of cadre of Dhivisional Accountanis cémprisiug Sr.

DAOGs, DAQSs Grade i& and Divisional Atcountants oy the Gevermment of
Arunachal Pradesh presently vested under vour ki-m-‘i contral,

Lam turther diracted ta stata that the State cabinet find since approvad the
PIOpOsai (o take over the cadre and the Depurtments of Law, Judidal &
Administralive ‘Rafm"ﬁm of the State have dulv veited the schewe after thoroapiy

examinatyon,

L view of the PECRLess ae slaled above, I ap direcled to requesi vais Lo
tonvev vour approval tacilitating smooth taking over of the cadre of 2As/
DAO/TIAO Crade. 4 T from vour king control.

Riadle ackawwiedge the teceipt of the scheme enclosed inquadrupiicate,

Faclon As staied above Yo din Lalthfudis

(‘7‘\1/' -
fC RS Ldongmaw)
Director of Accounts # Trrasuries,
Cevt of Aranadl Cradesh,
Naharlagua- 79111004 1)

Moemo Mo Lip STEY.DT . Dated Jdv 3005
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v Law :.n"}: }udiciai o Lhe Covt. of A
mfornmtion pieewe. ‘ e

The 5 ea:retan' 1~'er«uxme.! e Adnmmuauve ixetorms, to the Govt. of
Armm }ml Pl adrsh, Ilmmgar for lnf omm(ion p]mx&e.

_-%.;. : !

Sd/- Megible
(C.M. Mongmaw)
o ' - Dixcctor of Accounts & « Treasuries,
o Govt. of Arunachal Pradesh, -
Nalwlao - '"91116 {A.P)

funachal Pradesh for r
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P GOVT. OPARUNACHALPRADP%H Ww% :
' DIRECT UNA TEOFACCOUNIS & T RLA‘NUI(H'A <
) NA”ARLA(JUN
; No_. DASTRY/L5/99/ Pari Dated Naharlagan, the 15% July'2005.
To, |
The Acconntant General (A&E),
hlfﬂcghuiayn, Arunachal Pradesh, ctc.,
- Shillong. -
" Sﬁb : - Divisional Accou.nvtn'uts on deputation - regarding. l
) "Rel: . Yourlottér No. DA/Coll/l~8/¢01111 Cases/lﬂéﬂ—ﬂl(id% dated 24.5.2005.
Sir, '

I am directed to request you to refer the 2.Q. No. DA/Celi/1-8/Count
Caszs/ 2000-01/1909, dated 28.3.05 from Shrl E.R. Solomon, At}:coumant Genernl (Adel}
to Shri Otem Dal, Flnanc: Commissioner to the Govt. of Arunuchal Pradesh.

2. The Accountant General (A&E) had In hlsiubo"m D.0O. fetter mentioned
that the order of Divisioral Bench of lion'ble Gauhati High Court, ltanogar Permnnent
Berch, Naharlagun dated 10.2.2005 reparding repatriation of 12 Divisional Accountants
.'lo their parent departments in the Govt. of A:un'a;hél Pradesh Is not being implemented
and had urped this depnrtment to immediately request ll{c remaining 19 Divisional
Accountants whose cases are pending in the Court/ CAT !o withdraw their court case.
This department had pursued the matter with representatives from both the . group of
19 and {2 Dlvlsional Au:auntants but nothmg spucific rcsuit Is forth-coming.

. . . 3, This dtrec-torate also acknowledges rcceipt _of Sr. Deputy Accountant

et General (Admn.) fenter -No. DA/Cell/1-B/Court Ca3ca/2000 01/147 "dated 24.5.2005
N stoting that In the hg,h! ol ovder passcd by Hon'ble Oauhau High Court, ltanngar
Pcrmancnt Bench,! N’\h..rlagun, xcpatrianon orders In respect of 12 nos. Divisionnl
-:.'Ac dountants to thelr parent department are being issued.

4, i"rom the endonsemcnts received froin your office, repatristion ordera in
respect of 12 Dmanonal Accountants as sfated above havc Leen issued by - your good
 oflicc in tho month of Miyy’2005.

whase repatriation orders were issued by your good office had made fresh appeal to the
"Hon'ble CAJ; for issu'ng a stay order agalnst the ordcxj dated 10.2.2005 issued by
- Hon'ble High 'Court. Itaniagar Permanent Bench, Naharlagun.

1 ,

5. It i5 to bring to your kind nonrc that the 12 nos..of Divisional Accountants ,

ANNEXURE ~12
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CCSTEETRYS MUGLAR)

0. Under this cireumennce the office of the Accountant General (A&,

Meghalaya, Arunichal Fradesh, etc, Shillong is requested 1o 1zconsider ity decision an

repatriation of the deputationists. The scheme for taking over the administrative control

of th: cadre of DAs / DAQs by the Government of Arunichal Pradesh i< being submitied
to your good office within u fortnight for perusal & necessary approval please,

‘ ' o Yaurs fahhful!y

. . o , P pe
T ( C.M. Mongmaw )
Dircctor of Accounts & Treasuiies,
-.Govt. of Arunachal Pradesl,
- Nsharlagun.

Memo. NO. DA/TRY/1579/ Part * Dated Naharlagus, the "™ July*2005,

Copy 0 : T '

1. The Chief Engineer; PWD ( £/7, W/7. ) / PHED LIFCD / RWID'/ Power &
DIHP Department of Arunachal Pradesh for -informaiion with request 1o
convey the matter to ull the Bxecutive Engineer concerned.

2. Office copy.

- T . Diliectlus .ur/\\,\.uull(b & 'I‘IL‘E\.‘;II”US‘
Govt.of Arunachat Pradesh,
-+ Naharlagun. -

! , . "
4: i P - ’
(G Gﬁmaw) '




", -
- T | ‘ u“" :
li&'.:'i!.ﬁ.‘s.'ﬁ;l,i!!1&,‘1'.1‘.5.:-&5‘ NS\
. \ 1}’)
UJ 1‘lL|' Ol HH‘ AN (.UUNIJ\NI (W I‘NIl{f\l.(:\A l')hll'( ll:\i ‘\\sk 1"'"
_ v SUULLONG 31900000 L
- NoDA ColV 1_1/2000:2004/ 1509° L Von l)uud 23110008
i s C Ivl\lonuu.sw | : o _f'-,i;‘f,_ o,
- Director of Accounts and Treasurics, 7 \ '
“Covenument of Avanachal Prade: .h Lo
Mabharlagun =791 110 I AT M

'6 .as‘-‘—ﬁ

I.'\rn'nnclml l’rmlush'.

. ul) - .‘:b]lUlllb for tunnlor ni u.ulu. of l)/\l:/lh\‘-)n (O tho Administy alive uun_lm\.,
of ALG(A&E)D Meglhadaya, cley olnll(mu lo’ llw ciovi. ol z\uumuh.\l Peadesle. 2

:

Hir,
ln.i.nvlilin_g; i 1'{:!L‘n‘uxw 1o this ollice lulu Hu 1A el 1-8/Cou case/ Vol H/HM.’\

ditted 23.8.2005 G the subject cited .ul)uw l i !n §h m, that the i \ll scheme i um.d l:g,

o the C&AG's (J“ILL. pegarding pmpu',ul (r: lllthl ul DAs cadie has bect u,m,wml hv

“his oftice. A (“upv of the di all ‘.LhLll\u 14 lu‘rw'u'clcd hclcwnll\ for :\ccupt.um. of the lciins

—and conditions cimbodicd inthe scheme by /\mn.u.h.\l Peadesh Government

Cnmmcniw/:mg;‘_:,c:stmn i any, Ul the puvunmwl niay be uunnmmulu! lu ilm

- ollice or unw.ml (ransission o llu, Ulu the ¢ A. m. nl lmln fur uuv.ulu.umnl.sppmv-il_

a \Isu llm .wlmu l.llwn by the .J(m, huvumnun un “]l‘\ ulhu, jetter Mo, l)/\ ( ulllla

l/ZUUU "()()1/13)0 dated 31.10. 7()05 ( Copy Lm.lu..u\) jaay also |!|L..\‘.t, he unnmuluwlu\
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sIL Nmm. of the Yos l/ Cu.tdt. Seale of 1'.ly (IRe) o Percentape composition

No. S RO “’Lﬁj‘luﬁ_“““"t"“ LI

I Divisional — Accomlauts U l/‘3 ‘)UUU I N

(ordinary Cmuh,) L R

2. | Pivisional = Accounts | GJUU 200- lUSUU o 25%

' Oflicers (Grade-11) . L e

3 Divisional -~ Accounty 15 22’ HJUU RO 25%a

| Olficer(Grude.d) _‘ s
s o] iy Y ——Dwu.mn.\l-/\(c,mumv S1R00-207 l)()(JU SR EITUEN -'“3"'

- i, ()['I(‘LI ‘ v v maaa et e grby § o } T ol g o e s emmaE e ——

D |ll .s(lunu- lm Hu- tl.nmlu ul thi l.lllll' ol Hi\l Iml ll /\umm( mi' i !_L"ﬂ,
Accutnts (Jllnuls from the daninistrative umllul A (..j_/_}_é I') Mg
Iulhmp {a the Cove ramenl of Aranachal Pcadesh,

f w _ o |

Iln'. Lm\'clmnuu[ ol /\lun:n:lml Pradesh has «h-(-.i:hul (o ke over the existing,

cadre of Divisionad Aceountints / Divizianal Acconnts Oflicers Brom the adiministeative

control of the Accavsint Gentrd (AL Mephaligya, .Ilnllcm;' e adininistdive
control on the follosing termes and conditions. o

1. Administrative Contrdl: , ‘o

The administirative contidl of the L)lvv.lun.ll Aumml s/ Divisianal

Accounts olficers, who arc presently governed under the (,L.ntul Civil Service Rules

and are woiking under the administiative contiol o Accountant Ge nerid (A&l?)

Meghalaya, Shillong-shall-on their tansfer to services 6f: C:ovt of Arunsehind Pradesh,

vest with the Direclor of Accounts and “Ficasurics, Guvl of Avunachal Pradesh nmlu' B

- Departiment of Yinance who would cexcrcise all e s .uluum rative powers  like
recruitmient / promotion / leave /ttanslers & postings / di .up!m.uy matlers ele,

= 2. Stdus and compaositivo of the cadre on fransler:
(1) The existing Divisional. Accountants / Divi sl Accounts Officets under the
adunnistrative control” of Au,bunl.ml (.u.ntml (/\ el Mephalayn, Shillong have the
following cadic wmpu mun' i e

() “Altert kg over Lo the service ol Govt, ul /\mn.u,h.nl Pradesh, the cx |..lm;r
regular Divisional /‘\u.uunlmu,/ Pivisional - Accounts. Officers \\’ulll(! continue o

-..con:_alilu{c-:L:;q);u:ntc.gudrc.w.ilh.lhu.c.‘;i::lin;; cadre s lIL:HI'IL-.:‘Il‘ltI.{lL._.IL‘,Il:IIIUIlfl.

‘

3. Optiun Tor (ransfer In service ol Govl, of Arouachal 1! :.uh".ll

== ()= Adter pubilicationitof - thStordes Tor tie proposed temsfer of eadie in lln olficinl

Gazette of the State Goverment, Accountant General (/‘\45.1 ) Meghalaya, Shillong shail
call upon all the regular Divisional Accountants / Divisional sAccounts Officers of the

combined cadre, who find place, on the dale ol Gazetle J‘lnllhwhuu 1 the-Gradation fis
maintined by his oflice (o excreise theiv-option in the ]nc:,(.ul)t.d proforme_appended

Arerewith through the respective, exceutive cupineers within i period ol hwo njonth Tor
poing over Lo the service of the State Gove of Arunachal Pradesh or for their cuntinuance
iy cthe Central Government Scrvice under the admimistiative coptiol ol ALG{A&L)

Meghataya, The option so exercised shall befinal and i no case whatsoever it shall be

altered. Those -who-do not ¢xercise such option within the specilicd pedod for svhidever
reasons shall be decmed to Tave insde an aption to ranain dn the Cential Govl Service
wnder the Adminstiative contro) of AG(A&L) Mephaliyin, The pension and other

petitement diabilitics of ose who apt Tor the Stale Serviee shall be borne by the Govie of

JAmnehal radesh, , _

(L) Those Divigionat /\L(m!nl ! </ Divisionad Aceonnts Oficers who apt lor then
conlimumee i the, Centeal l,»m'unnu:ul Service under the mlmini:;l:;n!iw- conttonl of the
A G (AS ) begdidayn vt be pasted o Bbaipue /7 i,

el L aT" -'( .
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( J%Iu (mplu)w T uHu eoal the Aveontmilant tu et (:\A ) Meptabayn, Shillong, -
-y unbluyu' of State Government who are oo deprtation to the posis of Divisional, ™
i (umml ml ? l)nrl stonal Accounts Oicers shall ot lue aHowed 1o exercise-nny aption (o &
g over o li o Al fnﬂ\'l snch erplayect, 5 reguired Byt siake Glovt oy bee alloaved
% o serve on (i standdind terg and conditions of depntition cinly spprenveed ey thee D
Govl. ' o o :
_ J. R(J'nlllum ol C lmclmnn.ui service . ' = w o )
B Subsequent to b sler o th State Govl, 1 (umlllum'. ol sarviee ol the
' “existing Divisional Accountats / Divisionil /\u.uunt‘ L)Hu.u.s shadl be u;_ul ed
InHows: ’ ‘ i
~(f) Scales of Pay- L.\l..tmL, I)n't'.mn.nl /\Lumnt.ml- / l)n'l.mn.tl Accounts Olhcers shall
aunlmm, fo Le placed m their existing pay. scales, Howveever, in: the event of any 1evision of
Cpany seales of existing l)wlsmn.ll Accountants £ l)wmmnal /\mem Olficers by the Gaovt,
“of India with effect from o date prior 0 thedate of (k] ing nvc the eadie contiol, the
cxisting incumbents shall be entitled to such revi ied seales of pay from the said date. Any 0 b
subsequent revision of pay scale by the State Govt, shall-be apphuxblu o then. R
(1) Age of- Superannuation- Since the ilj'b‘()[. .:mpu.mmnllun inrespeet of existing, §
Divisional Accountants / Divisional Accounts Olficers meuq, tunder the adonmstiative
conlrol . of - A.G. (AS:L) I\’lLL‘h.lldyd is 60 yeurs. s applicable o the Centrad Gowt,
-employees, they shall be, as a pu 1l di ip u'..mun, allowed @ general extentsion of service
without any discrimination "for‘two ycus ‘Over the existing ape ol supcrammuation of 54
yews applicable o the employces of stite Govt, of Arunachal Pradesh, subject o the
condition that the setivement e, of e Divisionn Aceonntants / Divisionnl Aceowats & 50
Officers wamsferred Lo the State Scrvice will be as is ordercd by e Cenbal Govt, liony _?-:,,}_';

“lime to time for (icir ciuployces, : * '

(1) Sceniority under State Govi- ‘The inler-se '.umml)’ ul Divizional Accountants /

Divisional Accounts Olficers taken over 1o the cadie of State Govt, shall continue (o he

the sanie as existing on the date of tiking over the cadie by the Stite Govt. '

(1V) Reervitment- The recruitinent to the post ol Divisional Accountant altey laking, over - ‘
oo srhe endeezbys fheStite, G.u_y.l _.\wuhl be s pu pulu) (lcudu.l I)y theapoxt. ul Avnnach ll,‘,,,,_‘_,_“,,;,_f

Pradesh,

V) Promotions- - After lllunL aver the cudie, the- nl.nv‘(uuvl shadl l'mmul:llc: suitable
~ules under -the Arunachial Pradesh | Sépvice lxulc (o provide adeguate promotional
Cavenues fux the -cadre wluc..lx shall,. Inuh.vu, not be less Adyviitapeous o wiad s

available under (he administative control ol A.G.(ALL) [\’lLbil |1.|).l Tl such wules we.

L Mramed, the prumotions’ shall be regulated Ly the ext L mlu [ anstiuctions apphicable L
crmsenm e e PEIOFAO-he ditle. oL aking overthe.cadre. . s B ,

(V1) ix.uunq, 1" Depar tnental Jxnination - .\ldll, ,( m\'l. .Jl tl‘, wi[ll aoview (o provide -
adequale qualificd manpower -lo the taken over cadie of Djvisioual Accountants
Divisional Accounts Officers, L}fohu, 4 systen of theoretical / px.u.hml fraining in l’ublu »
Works Accounting system and: Iuiwlloumb of I"ublic Works -Divisions wind o suitable
de.JLUnu)ldl exanination (,mnp.u,l le to the existing taining dud cxannnialivu 1o cnswe -

b that the existing quality and repularity ol reudition uf accounls 1o the A. LJ (f\A,I)
L NMephalaya s maintained. . Co /

(VU) Lranslers and postings- The ll.m"lu aud postings. of Divisional Accousntants /

_Divisional Accounts Officers. shall be made?hy the State Government, Mo ciployee fionm
the state Govl. shall be posted 1o the repntar chinpe of any division unless he £ she has - 00
compleled the special trining required in Public Works Accounting system s well as the ‘
fonctioning, of the Pobde Works Divisions and has subséqoently qualiticd o an
np]n(sp:i:nu tlcp'nlnu'nlul cxa lion t be inboduced by the Stde Gove of Arnnacled
Pradeshas delened o o cloie AV otwithstanding, this provie don, e Directon of
secounts mnd rensoes, /‘\nmm)ml Prad ™50 Govt, shall ll\\’ “the poawvers to appainl any
criployiee ol the Sete Ciovd, as Divisional Accountant 7 Div il Aceounis Ohcers oo
tampormy nnd nd-hoe basis for nspecilicd period, GH the post s Bilted by vepaba

qualilicd prasonned,



- . 1) .l)i:ﬂ'iprli‘n:n'_\' Anthority- subscquent to the pangter of the eadie (o the Seale Giowg, ab\ '
‘. N he Direclor of Accounts and Tremsics, Anmachal Podesh Ciovt, shadl be the A
o vdi:;uip]imn'y authority insespeet of Divisionsl - AccounGads / Duovistonal Aceomas -0 000 -
. Olficers, : S o o
(LX) Keporting and Reviewing Olicers- The Lxceutive Lnpiacess ol the vigion.,
divisions slall continne 10 he the reporting officer for the purpose of wiiting: of Annual
Conlidential Repuits inyespect of Divisional Accountints / Pivisiounl Accounis Officers
working wnder them.” The ]?/\/Cf‘\“(;) ol the t:un(':g;::'u:dldc’p:ii'l’lnbrit shadl be the Reviewing 0
- Officer und-Director of Accounts and Treasurics, Atunachal Peadesh shall function as the .
aceepting awthority, - L A e B
S5 S Transitional, Provisions- il such tine the Seae Govi, Tinnes appropriinte ndes -
concetning, conditions of scrvice of the faken over cadee; "the . incumbents shatl he ¢
govemed by the rules hitherto in force. : - ¥
(€) Power to relix- Where the Govt, of Atunachi Pradesh is of the opinion Ui
. ) it is neeessary or expedient to do so, il shadl, alicr consultation with the B '
‘ Compuoller & Auditor General of India, by o oorder for 1casons 10 be
recorded in writing, relax any of the provisions of these terms antl conditions
with respect to any cluss or catepory ol person:,
"
: ! .
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b 2052007 ~ The. Applicants are . working _as
Vo ‘ Divisional Accountant on deputation basis

under= ‘the adrmmstratlve control of AG

e,

(Aéd_‘) Meghalaya ete and they are posted in
¢ different d1v151ons at d:fferent places. The
A.G. (A&E). Meghalaya, A.P. eic. was
reque_sted to tra;nsfer the cadre of Divisional
Accountant to'the Stat.e of_ Arunac.;hal Pradesh,
Their deputation" period was extended as pér'
ordars of tﬁis,"fribwlai‘. ‘I'he Conmnissioner of

Finance, Govt. of .A.P.  requested the

& : . Respondent No.2 to allow the sér\:ing

faT s Divisional Accounts on deputation basis to

| ! conlinue. On  28.3.2005, 31 Divisional -
¥ Accountanis , were - granted extension  of

; L]
/A(WIC M deputation " period including the present

Contd..
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2_5a5.2007f ' )

. A ,:[.; Aplalxc$nts On 15 7. 2005; Rbspondent No.2
ooy o

_'was requested to. reconSIder its decnsmn on

KR I ARH

L repam‘atlon of the deputahomsts A scheme
" , ) . ‘wazls‘ sub{mtted-.befOI'e the Re.ﬂspandept No.2 by .
7 - the Govt. of A.P. for t,akji)g'. over the
La '.adzmrustratwe control, of Accounts set up from
._._the Respondent No.2. Respondent No.2

mformed that C&AG has framed a draft

scheme regarding proposed transfer of D.A.s

- and the same was forwarded to the State of

AV, for its co'r.nrhents. While so, the impugned
order dated” 5.4.2007 has been passed

: directing recovery of the alleged excess

s

luy Lo the 'Abplicautq' due' to alieped

A Y R A TR n

owxxstay on depulahon which is challenged in -

thxs O.A.

._.-v‘

Heard Mr M (.handa 1earned counsel for .

SRR . orders of thns- Tribunal which was upheld by

the Hon bke ngh Court the deputation period :

L ' 1\:‘-;

- of thei Apphcants was extended and the
S Res.pondents are now attemphng to recover
5707:_ ll;e al‘le'agé;i excéss payment made during that |
.5 on whicti f',;‘»,;“"e YPNORY '_7—’5'» f?o'} penod also Mr G. Banshya learned Sr.C.G.S.C.
‘o on Which repy i% L6 cred e representing  thé respondents submitted that
.,ruf)coim bc t—’ ve ecn = 'nqlkce should be issued to the Respondgnts.
‘éwin Offimes {1.31)3&01— J;',sue notice to the l'(es;uondents.' Post
CerA. T Guwahsts Benck the case on 12.07.2007. However, 1 direct the
) . Gowsehait-d A ' ' '

as the Applicants are concerned till the next

RS AK/( Qoy Respondents to-maintain status quo in Aso far

dafr.

Se/VILE DHALRAMN

the Apphcants. He “submitted that as per .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
GUWAHATI BENCH, GUWAHATI

=S

o

~ IN THE MATTER OF |
IN 0.A NO. 182/2007

Y

File in Court °“--'\‘;\'t'1'\i"""‘ SHRI MALAY BHUSAN DEY AND OTHERS -

p ) APPLICANTS

(\ : -Vs-
Court
. THE UNION OF INDIA & OTHERS -

RESPONDENTS

-

AND

IN THE MATTER OF :

Ledhy
. Bopuly Aecountant Gencra: |
- &ffice of the Accountant

(N
)

F‘

WRITTEN STATEMENT SUBMITTED BY THE
RESPONDENTS NUMBERS 1 AND 2.

* WRITTEN STATEMENTS
The humble Respondents submit their written statement as follows -

That with regard to statements made in paragraphs 1 to 3 of the Original
‘Application, the Respondents humbly submit that they have no comments to
offer. ' ) b

That with regard to ‘statements made in paragraph 4.1 of the Original
Application, the Respondents humbly submit that the Applicants are
employees of the Government of Arunachal Pradesh who were appointed on |
deputation basis for a specified period only.

That with regard to statements made in paragraph 4.2 of the Original
Application, thé Respondents humbly. submit that they have no comments to
_ offer. ‘ | .
That with regard to the statement' made in paragraphs 4.3 and 4.4.0of the
Original Application, the Respondents humbly submit that the Applicants are
reguiar employees of the Government of Arunachal Pradesh. Since there were
vacancies in the cadre of Divisional Accountants administered by Respondent

No. 2 and since direct recruitment (as provided in the Recruitment Rules 1988
. e
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for Divisional Accountants) through the Staff Selection Commission to fill up

vacancies would take time,‘Rc::spondent =
No.-2 from time. to time called for applications from the experienced staff of
Public Works Department, PHE, RWD, I&FC, Electricity Divisions serving
under the State Governments of Tripura, Arunachal Pradesh and Manipur who | ,

. weére willing to serve as ﬁivisional Accountants on deputation basis in the
States of Tripura, Arunachal Pradésh and Manipur. Accordingly, the
Applicants have been selected and p;)sted as Divisional ' Accountant on
deputation basis under the administrative control of RespondentNo.2. The
letter of Respondent No.2 , while appointing the Applicants as Divisional
Accountant on deputation categorically stated that the period of deputation
was initially for one year and that the Applicants were liable to work as a -
Divisional Accountant on deputation basis 1n anyﬁof the three States of
Tripura, Arunachal Pradésh ancrl'Manipur. The said létter also stated that the
period of dgpu;ation could be extended for a maximum period upto three years
and in no case it will be extended beyond three years. However, the
Applicants are still continuing;in their deputation posts.

Recruitment Rules 1988 (Appendix 1)
Appointment letter dated 28.1.1997 (Appendix II)

That with regard to the staterhént made in Paragraphs 4.5 and 4.6 of ‘the
Applicatibnj the Respondent No. 2 humbly submits that, (in January 2000) the -
~" Government of Arunachal Pradesh submitted a proposal to transfer the cadre
of Divisional Accountants to the control of the Director of Accounts &
Treasuries, Govt. of Arunachal Pradesh. and stated that the formal notification
in this regard would be communicated by the State Govt. in due course vide
their letter dated 12.1.2000. However, no such notification was issued by the
vat. of Arunachal Pradesh till &ate. It may be pointed out here that State
Govt. cannot unilaterally take over the cadre of the Divisional Accountants
which is under the coptrol of aﬁy State Accountant General witho{lt the prior

consent and approval of the Comptroller & Auditor General of India. Only

e eemmne . e s , .
WAET o LITT S TR _ 5
-t Centsal aAcoumetztive Tnbubal
’ e Rt - ‘o ¢
e M
T - Papady Aecountant General [ Admm)
FLTHG : he Accountant General (AdE
AFTETET FLIRSS fice of ¢ ‘
w@i; Lot E;:‘arh N Meghalaya ssc. Skillong
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after the State Govt. accept all the terms and conditions laid down by the
C&AG of India for such transfer and with the approval of the Comptroller and
Auditor General of India, the adm1n1strat1ve control of the cadre of Divisional
Accountant can be taken over by a State Govt. The Respondent No. 2 humbly
submits that on completion of the Applicant’s deputation period, the
repatriation order to their parent department were issued to the Applicants.
However, the Applicant, instead -of reporting back to their parent department )
filed a petition in Gauhati High Court which was transferred to CAT, |
Guwahati against the repatriatior; order. The Hon’ble CAT vide its order dated
22/6/2001 passed an order that as the State Govt. of Arunachal Pradesh had
taken a decision to absorb the Applicant No.1 (Shri Malay Bhusan Dey) in the
state cadre by order dated 12/1/2001 nothing is left to be decided by the
Hon’ble CAT Thereafter, the Respondent No. 2 filed a writ petition before
the Hon’ble Gauhati High Court challenging the impugned judgement of the’
learned Tribunal vide WPC (C) No. 3992/2002 .

That with regard to the ;tatement made in paragraph 4.7 of the Applicatidn, the
Respondents humbly submit that as stated earlier, the Government 0}
* Arunachal Pradesh had in January 2000 (vide its letter No. DA/IRY/15/99
dated 12/1/2000) informed Respondent No. 2-that the ‘takerover the cadre of
Divisional Accountant was under active consideration Thereafter, the State
Government of Arunachal Pradesh did not initiate any further move to take
_over the cadre of Divisional Accountants in the State of Arunachal Pradesh.
After more than two years, the Commissioner (Finance), Govt. of Arunachal
Pradesh vide his letter No. DA/TRY/15/99 dated 11/3/2002 requested this
office that the Divisional Accountants who were appointed on deputation !
basis may be allowed to continue as Emergency Divisional Acco'imtm}ﬁ for
the time being as a working arrangement But for their absorption on regular
" basis they will be given chance to quahfy themselves in the Divisional Test
Exammatlon which will be conducted by the State Govt.. of Arunachal
Pradesh through the authorised officer of the State Govt. after taking over of the

- - - . ' - - . . - -
administrative control of the cadre of Divisional Accountants / Divisional

P -
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Accounts 'Ofﬁcer / Senior DivisionallAécounts Ofﬁcer of Works Divisions
belonging to PWD/PHE/IFCD/RWD and Power Departments of Aruhachaﬂ
Pradesh. ‘

More than four years had elapsed but the State Government Qof Arunachal

Pradesh has not initiated any further move to take over the cadre of Divisional |

Accountants in the States from the administrative control of the Accountant
General (A&E). However, the Director of Accounts and Treasuries, Govt. of
Arunachal Pradesh vide his letter No. DA/TRY/27/2000/1060-63 dated

" 30/7/2005 has forwarded a scheme stating that the Govt. of Arunachal

Pradesh has decided in pursqancé of Cabinet decision of the State

Government to take over administrative control of the c-adre, of Divisional
Accountants /:'lDivisional Accounts Officer / Senior Divisional Accounts
Officer from tﬁe Accountant General (A&E), Meghalaya etc. Shillong. The
said scheme was forwarded to the Comptroller and Auditor General of India
for a decision.. The'Comptroller and Auditor General of India in turn prepared
a modified scheme based on the state government’s proposal which was
forwarded to the state government by this office under letter No.DA Cell/1-
1/2000-2001/1509 dated 25.11.2005 for accéptahce/cofnments.v The state

_government was remindedl vide letter No. DA Cell/1-1/2000-2001/28 dated

28.4.2006 and letter No. DA Cell/ 1-1/2000-2001/96 dated 6.6.2006, letter No.
D.0O. No.DA Cell/BOC/2006/977 dated 25.1.2007, letter No. D.O.No. DA

Cell/1-1/2000-2001/1171 dated 6.3.2007 and letter No. D.O.No. DA Cell/1-

1/2000-2001/549 dated 16.8.2007. It is again humbly submitted that the post

- of Divisional Accountant to which Applicants were aprEnted on deputation

basis is a Civil Post under the Union of India. The handing over of the

Divisional Accountants cadre from administrative control of Accountant

General  cannot take place without the consent of the Comptroller and

‘Auditor General of India.

Letter No. DA/TRY/15/99 dated 12/1/2000 -Appendix -111
-Letter No. DA/TRY/99 dated 11/3/2002 Appendix IV
Letter No. DA/TRY/27/2000/1060-63 dated 30/7/2005 Appendix V
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That with regard to the statement made in paragraph 4.8 of the .application,
the Respondent No.2 humbly submit that in this connection in reply to letter
No. DA /TRY/Part/15/99 dated 12.4.2005 ( Appendix-VI ) received from the
Director of Accounts & Treasuries, Govt. of \ Arunachal Pradesh, then
reaffirmed vide letter No. DA Cell/108/Court case/2000-2001/147 dated
24.5.2005 (Appendix- VII ) the decision to repatriate 12 Divisional
Accountants on deputation in the light of the Hon;ble Guwahati High court,

Itanagar Bench order dated 1.2.2005 and repatriation orders had been issued

to 12 Divisional Accountants. However, these 12 deputationist had filed

petition in the, Hon’ble Tribunal vide O.A. No.114/2005, 115/2005 and O.A.
No.238/2005  for ':absorption under the administrative control of the
Respondent No.2. The Hon’ble Tribunal vide his common judgement dated
‘21.3.2007 held that * the Govt. of Arunachal Pradesh have proposed a
scheme for taking entire A/;:counts set up from the Accountant General (
A&E) Meghalaya, Arunachal Pradesh etc., Shillong and the proposal is under
. active consideration but final approval is awaited. Accordingly we direct the
Applicanté to make i‘ndilvidual comprehensive representation before the
concerned Respondents forthwith and on receipt of such representations, the
said Respondents shall consider and dispose of the samé and take a decision
thereon within a time frame,of three months” (Appendix -VIII ) However, no

such representation have been received by the Respondent No.2 till date.

AY

No. DA /TRY/Part/15/99 dated 12.4.2005 Appendix-VI .
DA Cell/1-8/Court case/2000-2001/147 dated 24.5.2005 -Appendix- VII
Hon’ble CATs order dated 21.3.2007 - Appendix - VIII

That with regard to the statement made in Paragraph 4.9 ‘of the Application,
the Respondent No. 2 hunibly submits that the Recruitment Rules for
Divisional , Accountants do not pro{/ide for such absorption and all the
Divisional Accountants on depu{atiori after completion of their deputation

periods are required to be repatriated back without any exceptions. The

‘ ]
Comptroller and Auditor General of India has also confirmed that the .
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Recrultment Rules for Divisional Accountants cadre do not provide such -

absorption. The Respondent No.2 humbly submits that on comphance of the
Government of India ,Ministry of Personnel, Public Grievances and pension’s
Office Memorandum No.AB14017/30/2006-Estt.(RR) de\lted 29.11.2006 the
recovery orders of excess drawl of pay and allowance on over stayal on
deputation periods were issued to these deputationist as their deputation term

expired long back and denied to join in their parent department.

That with regard to the statement made in paragraph 4.10 of the applicafion,

the Respondents humbly submit that the Director of Accounts and Treasuries

~ vide his letter No. DA/Try-27/2000/1060-63 dated 30.7.2005(Annexure ~V)

had forwarded a scheme stating the cabinet decision of the State Government
for taking over administrative con;rol of the Cadre of Sr.DAOS/DAOs/DAs
from the Accountant General (A&E) Meghalaya, etc Shillong which was sent
to the Comptroller and Auditor General of India who has prepared a draft
scheme taking into account of the regular Sr.DAOs/DAOs posted in the
Arunaéhal Pradesh. The said scheme was forwarded to the Govt. of
Arunachal Pradesh vide this office letter No. DA.Cell/ 1-1-/2000-200‘1/ 1509
dated 25.11.2005 (Appendix -IX) for approval/comments. In response to this
office letter dated 25.11.2005, the Government of Arunachal Pradesh only
recently conveyed the_decision to formally take over the cadre of
DAs/DAOs/Sr.DAOs from the administrative control of this office with
modification of some of the clauses for draft scheme vide letter No.
DA/TRY/15/99/1921 dated 8.9.2007 (Appendix-X). The said scheme has
been forwarded to the Comptroller and Auditor General of India’s office for
perusal and comments vide this-office letter No. DA Cell/ 1-1/2000-2001/569

dated 28.9.2007 (Appendix-XI). ‘
letter No. DA Cell/1-1/2000-2001/1509 dated 25.11 .2005 -Appendix —IX |
letter No. DA/TRY/15/99/1921 dated 8.9.2007 -Appendix-X
letter No. DA Cell/1-1/2000-2001/569 d;ted 28.9.2007- Appendix-XI.
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1.

12.

That with regard to the statement made in paragraph 4.11 of the application,
the Respondents humbly submit that the Financial Commissioner, Government
of Arunachal Pradesh was informed vide D.O. letter No. DA Cell/1-8/Court
Case/2000-2001/1909 dated ‘28/3/2005 that the question of absorption of the
Divisional Accountants on deputation was under consideration by the office of
the Comptrotler and Auditor General of India . Subsequent to this, the
Comptroller and Auditor General of India had confirmed vide Dl.O. letter No.
425 NGE(APP)/10-2005 dated 6/7/2005 (Appendix —XII) that the question of
absorbing thga Divisional Accountants in the Divisional Accountants cadre had
been examined, but it was not found possible as the Recruitment Rules of

Divisional Accountants do not provide for such absorption.
D.O. letter No. 425 NGE(APP)/10-2005 dated 6/7/2005 Appendix —XII

That with regard to the statement made in paragraphs 4.12 and 4.13 of the
application, the Respondents humbly submit that in compiiance of the D.O.
P&T circular dated 29.11.2006 the orders for excess recovery of pay &
allowances drawn on overstay on deputation periods was issued to these
Applicants vide this office letter No. DA Cell /2-46/DDA/Vol.111/2007/10-15
dated 5.4.2007 (Appendix — XIlI)as they have been continuing in the
deputation post on expiry of deputation terms. Further, the DO P&T’s
instructions are also equally applicable to all empioyees while over stayal on
deputatjon. |
letter No. DA Cell /2-46/DDA/Vol I1/2007/10-15 dated 5.4.2007 Appendix — XIII
That with regard to the statement made in paragraphs 4.14 and 15 of the

application, the Respondents humbly submit that on compliance of the Hon’ble
Tribunal’s interim order dated 25.5.2007 passed in the O.A No.130/2007.
filed by Shri Tashi Namgey and others before the Hon’ble Tribunal, the
implementation of Government of India ,Ministry of Personnel, Pu‘tl)lic
Grievances and pension’s Office Memorandum No.AB14017/30/2006-
Estt.(RR) dated 29.11.2006 has been kept in abeyance until further orders and
the concerned Chief Engineers have been requested to communicate the action

taken in this regard immediately vide letter No. DA Cell/2-46/DDA/Vol.I1l/

ur:foms General (£ Admm)
Friaprinpe ore. Skillong
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86-90 dated 29.6.2007 (Appendix —XIV) with a copy forwarded to all the

Executive Engineers and the Divisional Accountants on deputation.

letter No. DA Cell/2-46/DDA/Vol 11/ 86-90 dated 29.6.2007 Appendix-XIV

13.  That with regard to the statement made in paragraphs 4.16 and 4.17 of the
application, the Respondents humbly submit that they have no comments to
offer. '

1

Grounds for relief(s) with legal provisions

14, That with regard to the statement made in paragraphs 5.1,5.2,5.3,5.4,5.5,

5.6,5.7 of the application, the Respondents humbly submit that they are not
entitled to get relief as they are continuing in the Deputation post on expiry of
the deputation terms against the rule. | __

15. That with regard to the statement made in paragraphs 6,7, 8 'and 9 of the
app'iication, the Respondents humbly submit that they have no co;riments to
offer. _

In view of the facts and circumstances stated above, the Respondents most
respectfully and humbly pray that the present Application as filed be
dismissed and the interim order grante'd in the case be vacated and order dated

5.4.2007 be allowed to be implemented.

: " Verification.

I, Ms. Ngashangva. Ruth, Deputy Accountant General (Admn) Office of the
Accountant General (A&E) , Meghalaya, Arunachal Pradesh and Mizoram
Shillong do hereby solemnly declare that:the statements made above in the
written statement are true to my knowledge, belief and information and 1 sign
the verification on 271 of November , 2007 at Shillong.
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}IS}CW  Duted, the.th. Tan S0

The Accountant General-(A&E),
Arunachal Pradesh,Meghalaya, etc., —

Shillong - 793 001. b
i Sub : Transfer 67 the Cadre of Divisional Accounts '
i" - Ofiicer / Divisional Accountants 1o.the State.of ,
g : _Arunachal Pradesh - regarding.
[ i . . /
f g - T : I lf'-was..-under_.dcﬁvetcnmidemtien-of-the Govemment oo
' _ DiﬁSidﬁﬁl”A’cg:'ou;}t;:'Ofﬁcers‘”{'fﬁi\'riﬁibrfél “Accountants ‘of the -Works
.Department.... totaiing .91 (. Ninety -one: ) posts ‘from fhe existing i

e e e Anunachal Pradesh hias decided to take over the above said Cafire-under.
o ‘ s ditedt onitrol of the Diregtor of Accouiits & Treasusies;"Govt.-of -~ -
Amngbhal?-i",mdesh';yvimimmediate--eﬁect. ‘

m T e BB mAtEE being:controlel- by yous-ow, HECovEmmeAL L. L

T persims Hiose wiho dre bome “on-reildf "basis'in"the -

_ -cadre and-opt-lo-come over 10 Arunachal Pradesh state Cadre, will be o '
e :mkcn:oyﬁ,ribhisfaﬁis;;(iugggijjﬁg_c'_ti_tpki_@@_g_c'_qp;qr;cebf:the.stateiGévefiﬁhéﬁt. ,
T """'ItEE_TEISLédeEia'f?c'iTﬂiﬁtﬂi’éﬁq‘éﬁoﬁhmo*ﬁas‘h?Biﬁﬁbﬁﬂi&éﬁﬁﬁiﬁﬁf(é}*éﬁ———~- :
o deputation will be entertpined. Cases -of those "who -are presently -on
deputation.and serving in this state shall be examined at this end for ]
_theirHufire cortinustion even after completion -of ‘the-existing ‘tetm-of ¢
L . deputation. - ' ' ' ‘

J+=1e=4h nf@_m’q@_ﬁaesfpd;rn_hl'p np‘m:c.nr\’l_;a‘-{.:ﬁdﬁ;.at_;.b ‘. _ o

e S i S

T

-wlliin'g:personnel' can be completed immediately.

ST ST T TT e e ‘Formg]‘nonﬁcat_\on—lsundcrissuc—and _Shﬂn_bﬂ

_communicated in due course.

Yours fithfilly,

B % it S . Diféctor of Accounts -&-;Trcasﬁﬁ?asw R
—= T _ AN & Ex-Officio.Dy.:Secy. ( Finance ),

- AL 4 —srniAamnechelPradesh
NAHARLAGUN. . . I
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b UOVTOF ARUNACHALPRADESR 1 . A5
DIRECTORATE (F AC‘OUM‘ & TREASURIES - LF{' -
NAHARLAGUR v

NO. DA/TRY/15/99 Dated Naharlagun the 11th March 02

To, .
. The Accountant General { A&E)
- Meghalaya, Arunachal Pradesh etc.,
- Shillong - ;
Sub:+ Continuation of service in respect of the Divisional Accountant on:dsputation.

- Sir, ' :
I would like to inform you that the state cabinet of Arunachal Pradesh has already
takery a decision for taking over of the -administrative control of the cadres of
-Sr:DAO/DAO/RA-of sworks-divisions belonging to PWD/PHED/IFCD/RWD and Power .
department of Arunachal Pradesh. In order to ensure smooth transition of the cbﬁtrollihg
authqrity of the said cadres a scheme has already been formulated which is bemg
submitted to you shortly for obtammg approval of the appropriate authority for i 1ssuance
of a fprmal ‘Notification’. »

Meanwhile you-are requested for not to make any fresh recruitment to the post | of

the Dyvisional Accountants against the Works divisions of the State of Arunachal Pmdu)h

which is in continuation to our letier No. DA/TRY/15/99 dated 15/11/99: Fresh

recruitment of the Divisional Accountants will be made by the state government through

Arunachal Pradesh Public Service Commission. Therefore the Divisional Accountants
\') those| who are appointed by you on deputatnon from the state service of Arunachal

Pradebh ‘may be -allowed to continue as Emergency Dmsmnal Accountants'for the time -
(,BV/ (¥ bemg as a working arrangement. But for their absorption on regular basis | they will be

_.given| chance to_gualify themselves in the Divisional Test examination which will.be .

* condueted -by -the -state -government- through the- authorized ~officer -of the- state
government after taking over the administrative control of the cadres.” o .

Youyrs faithfully,

y (‘&vfk - (AK Guha) .
>0 Y , y Commussioner (Finance) _ .
e e € [cou 1 & At»u-n»’tehaH)Ladeslw-——-—----—--—-~ e e
e e e : L ._..__._ltanagar I e e
AMemo NOﬂ BA/TRY/15/99/ - Dated Naharlam_m the llth Mqrch 02

Copy fo -

The. Chief Engineer, PWD (E/Z, W/Z)/PHED/IFCD/RWD and

~ Power Departitient of Arutiachal Pradesh fcrmfoanaugn I"i , U“ -
) ol LR

vhabia e Toibaial

Central aqm,

¢ TADECH

Targret rqrqcﬁa
Guwazah m an(,h

——— X2
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GOVERNMENT OF ARUNACHAL PRADESH {M
OFFICE OF THE DIRECTORATE OF ACCOUNTS & TREASURIES

NAHARLAGUN - 791110 A% pom i ooC V
NO. DA/TRY- 27/2000// 06o63

\
A
\ 3

('

Ta,
The Accountant General (A&E),
Meghalaya, Arunachal Pradesh, etc,
Shillong,.
Sub-:= Submission-of-scheme-for-taking over the administrative. cont ol W
. cadres of Sr. DAO/DAQO Grade -1 DAO, Grade - II and le\tmalw
Accountant — thereof. i
Sir,

I am directed to submit herewith the proposed scheme for taking over the

administrative control of cadre of Divisional Accountants comprising Sr. DAOs / DAOs:

Grade — 1.& I1.and Divisional Accountants by the Government of Arunachal Pradeshi presently
vested Qnder your kind control. ’ '

-} am- further- directed- to- state that_the.. State. cabinet. had_ since_approved the = =~ .

proposal to take over the cadre and the Departments of Law & Judicial, Personnel &

Administrative Reforms of the state have duly vetted the scheme after thorough examination.

In view of the progress as stated above, I am directed to request you to convey
your approval facilitating smooth taking over of the cadre of DAs/ DAOs / DAOs Grade — [ &II

from your kind control.

Kindly acknowledge the receipt of the scheme enclosed in quadfuplicate.

»

Enclo : As stated above.

M
o (/V o

Director of Accounts & Treasuries,
Govt. of Arunachal Pradesh,
Naharlagun — 791110 (A.P)

- Memo. NO. DA/TRY-27/2000 Dated g@ July’2005.

Copyto:-
P.S. to Principal Secretary (Finance) to the Govt. of Arunachal Pradesh, [tanagar
for information.

please.

The Secretary, Personnel & Administrative Reforms, to the Govt. of Arunachal
Pradesh, [tanagar for information please.

~

( C.M. Mongmaw },
Director of Accounts & Treasuries,
Govt. of Arunachal Pradesh,
Naharlagun - 791110 (A.F)
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The Secretary, Law & Judicial to the Govt of Arunachal Pradesh for information
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L
‘ 4 The Scheme for taking over of the Administrative Control of the Cadres of i L{Lﬁ/
Sr. DAO/DAQ Grade-I/DAQ Grade-11 and DA of Working Divisions helonging (o
PHE/RWDAECD/PWD/Power Department of Avunachal Pradesh from the control of
the Accountant General ( A&E), Meghalavya, Arunachal Pradesh, etc. Shillong.
' The posts of Divisional Accountants were created by the State Government in the

Public Works Department / Rural Works Department / Public Health Engineering
Department /Irrigation & Flood Control & Power Department, but the administrative control
i.e. appointment, transfer, posting & disciplinary control, ete. vested with the Accountant
Géneral (A&E), Meghalaya, Arunachal Pradesh-etc. Shillong. The Divisional Accountants
comes under (he immediate control of the Executive Engineer of the Divisions. They assist
the Executive Engineers while rendering accounts to the Accountant General (A&E),

Meghalaya, Arunachal Pradesh, etc., Shiliong. Their pay and allowances-and-other-service-- - -

condition are at present governed by the Central Government rules in force, but they are paid
from the state Government’s exchequer. The question of taking over thie cadres of the
Divisional- Accountants- from the administrative control of the Accountant General ( A&E),
Meghalaya, Arunachal. Pradesh etc. Shillong had been under active consideration of the state
Government for quite sometimes past in order to have proper control over expenditure and
other accounts matters of the works Divisions, since it has become essential for the state
Government to have better control on the heavy expenditure incurred in various engineering
divisions of the state. Now, the Government of Arunachal Pradesh has decided-in-pursuance
of cabinet decision of the State for taking over of the administrative control of the cadres of

Sr. DAO/DAQ/DA from the Accountant General ( A& E), Meghalaya, Arunachal Pradesh, &

etesShillong: - over m oo

To take over the cadre of Sr. Divisional Accounts Officers/Divisional Accounts
Officers/Divisional Accountants from the administrative control of the Accountant General
(A&E), Meghalaya, Arunachal Pradesh, etc., Shillong, shall be subject to the following terms
and conditions. '

l. Absorption of DA/DAO and Sr. DAO ( Regular ) borne on the cadre of
the A.G to State Cadre.

-

[ Sr. Divisional Accounts Officers / Dlvisioﬁal Accounts Officers / Divisional
T Accountants ( Regular ) borne on the cadre of the Accountant General who
er o miuuam jare presently  working in the State of Arunachal Pradesh may opt to serve in

P X .
CRDA RN

Ceniial Auliisl ziive Tribunal

ey e e e e e ameas

the—State Tadte on status quo.  The willing Sr. Divisional Accounts
Officers/Divisional Accounts Officers /Divisional Accountants ( Regular )
working in the State may submit their options to the Secretory-Go the f}t‘
Goverrument of Arunachal Pradesh; Department of 4
Finance, Arunachal Pradesh, Itwnager though the T
koncerned Executive Engineers within 2 (Two ) months from the date of ;
ssue of the ‘Notification’ under intimation to their parent department. !

1408

qaTgTel FuTE ity
Guv. Bt Bench

1.2 The Sr. Divisional Accounts Officers / Divisional Accounts Officers
/Divisional Accountants ( Regular ) who do not opt for state service
condition, but willing to continue in the post shall be allowed to serve on
* standard terms and conditions of deputation duly approved by the state
Government for period up to 3 { Three ) years which may be extended up to 2 |
(Two) years in the inlerest of Public Service. They shall be.reverted to their |
parent Department immediately on expiry of their respective deputation

period.

1.3 The Sr. Divisional Accounts )fficers/Divisional Accounts Officers /Divisional
Accountants ( Regular } who opt to serve in Arunachal Pradesh shall continue -
to be governed by the Central Rules for pension and other retirement benefits

as appticable from time to time.

1.4 The inter-se- seniority of the Sr. Divisional Accounts Officers/ Divisional
Accounts Officers/Divisional accountants ( Regular ) who opt for the Stale
Service shall be fixed in the state cadre basing on their inter-se- seniority as
S¢. Divisional Accounts Olficers / Divisional Accounts Officers Grade-]
Divisional Accounts Officer Grade-1l/Divisional Accountants on the date of

1aking over ol the cadre,
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N 1.5 Sr. Divisional Accounts Officers/Divisional Accounts Officers Grade™
o [/Divisional Accounts Grade-II/Divisional Accountants (Regular) are now
: drawing the following scale of pay as per central pay pattern.

Z A) Divisional Accountant Rs.5000-150-8000/-
B) Divisionat Accounts Officer (Grade-II) Rs.5500-175-9000/-
i C) Divisional Accounts Officer (Grade-I) Rs.6500-200-10,500/-

D) Divisional Accounts Officer (Sr. Grade) Rs. 7500-250-12000/-

The cadre of Sr. Divisional Accouuts Officers/ Divisional Accounts Officers

Grade-I & 11/ Divisional Accounts who are working in Arunachal Pradesh on

regular basis shall be allowed to continue for drawal of their pay ‘and

allowances in the existing scales of pay even after taking over by the state
. Govt.

1.6 The Accountant General (A&E), Meghalaya, Arunachal Pradesh, etc., Shillong .

- shall obtain the option in triplicate in the prescribed form as annexed herewith
from the Sr. DAO/DAQO Grade-I DAO Grade-1I/DA borne on his cadre and
serving in the state of Arunachal Pradesh on the date of taking over the cadre
by the state Government through the Executive Engineer of the Divisions and
farnis one copy of each option exercised by th Sr. Divisional Accounts
Officers/Divisional Accounts Officers Grade-I Divisional Accounts officers

Grade-II/Divisional Accountants to the Secretary to Government of Arunachal

. Pradesii. Department of Finance, on feccipt of e options.

2. Divisional Accountants on Deputation .
21 Divisional Accountants who are working in the works divisions in Arunachal
Pradesh on deputation shall be allowed to continue serving in the post of
! Divisional Accountant on deputation till they complete their normal terms of
deputation. _ .
{i};’T 722 o The Divisional Accountants ( on deputation ) those who have completed the

Central Aubuc..: wuive ,gx.i.sgilné term of deputation will be continued as Emergency Divisional

as regylar Divisional Accountant they shall have to qualify themselves in the

cadre ffrom the administrative control of the Accountant General (A&E),

Guwashati Bench three dhances to qualify in the Divisional test examination. If any body fails to
' auehify in the Divisional test examination, shall be reverted to their parent
department as and when qualified hand become available. ‘

3. Administrative Control

The administrative control of Sr. Divisional Accounts Officers/Divisional
Accounts Officers/Divisional Accountants shall be vested with the Finance
Departinent, Government of Arunachal Pradesh, Itanagar and will be
exercised by the Secretary, to the Government of Arunachal Pradesh,
- Department of Finance.

4. Recruitment

The state government through Arunachal Pradesh Public Service Commission
shall fil up all the vacancies of Divisional Accountants of works divisions.

5. Method of Recruitment:

5.1 The Arunachal Pradesh Public Service Commission shall make recruitment (o
the Cadre of Divisional Accountant by selection on merit adjudged from the
foliowing sources through written and competitive and qualifying test called
the Initi :1 Recruitment Examination for Divisional Accountant ( Annexure-I)

P.T.O

~n
?;' 14Dt Divisignal test examination within two years from the date of taking over the !

QETTETE? s THeTE Meghdlaya, Arunachal Pradesh, etc., Shillong, for which they will be given

Accougtant for the time being as working arrangement. But for their absorption

18

e) |

5




N 5.2 Age Limit for “ Direct Recruitment”; -
~ Candidate should not be less than 18 years and more than 28 years of age,
f provided that the initial age limit may be relaxed up to 33 (thisty three) years
i incase of APST candidates in accordance with the order of the state
£ government from time to time. In case of existing / working Divisional
[ Accountants, upper age limit is relaxable upto 52 years.

5.3 Education Qualiﬁéation:

Minimum Educational qualifications for direct recruit shall be a University
Degree / graduate with any one of the subjects namely Mathematics, Statistics,
Commerce, Economics, from a recognized University.

Note:- Age Limit and Education as-prescribed at serial 5.2 & 5.3 above shall
not be applicable in case of eligible departmental candidate(s).

L

5.4 - Appeinting Authority:-

The Secretary to the Government of ~Arunachal Pradesh Department of
Finance shall be the appointing authority subject to the approval of the
Government.

55 Probation and Training::

Candidates recruited through the Initial Recruitment Examination will be on

» probation for a period of 2 ( Two) years before their absorption in the cadre of

2t ' : T . “Divisional Accountant. During this period hefshe shall be given training for a

C ) o ' perlod of 6 six ) months in the Administrative Training Institute and thercalter

- mtenswe practical training in all aspects of pubhc works accounts for a further
penod of 6 ( Six ) months. .

T4DEC :

: : fter this training , the candidates are required to pass the Divisional test,

aqugyg'} LR DT ) A hich will be .conducted by Director of Accounts and Treasuries. Till s.uch

Guvsahat Honeh ime as the trainees, they are posted as Divisional Accountant on probation.

After passing the Divisional Test Examination supernumerary posts equal to -

the number of such trainees will be deemed to be created for their absorption.

on completion of probation period.

Cenlral Al wae oL

g

6. Transfer & Posting:-l

Divisional Accountants / Divisional Accounts Officers are to serve
anywhere within Arunachal Pradesh and are liable for (ransfer to the
establishments of Chief Engineers /Director of Accounts & Treasuries whereon
such posts exists,

7. Transfer of record:-

The Accountant General ( A&E), Meghalaya, Arunachal Pradesh etc. Shillong
shall take necessary action to transfer the relevant records to the Secretary to
the Government of Arunachal Pradesh Department of Finance within 3 (Three)
months from the date of issue of the nouﬁcatlon

e e

Sd/-

( Tabom Bam ),
Principal Secretary (Finance)
Govt. of Arunachal Pradesh

[tanagar,
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GOVT. OF ARUNACHAL PRADESH 63
DIRECTORATE OF ACCOUNTS AND TREASURIES __ @
: NAHARLAGUN Q-F-P,sz:\.lx ~ ¥\ \
DA/ l'RY/PaIt/IS/99§ Dated Naharlagun the Apnl’05.
To ' |
i
The Afcountant General (A&E),
Aruma‘::hal Pradesh Meghalaya etc.,
o . ~ _. Shillonlg, ' ettt
B Sub:- Divisional Accountants on deputation — re',qérdjn g
. | v
Ref:- Yourl\;gjo DA Cell/1-8/Court Case/2000-01/1 909 dated Wt~
March’p4,05.
Sir, |

While mvmng areference to your letter no. & dated quoied above,
I am directed to rcq 1est you to furnish detail list of 12 Divisional Accountants
on deputation in whose cases Divisional Bench of Guwahati High Court has
ordered for repatna' on / reversion back to their parent department. Similar
nformation also be' furnished in respect of 19 Divisional Accountants whose

cases are pending ip the Court/ CAT in order- to persuade the officials to
withdraw the cases.

~)\(€L(/L’ @y agnet e iy -
01 &/%,‘ Central /{-Gdln..n-:ml ve 1habunad _YO
14 DEE‘ i
- “ o n g —_— 3 (‘C
d9TapeEl ¥ “:ff‘q‘?' Director of AGéowfs & Trcasunes
Guwpiniii tiorch Govt ofAmnachalPradest

° Naharlagin, -

”’ — / ) y
's \ "\ | ] Y \p/g\C\
i) -

|
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Speed Post
OFFICE OF THE ACCOUNTANT GENERAL (A&LLEY &
WEGHAY 87 4 ART W a0 a7 PRATESE o SHE LGRS 5 783001
No.DA Cell/1-§/Court Cases/2000-2001./4 7, Dat:ed:-Z/O-S-ZOOS-.
94
To
Shri C.M. Mongmaw,
Director of Accounts & Treasuries,
Gowvt. of Arunachal Pradesh,
Naharlagun,
Sub:- Divisional Accountanis on depuiation- regarding.
Sir,

In imviting a reference to vour letter No.DA /TRY/Part/15/99 dated
April. 2005 on the subject mentioned above, I am to inform vou that, i light of the
order dated 1.2.2003 passed in 12 cases by the Hon'ble Gauhati High Courr,

Itanagar Permanent Bench, Naharlagun,  repatnation orders 'in respect of 12

(Twelve) Divisional Accountants on deputation to their parent department are i}
“beinipissied” e e C e
Further, in respect of another 19 (Nineteen) cases of a similar

- .}’Lgcnam:'e regarding Divisional Accountants which are pending i the Hon’ble High -
& Court/CAT Guwahati, the Standing Counsels have been requested to take
necessary steps fo -transfer these cases te the Hon’ble High Court Jtanagar

Permanent Bench, for spsedy disposal .

Es

S T Yours faithfully,

Q.:Cuudl r‘.(,uj,, S 0l / az | .
| f’ G'W

1-i.|.<l.g_' J'JCJ._,. o
TIrered = (S. A.Bathew)
G " BAELSE Sr.Dv. Accountant General (Admn).

7 4 DE{: "f""!'
Wit Bf—‘rich
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“J. Oripghisd Appicadon Nos. 1314 ‘C}C'*
Date of Order : This, the 21st day of March
THE HOREBLT SHR) V. SACHIDANARNDARN, VICE-CHAIRNMAN

THE FHOR BLE SHRI TARSEM LAL, ADMINISTRATIVE MENMBER
e .
‘h;l/ Lendi Clhiatung /
\ /(’p l {'\L ‘ &-lll‘l’* "-—1.1"
-.)/L' the Excceurve Engineer, Along Electrical D v
Deparuuent of Power, Along. - :

' /s
/ . ’
2 Toudaesvas Borah \/
. $/¢ Law Golap Chandra Borah e

T O/ o the Execunive Engineer
ez PEb - Works Division. o

@/ '%‘a.unhd}'dﬁ I»;waaazeDam / e EEE T .- -
O / 0 .thc E ecutwe Engmcc1 '

Sepps Elecrrical Division. . _

'd/ Love Rao - /
S/o Lwan Rao o
(rf 0 the Execulive. Engieer

b '\\ll(/ DO\‘*"“‘i Development Dypartm\,u;

S/we So T hamum
Irrigation & Flood Control Deparmment
Dapunjo Division, Upper Suoansm

Dapogio. | e

D_LL;P ETD r\f’f}'{ - i /
O/ o' the Executivé Enginecr .
Public-Worls: Bcpt, Belf.ng

- Basr Siang District. - -~ - - -

Tashi Namgey - /

{3/ o tlc Execuuve bngineer -

PR D. Division Sepa

- *i-i'lSl -i:d.u.lt:l_lb Dass LL.;.L.L_‘ .Sp)a})a‘
e ' —— e e - e e
~E. Laoi Bhusan harmakad - 3 e e

S/c Lawe KM, I\anna];a.x —

S -~-}w.~ Vo —DivisionDumporyoe
Upper Subansind Diswict

' C Applicants in OA. No.i14/2008

1. 31:1:'3' Appad Swanii Iy ” '

S/ v Law LA Naada e

"J'f'n'-., n U. vorking 2s Divisional Accouniant

{ I, o olHe Enoeo Luve ELE‘_LJ.C‘L




%)

Arinoebhad Proadesh.

SN

PG Waier Supply Division, Ehunss
Drst- Tarap, Aruanachead Pradesh.

Sl R VUN

Yorking as Divisional Accountant
G/ e Execuuve Boglneer
drne PO Division

'.-L_u i
sl Yeost flaweny, Arunacial Prudesl.
Shri Santaiu Ghosh k/

7o Lute S R.Ghiosh

vwurklng e Livisional Accouniau
D1/ o e Exccutive Engineer
KW, Yingkiong, Upper Siaug

Applicants 1: O.A 115/2003

Siwd Pradip wwar Paul o
S/ Lav Pagesh Chaudra Paul
Jivisional Accountant

O/o the Execunve Engineer
frigauon and Flood L,U.Lll._l(.)l Resource Division
Panchamulkh, P.O: Agartal -
VWest Tripura - 799 003

Apnlicantin O.A No.2385/23005

1.Chanda, S Natli & G.N.Chakraborty.

Liuon of lndia
loi ladia

-t

rhrouglt T:tic"fi‘-omptrol‘lcf-& Audilor Generad«
10 Bahadur Shah Zafar Marg, New Delhi.

The Accountant General (A&E)
Arunachal Fradesh, Meghalaya, Mizoram etc.
Shillong ~ 793 003.

e Sale of Arunachal Pradesh

."f'pltsc‘ulr:d Ly the Secretauy to the

L?uvm wpnent ol Arunachal Pradesh
parunent of Power, Nanagar :

t_—(

The Comumissioner, Finance Department

Governnent of Arunachal Pradesh
hasagar - 791 111.

The Chijef Engineer (TéD)
Ugjaninent o of Power

Goveirtnnent of Arunachal Pradesh
Jiangs

T S S L T N R e P R S S T e B
PALL L St }.-LLSJ_LJ.L—L-J . Pubao Worss Lejsed izl

CGovernent of Areiachal Fradesh

Nisizngoe
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The Duector of Ak

Govermnent of A
Naharlagun - 79[L

Uniion of India

< hbrider

lopwent Leparuucit

counts & Treasuries
unachal Pmdesh
110.

Respondents in O.A. Nos.114/2005 & 11572005

Througl the Compptroller & Auditor General of llld.ld

10 Bahudur Shab
New Delha

VL ACCownbant General (ASE)

Arurac el Pn—sdcs
Snilory =785 00

Zafar Marg

L. Meghalava, Mizoraw cic. !f

The Sue of Aramiachal Pradesh
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e

There are ©  Applcants i O}k 214/2005, CIRNTY
N e e WY (VT 7ol T . -y b .
T T R2005 and one b o AUTEG/2006. Al the Cosesale taken up

Ciiree celiels soughi for are comniai LI the Applicants are

e 2w of the PWD of Arunachal Pradesh and are presently
working as Divisional Accountant under the diffgrent units of PWD on
deputation basis under the administrative contrd) of Respondent No.2
I wag further contended that as it was under active consideration of

the Government of Arunachal Pradesh to take over the cadre of

Divisional Accountants/Divisional Arcounts OFicdrs totaling 91 (Ninety

Covey noste from the existing combined cadre bleing controlled by the

spanGent Mo 2 oand now the Respondent No 3 had deciasd to take

-
o

ver the sald cadre and place thue under the airect control-of the

Fespondent  No. 2l with  immediate  effect. |Howaver, rders of

YT pEpatfiation —have ~been- -passed--WheER- _they___u_ef,e_ﬁ_[}tiCiDatiﬁq their

regular absorption in the higher pay scate, cadrg, rank and status even

though the resultant vacancies were going to be filled up by bringing

crher  parsans on  depulation. Hence these Original Applications

15 of 2005) seeking the following gimilar main reliefs: -

vg 1 The applicants are entitled to consideration of
their cases for pe manent absorptions/
continuation as Divisional Accountant in the

of the decision dontained in the letter

light
dated 28.03.2005.
it
2.2 The respondents are izble to consider the
cuszs  of the apphiants :"oz',permanr-m
, mLsorpuions/e ontinuation e Divisionot
_ nLLoumcm in  the light of the decisior
contamed in the letter dated 283.03.2005 and
\. .
"




n

‘ | DA —

any action to repatriate the appiicants prior to
such consigeration iz arbitrary, unfzir and bad
in law.

i . No. Jj&/)OO_; the so }e Applicant has sought the f'o!JoWing miain

weono~ S T e I S - N L B LT R LR e
: PhE apponcanc 18 eniiael L6 COnsiLSauan of nik
. . ~

Siot L.C)lt\_cfnc.\. i

d ted nilJuly 200_;‘

’ 8.2 The-respondents are liable to consider the case
" of the applicant for permanent absorptions/
continuation as Divisional Accountant 'in the.
light of the decision contained in the letter
dated 28.03.2005, dated 15.07. 2005 as weH 2s
letter dated July’” 2005 =and ‘any act:on -
repastriate  the - applicant prior ‘to h
consideration is arbitrary, unfair and bad
'Ia\‘l\’.”

2. Respondents have filed their written statem®

%
g Applicants also submitted additional affidavits in the cases. We have

S —— _,_egmﬁﬁ_ieﬂﬂaeé—c-egnsei _for the Applicants and Mr

TBUZE] b‘_?r_u_a'_}g iemredTounsel -for——*che—~(—3@v«emmnﬁt-er——;ﬁmﬁaeha‘

radesh. Pdragraph 5 of the written statement filed- by the -Respondent

No.11, which is relevant for this cases, is reproduced herein below: -

"5, e the State of Arunachal

. . ,'Dradosb through its  Principal = Secretary
| (Finence) Government of Arunachal Pradesh
has formulated & scheme for taking over the

Administrative contro! of the cadres of Senior

DAO/DAD Grade-1/DAD Grade-1I and DA of

| working divisions alleging to
| PHE/RWD/IFCD/PWD/Power Department of
Arunachal Pradesh from the: control of
Accountant  General {AB&E) Meghalava,
Arunachal Pradesh, -etc. Shillony. The said
schems has ‘been sent to the Accountant
Genera! (ABE) Meghelaya, Arunachal Pradesh
zxc  Shillbng  for  teking over of ths’



sdministrative control of the cadre of Divisional

Accountani from the lzter vide office letfer
dated 30.7.2005. Thie has been done in
CONSORENCE o cebinet decwswon  taken  on
I IR START

the Government of Arunachal Pradesh have proposed

taking entire Accounts set up from the Accountant

2neral

1&E), Meghalaya, Lrunachal Pradesh, etc. Shillong ana the

{
VL.(.\‘

i

proposal is under active consideration, but final approval is awaited.
se turther submitted that considering the development took place in
all these matters Applicants will be satisfied if they are permitted o

subnidl comprehensive representation with a direction to the concarned

- - - - 3 - —_ - L —-
= of the same and waKe & J&edision

Respondants to censider anc dispos

VWinel i

v e nme franse. Lounsel

Lok colusa ol action

e vl s
\lu‘_‘}.‘\l] IL‘} TUTE

#/A——

4. | Accbrdingby, we direct the Applicants to make individual

compreheznsive representations hafore the concerned Responoents

iorthwith and on receipt of such representations, the said Respondents

smal concider snd dispese of the sams ant take & decision thereon
within @ time frame of three months thersafter.
5 Ll the O.As are disposed of accordingly. o order as io
TRU  LPY : J—
gelye J O A . e
Fig ity -—'_‘__'_____”_, e .
— = 6/ VIGE G R IRFIAR
I /v’k,‘:’;' d
- o T T e o mnTh (4]
. ,_54’\‘.2'9_‘*1 ~ =Ly AR S
erETT ETEET
Sestig (Mo e viagh)
Comivr: Ao bRt gL Teynuns]
TS T:f DR Uy
T s}'_,. }



Registered Post

[ OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAY AETC,

%

SHILLONG :: 793001.

"No.DA Cell/ 1-1/2000-2001/ 1509 Dated:- 25.11.2005

To

Shri C.M.Mongmaw,

Director of Accounts and Treasuries.
Government of Arunachal Pradesh,
Naharlagun — 791 110.

Arunachal Pradesh.

Sub:- Scheme for transfer of cadre of DAs/DAOs fom the Administrative control

of A.G.(A&E) Meghalaya, etc, Shillong to, the Gowt. of Arunachal Pradesh.
Sir,

In inviting a reference to this office letter No. DA Cell/1-8/Court case/Vol.11/1045
datéd 23.8.2005 on the-subject cited above, I am to state that the draft scheme framed by
the C&AG's office regarding proposed transfer of DAs cadre has been received by
this office. A Copy of the draft scheme is forwarded herewith for acceptance of the terms
and conditions embodied in the scheme by Arunachal Pradesh Government. '

Comments/siiggestion if any, of the -government may be communicated to this
“office for onward transmission to the O/o the C&AG of India for consideration/approval.

Also the action taken by the State Government on this office letter No. DA Cell/1-
1/2000-2001/1390 dated 31.10.2005 ( Copy enclosed) may also please be communicated

\{at an early date.

NS

R

Enclo:- As stated above.| =
Yours faithfully,

- 4>
/ (A.K.Das)
Dv.Accountant General (Admn)

5



“w——

_ Rpprondie - A

§ - e
t - GOVT. OF ARUNACHAL PRaDESH "o
FINANCE DEPARTMENT / . -
ITANAGAR o
C:,;;:'j, S L/
NO.DAAIE L5/99. //‘ /’3)/ wooeee o Draied Naharlagunfthe, gpst 2007
Tu, i iy .
-~
//‘/ N
/. The Accountant General (A&E), e K
Meghalayva, Aranachd] Pradesh, etc., €, : /
Shillong — 793 001. o P /
| /
Sub:-  Taking.over.of the cabire of Divigional Accountants/ansnonal ’
Account@fﬁcers/ ‘Sr. Divisiondl Accotiiit Dfficats. \ o
1t
Ref - - Your D.O. No. DA. Cgll/1-1/2000-2001/1509, dated 25:11.2005
-NO.-DA - Cell/Annual Trans./2006-07/Vol-I/601 dtt. -5:9.2006
i | UP{EH ot h\.«\u‘waWé

While teferring to your letter quoted above, I am to convey the

decision of the Govt. of Arufiachal Pratiesh -tb:formzilly take over the cadre of the
DAs / DAOs / SDAQs from your administrative control with the foIlowmsz

modification in concernzd clauses of the draft-scheme.

. ‘Clanse 4(1) Seile.of mav.: Existing DA/DAG s shall continue to be placed

in their -existing pay scale till a separate-scaie of pay is introduced by the State

Govt. Howsver, any subsequent revision of;pay scales bv Central Govt. after

" taking over shall not be bmding on the State Govt and such matters shall be

govemed ‘with:the orders issued by Govt of Anmachal Pradesh ifor its employees

uuul'mu- totime—~— B

o (/Vr pohcy of State Govt.

-

. Clanse #TV) Recruitiment: - The recriiitmeni after taking over -of the

. _cadre.would ‘be_done as per policy 6f the :State Govi. throngh_Arnnachal Pradesh

Public Service Commission (APPSC) under propet recruitment rule< framed by the

Director of Accounts & Treasuries (DAT) in consultation with Finance

Pepartment. Those who are on-deputations shall be reverted bacl in due course of

time as and when regular anpomtmem 1s mad° by the State Govt.

ML

Ar

/w—
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Contd. nex{ page
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Chanse 4(V) Fromotion: - Mater!. of promotion shdll bt regolated b the

rules/instruction 1ssued  from: time 1o iime by the Govt of Arunachal Pradesh and

as applicable w ne employees.

Clanse 4(VIl) Transier.and Postine: - ‘Shall be done by the State Govl.

through DAT in consultation and concurrence of Finance Department.

_ Clause 4(VI) Disciplinary authority: - The Commissioner (Finance) and
the DAT shall be the disciplinary authority 'in respect of Gazetied and Non-
(Gazetted posts of the cadre respectively. |

Clause. () _Reposting. & _Reviewing _Officers: - The

Comxmssmner(’fmance)/ DAT/ Execuhve Engmeer concerned shall be the

Acceptmg]Rewewm.g/R.eportmg Officer in asé of Gazetted Officers and the DAT
/Sup"rmtentimg_Engme 1 / Bkecutive Bngm%rshall be the Accepting / Reviewing
/ Reporting Officer inrespect of the Non-Gazetted posts of the cadre respeciively.

Other terms and conditions as laid down in the draft scheme (copy
enclosed) forwarded by vou are found acceptable other than those mentioned
above.

In view of the Govt.’s decision totake over the cadre with the @bove

modifications, your high office is Tequssted 10 modify ‘the aforesaid scheme

: mcordmglj'md extend 'yourizmd ‘advice for \smooth handmg OVET and “cing over

Yours faithfully,

144/9\5\)%/-&

(KK Sharma )

evelopment Comniissioner (Finance)

Govt. of Arunachal Pradesh,
ltanapar
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R CCOUNTANT GENERAL (A&E). C
A OFFICE OF THE A0 ADESH & MIZORAM Y

“HALAYA, ARUNACBAL PR
' MECH SHILLONG-793 001
Phone : 1364-2223682 (0) Fax : 0364-2223103

No.DA Cell/1-1/2000-2001/5&%
Dated: September 28, 2007

To
Shri Saurabh Narain,
Asstt. Comptroller & Auditor General (N), 8 ﬁ{ P 2007
Office of the Comptroller & Auditor General of India, v
10, Bahadur Shah Zafar Marg, )

Indraprastha Head Post Office,
NEW DELHI: 110 124.

Subj:- Take over of the Divisional Accounts cadre by the State Government of
Arunachal Pradesh.

Ref: Headquartcrs D.O.letter No.618-NGE (App.)/66-2005 dated 3 October 2005.
Sir,

In July 2005 the Government of Arunachal Pradesh had forwarded a scheme for
taking over of a Divisional Accountants cadre in that State. The said scheme was
forwarded to HQrs for comments HQrs. in turn under D.O.etter No.618-
NGE(App)/66- 2005 forwarded a draft scheme for acceptance by the State Govemment
A response to thls has recent]y been received from the State Government vide
Government of Arunachal Pradesh, Finance Department letter No.DA/TRY/15/99/1921
dated 8.9.2007, a copy of which is enclosed herewith.

2. The comments.of this-office with reference to the modifications proposed by the

State Government to the various Clauses of the scheme prepared by HQrs. is enclosed as

"Appendix-1. It may please be noted that the State Government in its Ietter has requested

that the scheme for the transfer of the Divisional Accountants cadre as was proposed by

HQrs. office, be modified to the extent as suggested by the State Government.

3.~ HQrs. decision/further suggestions in the matter may please be communicated at
an early date.
4. This issues with the approval of Accountant General.
N }v( %
W V’} Yours sincerely,

Il -
Sr.Dy.Accountant er ’zz/&ﬁﬁm.)

?'J‘«fwcrr yniy
Guwg;.ru Bench

N
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Asstt C.&A G (N _ OFFICE OF THE

: I COMPTROLLER & AUDITOR GENERAL

" : OF INDIA

T TG feq g fae etdsil oS 10, BAHADUR SHAH ZAFAR MARG,

/ / New Delni- 110 002

feaiw s DATE € -7- 2008

i\x

1/.-

¥~

] I,

Dear Sdv ) .}\\M
e
Kindly refer 1o your D.O. letter No. D.A. Cell / 1-8 / Coun
Case/ 2000- 200]1 / 415 dated 13 06 2005 regarding absorption of 31
employees of the state Govt of Arunachal Pradesh, working as Divisional
Accountants on deputation, n the Divisional Accountant Cadre. I would
like to mention here that the above issue has been examined in this office.
As the Recruitment Rules for the post of Divisional Accountant do not
provide for such absorption. it has not been found possible to accede 10
the request of the State Government of Arunachal Pradesh to absorb these

personnel in the Divisional Accountant cadre.

O egon o

X Yours sincerely,
"\‘J‘i r'/‘1 !
G v

(MANISH KUMAR)

o Shnn AWK Langstieh o
A G.(A&E) -
Meghalaya, [ -
Shillong. Ce..
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OFTFICE OF THE ACCOUNTANT GENER AT (ASE) MEGHALAY.A
ST ONG.-T93001.

Ne. DA Cell/2-46/D1D /\/\J’ol.TT]/'TZﬂ()’/'/i o~ 15

Ta
Chicf Engincer
PWD,PHE, T&FCD. RWT). Power Departmen
Government of Armnachal Pradesh.
Itanagar.

Sub:-  Implications of overstay while on deputation.

Sir,
Please find herewith a copy of the Office Memorandum of Govt. of Tndia,

Ministry of Personne] Public Gigvances and Pension Department of Personnel
g.nd Training No. Q.M.No. AR 14017/30/2006-Iistt (RR) dated 29.711.2006
reparding, implications of overstay while on deputation without the approval ol
Campetent Authority. The Govt. of Tndia has decided that all the cases of
deputation should be regulated as per the conditions laid down in the above O.M.

Tn this connection 1 am to siate that a gnod number of employees of the
Govi. of Aranachal Pradesh who have overstayed their deputation period inspite
of their deputation period which had alrcady expired are not willing fo join their
parent department even affer repatriation. They are enjoying the higher  Central
pav  scale for Divisional Accountant  compare fo the pay scale of the State
(zovernment.

As per para JII of the office memorandum, the Govt. of India has
decided that in the cvent of the deputationisi over staving for any rcason
whatsoever he is liable to disciphnary action and ofher adverse Cral/Service
conscquences which should include that the perind of unaquthorised overstay shall
not comnt against scrvice for the purposc of pension and (hat any increment duc
diring, the period of wnanthorised overstay shall be defereed | with comulative

1

eflect tall the date on which officer rejoins his parent cadre. / o

Dated- 54 . ;.;LD(D_{'

WY



Theee will equaly apply e atb deputationist mchiding State Ciowt. OfTicer AR
Tadin Scmvices Oifcers yommg Central Govl, Post on depuiation  and lo officers
proceading  on depalalion  fo  state  govl sauignomous & statutory
mejitnlions/foreion hodier ofc.

Therefore von are requasicd 1o take action i rogards 1o the seale of pay of
a1l Divisional Accountants 1o be re-fixed in their respective seale of pay n (he
State Govi. from the date of their unauthorised over stay on deputation. (if) exXcess
draw! of pay & allowance and increments drawn after the dafz in evory case to be
reeovered. (i) Tnerements dne in the state scale of pay to he deferred wifh
cumulative effect il the date on which the oflicer rejoins his parent department.

You are therefore, kindly requested to 1ake action as regards to para 3 of
the GOI order against the deputatiomst (List enclosed)  who have overstayed

their deputation periods under intimation to this office.

_—
Dy e .
&, ',’?T “ vrr e -
Ccﬂtra[ \A;\'xf’.':'. \'-u', " ------ )
Foelo- As gafed above. m""‘"%e:ia ; : NG
& “Jbu‘u"]
- o . N 1 [4 Fr' ]
¥ onurs faithfally, I Der
TForya
S FTE T i
G\, REXiry
3 ‘-l.
T—— ¢ l'}'ﬁCh
;l,\:..(«-—/ / T—
. \‘

Dy Accountant General (Admn)

Memeo No, DA Cell/2-46MID AN ol 1112007 / Dated:-

Topv forwarded fo--

The Pr. Accountant General (Audit), Meghalaya etc.. Shillong with the
request to Jandly  issue instruction to the field partics to verify with reference
0 the metructions passed by ihis office regarding over payment of pay &
alinwances fo Divisional Acconntanl on deputation .

A3l =
\

D Accountant reneral (A)
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L The BExocutive Bugineees, FOWAD 10 W DA & 1 CF B LR/ ootricily
Llepartuetit
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Dy bl 4eED] 25,4 514/ O/
A TODAU (Admn) féP M 77‘1 Copﬂ/ﬂfn‘u.?ﬂ«aﬂ//77 67// 8(3 ().7 =

pate ,’..?L';u 3" t!vL)L"

WA S U o Rl o

SR Dated the 29“‘ Noveriber, 2006 ﬁ:w,b AzTro
R GFF!CE MEMORANDUM 2 8 ww 2@% < A /}m LMZ,

Subject: ‘_Irﬁpflcéﬁbn's of‘auérsitayﬁhila-on 'députation.’ . 7 J/,

Subject: .

It has been brought to nahce .of the Govemnment that that aven
though the terms and conditions of deputation issued by the various
Mznistneleeparlments/C)ff ces specify the period of deputation, there _

“have been-a- number of -cases of ;overstay ‘without the -approval of the-
V-cempatent’ aUthonty. A Aumber of pioposals for ‘reglilatization of such
overstay are also being received for approval by the Competent Authority. /
“Wig necessary-toensure that there is nolaxity on'the part of the conitroliing
“authorities in relieving the deputationist and the deputationist should ng
go by the presumption that he nesds to join his parenl cadre only aftgr
beipg formally relisved by the borrowing department. iU has, therefgre,
been decided that in futwre all cases of depulation thall be reguiated by
the Tml!owmg conditicns viz, -

R

- ) The terms and conditions of deputation shall cleacly lay
: down not only period of deputation as per the Recruitment e
o i Rules for the post or as approved by the competent authority S
et 7] butalso the date of relieving of the deputationist.  No further \ /
- ) “orders for relieving the officer will be necessary;

~The.deputationist .officer.including-those -whe -are -presently. .
o e -an-geputation-would - be -deemed-to-have-been-relieved on -
L4 h T the date of expiry of the depulation period uniess the
- : -competent -authority has with - reguisite approvals, extended
ST I £2 <] ‘penod of depmatmn in wrﬂmgl prtor rto the daie of its
.. ... ©xplry. i will be the responsibility of the immediate superior . . ..
o officer to ensure that the deputationist does not averstay. in
' cases where offices are on deputation on the date of issue of
- these ‘orders-and the normal tenures -sre getting over in &

period of six manths, the concerned officers/Organis ations

‘may be allowed an extension of not more than one month, . :
onacase fo case basis mibjbeapprovamfiche DOPT. o

. -xiii) That in the event of the officer overstaying for any reasor - R
"1 whatsoever; he~is liable o disciplinaiy action and oihar 7 7 X L o,

adverse Civi¥Service conseguences which would inciude - : '
that the par:od of unauthorized overstay shali not count , i
%"‘\‘Y : against servicé for the purpose of pension and that any

N Tincrement due during the period of unauthorized overstav .
' BM shafl be deferred, with cumulative effect, till the date on
- » W& - which the c»ﬂ'“c@r fejoing his parent cadre. o .

i

A
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‘Government ‘Officers/All - India - Senvices officers  joining  Certral
Government posts on deputation and to officers proceeding on deputation \
to State - Goverament/autanomaots & statutcw-insmutums{forevgn Budva_es,l .

etc. A A o

3. These instructioris will apply to ol daputaﬁdnis_ts including. State ‘\

4, * i the borrowing Organisations would tike a relaxation from these

. terms, they should obtain approval of DoPT fo it. prior to' the start of

deputation. '
5. Hindi version follows.

P VRN e
{Smita Kumar) —
Director
To

(Al Ministries/Departments of Govemnmment of India

Chtef Secretaries of All State Governments

The Prasident’s Secretariat, New Deihi.

The Prime Minister's Office, New Delhi.

The Gabinet Secretariat, Mew Delhi.
. The Rajya Sabha Secretarial, New Delhi.
7. The Lok Sabha Secretariat, New Delhi. -

. The Comptroler and Auditor-Gereral of India, New {elhi.
8. The Union Public Senice Commission, Naw Delhi.

AW

o

‘1Al Attached Offices under the ’Miﬁistr}f‘ of
Personnel, Public Grievances and Pensions.

2. Establishment Officer and Secretary, ACC (310

copies). '

3. All Officers and -Sections-in-the -Department of.

Cu\‘q .
4. '
8.

ity

Persannel & Training O&
Secretary, Staff Side, National Council (JCA, L

13-C, ‘Ferazeshah Road, New Dealhi
All Staff Members of National Council (@le ViTNN

8. All Staff Members of the Departmental Councily.

7. Establishment {RR Division) (200 copics)

. :yn-f;)‘r" _
. (Smitd Kumary™™
— R - - e e .girectur,, e e e

Too B . [s3>61ad SERCEECEIB=TTO I¥d SO:TT L0OT €080
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List of the employees of the Govt. of Arunachal Pradesh appointed as
Divisional Accountants on Deputation

Sl. | Nameof D A Parent Diviaion/ Dats of Date of Remarks.
No. | on deputation Department State where | joininges | expiry
of Arunachal presently posted | DA on Deputatio
. Pradesh & post deputation | n periods.
from which the
_person came on
- deputation
1. 2. 3. 4, S. 6. 8.
1. Shri V.K.Nair the CE.PHE, Electrical 411999 31.3.2002
Itanagar. Division
(Power),
Head Asstt. Bomdila :
2. Binith Kr.Das C.E.(Power) Ziro PWD, 11.2:1997 | 11.2.2000 | Released from
Aumgheal the Division on
Pradesh. 30.6.2001
__unc¢
3. U.C Debnath The CEPWD RWD. - 9.9.1998 9.9.2001
Itanagar, Tawang,
UbDC ' :
4. Radheshyam The CE. Pasighst RWD | 25.8.1998 | 25.8.2001
Das. Power,Itanager
unc.
5. Takong Taboh The CE. Yingkiong,P 1.4.1999 1.4.2002
Power,Arunacha PHE
! Pradesh
LDC
6. Bimal Biswas The CE. I&FC Tezu, R WD 1.11.1999 | 31.7.2002
Nlanegar. ' '
UuDC
7 Debobrata Roy | The C.E.Power, Roing I&FC 18.3.1999 | 18.3.2002
Ttanagar.
uDpc
B. T.K.Barus " CE. Khonsa, 21.6.1999 | 21.6.2002
PWD, Itunugur, R.WD.
UDnC
9. CEEZ) Tawang, 14.6.1999 | 14.6.2002
N.R.Nath PWD,ltanyagur PIHE. ' PRI
. Ce, l;,:
upc N




Yo

(371999

372002

10. L.Appal Swami C.E. PWD, Khon:a PHE Released from
itanagar. 1ivi. on
31.1.2006.0n his
retire3ment.
UDC
11. M.V X Nair, i CE.(WZ) Kataktang PWD 14.3.199% 1431999
! PWD,ltanagar,
| LDC oy
12. | Santanu Ghosh CE. Yingkiong, 15.10. 15.10.2602
L RWD,tanagar RWLD 1999
Asstt,
13. Lendi Chatung C.E. Power, Along Elect. 124.1999 | 1242002
Itanagar Division
uDcC
14. | Tankeswar CE(ELPWD | Tezu PWD 3.2.1997 32.2000 Retire on
Borah Itanagar. 30.5.2005
UpcC
15. | S.K.Dsm CL(EZ), Sepps., 741997 | 7.4.2000
FWD, Electrical
| Ttanagar. Division
t
| _
+ UDC
16. | T.oveRao i CEPWD, Along Civil §.4.1999 8.4.2002
} Itanagar Divn.
(Power)
LDC
17. | Jummi Kamurn | CEPWD, Daponjo, 5.8.1998 5.8.2001
I&FC
uDC Division.
18. ; Dilip Kr.Dey CEPWD, Boleng 13.4,1999 31.3.2002
Itanagar LPWD
!
! UDC
19. | Tashi Namgey CE. Seppa, 28.7.1998 28.7.2001
PWD, Itanagar PWD
UbDC
20. | Lani Bhusan C.EPWD, Duraporijo, 12.5.1999 12.5.2002
Karmakar Itanagar. PWD
unC




-2l —

\”'t’f

21. | PradipKr.Paul |CEI&FC, Resource 9.8.1999 9.8.2002
Department. Division ,I&FC,
Agprtale,
UDC Tripury i
22. Tage Murtem C.E. I&FEC Yomcha. 9.1.1997 | 9.1.2000
Department. PWD :
UpC ‘
23. | Mihir Das C.EPower Jeku Civii Divn | 14998 14.9.2001 | He was not
] Dl - b . rc!e.gs'cd from the
PO&L . % “““L“Q(’““ i gmswn.
i . ’ owever he was
. é’“"’h“l Q- P release on
) 8.8.2005
24, | R.Prathapan CE(EZ)PWD | Ziro Civil Divn | 29.1.1996 29.1.1999
) (Power)
25. | Habung Lalin CE Power Bameng PWD | 13.1.1997 | 13.1.2000
6. |"Gamboh Hegey | CE (W2 FroRWD | 1511997 | 1512000
L. , Itanagar ‘ _
27. -{"Rathindra -CEEZyPWD Tezu I&FC | 21.1.1997 | 21.1.2000
Kr.Deb
28. | Malay Bn.Dey CERWD Tewang I&FC | 10.2.2997 10.2.2000
29, | Hage Mubi Tada | CB I&FC Papumpoma, | 14.2.1997 | 14.2.2000 -
- KWD
0. | Keshdb Ch.Das CEEZPWD | BomdilaRWD | 22.2.1997 22.2.2000 | Retired om
, ' _ 30.4.2006.
31. | Hage Tamin CEI&FC,Deptt. | Daporijo 14.1.1997 14.1.2000
‘ , AP Elect Divn
32. | Debabrato Roy CE Power Roing, I&FC 13.3.1999 18.3.2002
Dept .
S%;:: Officer
. DA Cell




Speed Post

OFFICE OF THE ‘ACCOUNTANT ‘ GENEP_AI (ALE) MEGHAILAYA 2

No. DA Cell/2-46/MD ANl TTI2007 ﬁt -5 Dated:-
* To : ¢, \
|,  Chief Engimeer v
N PWD,PHE, I&FCD, RWD, Power Department
Government of Aranachal Pradesh. '
Itanagar.

7. N Zé ./QA':C ol ‘-"'— * P ~—

Sub:- Implications of overstay while on deputation.

Sir,

With reference to this office letter No. DA Cell/2-46/DA A’V olLIII/2007/10-

15 daicd 5.4.2007 -onthe-subject -above, I am to staic that the instructions contained

therein regarding recovery of the excess pay allowance et drawn by the Divisional

Accountants on deputation during over staval of depuration periods eic may be

__ kept in abeyance until further.orders.

Action taken.inthis.regard may be communicated to this office immediately.
‘ Yours faithfully,

et

Dy. Accountant General (Admmn)




.‘}J
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALANA &2
SHILLONG.-793001,

No. DA Cell/2-26/DD AN ol I/2007 Datad:-

To
Chicf Engineer
~ PWD,PHE, 1&FCD, RWD, Power Department
- Government of Arunachal Pradesh.

Sub:- Implications of overstay while on deputation. -

With teference 1o this office letter No. DA Cell246/DAA/NVoLIL2007/10- .
15 dated 5.4.2007 on the subject above, I am to state that the instructions contamsd
theremn regarding recovery of the excese pay allowance =t drawm by the Divasional -
ccountants on deputation during over stayal of depuration penjods efc may b .
kepldn abevance until further orders. ’
.f‘c
-Action taken i this regard may be communicatsd 10 nus offi a'*nmcfdizrtehf
. . . — Youn:fmﬂrﬁlm ' ) .
®
— : NS ————— <l I o 3
, J.)v Accountanr (seneral (&dmn .o
; 4
emo No. No. DA Gell/2-46/DDANOLIIY 22 - /55 i
. : . )
Copy formarded for information and necessary achion fo - ‘!
: by
oA
Executive. Engineers e e
[V - Yooy R
) ! -
[3 ﬁi_
T
/ LIS
2 ersons concerned
&
- - \ .’ 4J
’ L '-'——J e \H\ &Y
51',_-1.,.0u}uk i u.uc,ﬂz
j_‘ 5 \,Ll‘ M
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